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Office of Directorate General of Foreign Trade
New Delhi-

Para 4.7 Decision(DRAFT)

Meeting No. 05/8212018 of 2018-19 dated 25.07.2018 (actually held on 26.07.2018, 16.08.2018 and

17.08.2018) considered the cases/issues under Duty Exemption Scheme (Chapter-4) of Foreign Trade Policy,

2Ol5-20 pertaining to Chemical and Allied products falling under Chapter 29 and 30, held under the

Chairmanship of Shri J.V. Patil, Addl. DGFT in Room No.1 l, Udyog Bhawan, New Delhi.

Following members were present:-

Shri Nirmal Kumar, Dy. Director General of Foreign Trade

Shri S.K. Panigrahi, Economic Officer
Consultant, Technical Expert Pharmaceuticals

Consultant, Technical Expert Chemicals

The committee went through the minutes of earlier meeting No. 04/82/2018 of 2018-19 dated 19.06.2018

(actuallyheldon 16.07.2018, 19.07.2018 and 20.07.2018) andapprovedthesame.

MEETING NUⅣlBER :5/82‐ ALC4/2018 MEETING DATE:25072018

(aCtuaHy held on 26.07.2018,1608.2018 and 17.08.2018)

ICase No.:171/33/82-

IALC4/2012
IParり Name:CADILA
IHEALTHCARE LTD。 ,

IHQ FJe              lRLA File
:01/82/050/01318/AM13/ |:08/24/040/00256/AM13/

:Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratifo the ad-hoc input output norms under para 4.7 of HBP as per

:details below or as applied by firm whichever is lower:

Export product Exp. Qty. Ｓ‐．
Ｎ。

lmport items Qty.A1lowed in
kg

Cholestyramine For Oral
Suspension Usp Light Powder
4 gms (lX23l G Jar Pack)
(Each Jar of 231 gms

equivalent to 42 pouches of
5.5 gms and each pouch of 5.5

gms contain 4 gms of
Cholestyramine Resin USP)

57400
Numbcrs

1 CHOLESTYRAMINE
RESIN USP
(PUROLLITE A430MR)

27010.49

う
４ ANHYDROUS CITRIC
ACID(POWDER
GRADE)

397.21

, ORANGE FLAVOUR
501071

AP0551(FIRMENICH)

33101

4 FL POWDER
VANILA(501328
AP0551)

529.62

MANNITOL USP
(PEARLITOL SD200)

7208.480

Cholestyramine For Oral
Suspension Usp Light Powder
4 gms (Cholestyramine USP
LT PWDR IX5.5 G PCH
Pack) (Each pouch of 5.5 gms

contain 4 gms of
Cholestyramine Resin USP

4209420
Numbers

1 CHOLESTYRAMINE
RESIN USP
(PUROLLITE^430MRI

27010.49

ANHYDROUS CITRIC
ACID(POWDER
GRADE)

39721

IMeet No/Date:5/82-     Status:

IALC4/2018        1Approved
25.07.2018

1Lic No/Date:0810H7315 1

.02.01.2013             1



3 ORANGE FLAVOUR
501071

AP0551(FIRMENICH)

331.01

4 FL POWDER
VANILA(501328
AP0551)

529.62

5 血 NNITOL USP
(PEARLITOL SD200)

7208.480

;Case No.:8i6182-ALC4l20l4 Party Name:V & V PHARMA Meet No/Date,5182- Status:
INDUSTRIES IALC4/2018 Approved

IHQ File RLA File

:01/82/050/00410/AM15/      103/95/040/00331/AM15/      ‐28.07.2014

:   1)eCiSiOn : CommitteeconsideredcaseasperagendaanddeliberatedolII[〕
II::『Ъttit■.1::lil∫:::llil

芳棚F乱認曹lξ露:l胤占聟棚謂肌駆オ
∝h四 mp・ 1

Export product Exp.

Oty.

Import items Qty. allowed

ETHYL Na―  LAUROYL L̈―

ARGINATE
HYDROCHLORIDE(LAE)

l kg L¨ARGININE FREE BASE 0,700 kg

, RA concerned mal take flrttel necessaryaction as pe13!ove decision of NC.

10RCANICS PVT.LTD.    :ALC4/2018
1                 125.07.2018

Approved

| IHQ File              lRLA File             lLic.No/Date:0310787610

' 101/82/050/00828/AM15/    :03/94/040/00074/AM15/   104.08.2014        11  1Decislon:Committee considered case as per agenda and deliberated on the matter in the presence of the

‐ ltechnical experts and it was dccidcd to ratl,the ad― hoc input output norms under para 4 7 of HBP as per

l  details below or as applied by arm whichever is loweri
131

Export product Exp.

Oty.

Sl

No.

Import items Qty.A1lowed
K2

METHYL ANTHRANILATE l kg 1 PHTHALAMIDE 134
2 CAUSTIC SODA
LYE

1.05

3 METHANOL 0.45

L__IR今 ♀?,"med mayla卜 ,1lrther le,TSary action as per above decision ofNC

i lCase No.:263/13/82-      Parり Name:ANTHEA     ,Meet No/Date:5/82-    iStatus:
| IALC4/2014            1AROMATICS PVT LTD.,   IALC4/2018         :Approved
‐                            ‐                          125.07.2018             ‐
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IRA concerned may take further necessary action as per above decision of NC



Export product Exp
Oty

Import items Qty. allowed

3,7‐ DIMETHYL-7-
METHOXYOCTAN-2-OL
MIN.PURITY 90%

l kg DIHYDROMYRCENE
MIN PURITY 90%

1.1l kg

3

:details below or as applied by firm whichever is lower:

RA concerned may take further necessary action as per above decision of NC.

|1器疏5υ0136VAMly

Case No。 :2/18/82‐ ALC4/2014 1Parり Name:SWATI
1               lMENTHOL&ALLIED

ICHEMICALS LTD,

IRLA File

129/24/040/00009/AM15/

Case No.:38/4/83-ALCI/2015 Party Name:S M S

HQ File               lRLA File

lMeet No/Date:5/82-

IALC4/2018
‐25.072018

ILic.No/Date:2910025185 1

17.122014             1

Status:
Approved

matter in the presence of the

under para 4.7 of HBP as per
,Decision : Committee considered case as per agenda and deliberated on the
technical experts and it was decided to ratifo the ad-hoc input output norms
,details below or as applied by firm whichever is lower:

| IRA concerned may take furthcr necessary action as per above decision ofNC

|                   IPHARMACEUTICALS LTD IALC4/2018         1
‐                          |                          12507.2018            1

1HQ File             lRLA File             Lヽic.No/Date:0910061534
:O1/83/050/00197/AM16/      109/24/040/00566/AM15/      11601.2015

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

,technical experts and it was decided to rati! the ad-hoc input output norms under para 4.7 of HBP as per l

,details below or as applied by firm whichever is lower:

Export product Exp.

Otv.

Import items Qty. allowed

L‐CARBOCISTEINE l kg L‐CISTEINE       HCL
MONOHYDRATE

1.20 kg

|_|、A concemed may la卜 ,負lh,1 lecesSary ac宙
on as per above decision ofNC.

ICase No.:9/18/82-ALC4/2014  Pa“ y NameiSAIBABA      Mcet No/Datc:5/82-
SURFACTANTS(P)LTD.,   

‐
ALC4/2018
125.07.2018

Mcet No/Date:5/82-

Lic.No/Date:0810134344

Status:
Approved

r:01/821050/01375/AM l5/ :0812410401003711AM151 , 19.01 .2015

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

'technical experts and it was decided to ratifu the ad-hoc input output norms as applied by the firm under para ,

4.7 of HBP as per details below or as applied by firm whichever is lower for one time basis only no repeat

,licence is allowed. ,

Export product Exp. Qty. 訛

Ｎ。

Import items Qty. Allowed

TERPINYL ACETATE l kg 1 PHTHALAMIDE 1.361kg

PINE OIL lk負 1 METHANOL 1.00 kg

|

rStatus: r

Approved
il

17
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Case No.:20/4182-ALC4l20l5 Party Name:D. R. COATS INK
&RESINS PVT LTD

IMeet No/Date:5/82‐      Status:

IALC4/2018        approved
125.07.2018             1一
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IHQ File              lRLA File             lLic.No/Date:0310793542
101/82/050/00059/AM16/      1:03/94/040/00759/AM15/      .0302.2015             1

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to rati$ the ad-hoc input output norms under para 4.7 of HBP as per
idetails below or as applied by firm whichever is lower:

Export product Exp.

Oty.

SI No. Import items Qty.Allowcd in
MT

DRODUR L-75 32 MT 1 TOLUENE DnSOCYANTE
(DISMODUR T 80)

19.76

つ
４ ETHYL ACETATE 6.584

Butandiol 1.992

4 Tri Methylol propane 0.263

RA concemed may take funher necessary ac● on as per above decision ofNC

Status:
.Approved

IHQ File              lRLA File             Lic.No/Date1091 0061 892
101/82/050/00116/AM16/      109/24/040/00738/AM15/      ■7.04.2015             1

'Decision : In the light of earlier decision taken by NC in its 9/82 meeting dated 30.09.2015 it was decided to

ratify the ad-hoc input output norms under para 4.7 of HBP as per details below or as applied by firm
whichever is lower:

Export product Exp.

Otv.

Sl.No. Import items Qty.Allowed in
Kg

9-Oxo-9H-Thioxanthene-
2-Carboxylic Acid Ethyl
Ester

l kg 1 THIOSALICYLIC ACID 1.215

2 4¨BROMO BENZOIC
ACID

1.723

THIONYL CHLORIDE 4.700

4 TOLUENE 1.970

5 CARBON 0.060

RA concerned may take further necessary action as per above decision ofNC

lr,se Nn_:112/13/R2_      IParlv Name:K V AROCHEM IMcet No/Date:5/82-iCase No.:112/13/82‐ IPaty Name:K V AROCHEM IMcetNo/Date:5/82- Status:

Case No。 :77/4/82‐ ALC4/2015 Paty Name:VIVIMED LABS IMcet No/Date:5/82-
ILIMITED               IALC4/2018
t                          125.07.2018

ALC4/2015 IPVT.LTD IALC4/2018

125.07.2018

Approved
l                    l

:  
‐

:  :
HQ Flle RLA File ILic No/Date:0310797937 1

|   :01/82/050/01075/AM16/      :03/94/040/00345/AM16/      104.08.2015             1

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

,19 tectrnical experts and it was decided to ratifu the ad-hoc input output norms under para4.7 of HBP as per'

| ldetJIS below or as applied by irm whtheveris lower

Export product Exp.

Qty.

Import items Qty. allowed

CYCLOMYRAL l kg Mvrac Aldehyde 1.00 kg

, ]RA concerned may take further necessary action as per above decision of NC.

4
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PTけ Name:OMTECH Mcet No/Datc:5/82-ICase No.:12/18/82-

:ALC4/2015
,Status:
:approvedICHEMICAL INDUSTRIES  IALC4/2018

PVT LTD. 25.07.2018

IHQ File              lRLA File             Lic.No/Date:0310797967 1         1
101/82/050/01477/AM16/   .:03/95/040/00345/AM16/   05.08.2015        1       1

1Decision:Committee considered case as per agenda and deliberated on the matter in the presence ofthel

H ttF籠 脚 曹 lξ器 胤 ∫群‖鵠 認 肌 響

∝ h四 側 p耐 mmSm“ r ptta 47」 HBP霞
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Export product Exp.

Otv

Ｓ‐
．
Ｎ。

Import items Qty. allowed

STERO N¨ HEPD (Piperidine
Ethanol)

l kg 1 PIPERIDINE 0.732 kg

2 ETHYLENE OXIDE 0 378 kg

RA concerned may take further necessary action as per above decision of NC.

う
乙

Case No.:79/13/82-

ALC4/2015

131責
011i3
101/82/050/01042/AM16/

RLA File

:52/24/040/00034/AM16/

Patty Name:AM1 0RGANICS
PVT LTD.

Lic.No/Datei52 10041610
114.08.2015

1Meet No/Date15/82-

IALC4/2018

125.07.2018

rStatus:
Approved

:

IDefer

Status: Deffered
and Re-indexed

l

ICase No。 :111/13/82¨      Paり Name:HEMA DYE   IMeet No/Date:5/82-
IALC4/2015            CHEM PVT.LTD        ‐ALC4/2018

25.07.2018

1HQ File              lRLA Flle             Lic.No/Date:0310798134
1:01/82/050/01074/AM16/   1:03/94/040/00305/AM16/    13.082015

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratiry the ad-hoc input output norms under para 4.7 of HBP as per

,details below or as applied by firm whichever is lower:

Export product Exp.

Oty.

Sl.

No.

Import items Qty. allowed

2-CHLORO-1,       4-
DIMETHOXY BENZENE
FINISHED G00DS

l kg 1 PARADIMETHOXYBENZENE
(PDMB)/HYDROQUINONE
DIMETHYL ETHER(HQDME)
RAW MATERIALS

0.80 kg

つ
４ SULPHURYL CHLORIDE
RAW MATERIALS

0.68 kg

RA concerned may take further necessary action as per above decision of NC.

Status: Deffered
and Re-indexed

Pa●y Name:AMI ORGANICS IMeet No/Date:5/82‐
PVT LTD.            ALC4/2018

125.07.2018

rDecision : Deferred for comments of TE

ICase No。 :59/11/82‐

:ALC4/2016

114
口Q Ⅲe…
…
     再 而=~~~~…

……
Lic No/Datei5210041626 Defer

‐:01/82/050/00593/AM17/     :52/24/040/00040/AM16/ 04.09.2015

lDecision : Deferred for comments of TE

ICase No。 :62/16/82-

151ALC4/2015
Pa■y Name:SURVIVAL
TECHNOLOGIES PVT.LTD.

Meet No/Date:5/82-
‐ALC4/2018
125.07.2018

Status:
Approved



iHQ File

:01/82/050/01382/AM16/

IRLA File

l:03/95/040/00491/AM16/

ILic.No/Date:0310799292
108.10.2015

Decision : Committee considered case as per agenda and deliberated on the

technical experts and it was decided to ratifu the ad-hoc input output norms
.details below or as applied by firm whichever is lower:

Export product Exp
Otv.

Sl.

No.

Import items Qty. allowed

AMP (3-Amino-5-
methylpyrazole)

l kg 1 Hydrazine Hydrate NLT

99.0%
1.00 kg

つ
４ Dichloromethane 2.00 kg

IRA concemed may take funher necessary acuon as per above decision ofNC.

,Case No.:140/13/82-      Parり NamelSURVIVAL    Meet No/Date:5/82‐     Status:
:ALC4/2015            1TECHNOLOGIES PVT LTD.IALC4/2018         1Approved

125.07.2018             1

1HQ File              lRLA File             lLic No/Datei0310799583 1
101/82/050/O H 03/AM16/   1:03/95/040/00503/AM16/   21.102015        1

:Decision:Comlnittee considered casc as per agenda and in the light of earlier decision taken by Nc in its

13/82 meeting dated 17.07.2012it was decided to rati″ the ad_hoc input output norlns under para 4.7 ofHBP

as per details below or as applied by flrm whichever is lower:

`

Export product Exp.

Oty.

Ｓｌ
．
Ｎ。

Import items Qty.A1lowed
kg

SUR‐742

[1,2,4]TriaZ010[1,5¨ alpyridinc-6-

carbonitrile,8-[[2-(dibutylamino)-4-

phenyl-5-thiazolyl]iminO]‐ 2-(1-

cthylpentyl)-5,8-dihydro-7-methyl-5-

OX0

l kg 1 Hydrazine Hydrate 99-

100%
0.707

2 Ethyl Cyano Acetate 1.757

Triethvlamine 1.396

4 Acetone 1.450

Sodium Hydroxide Pellets 22.500

6 Methylene Di― chloride 6.564

7 BOC anhydride(Dlertbutyl

Dicarbonate)DI¨ BOC
1.902

N-Heptane 6.365

9 Triflic Acid
(Trifluoromethane sulfonic
acid)

1.425

10 Trifluoro Acetic Acid 2850
2-Methyl Tetra Hydrofuran 2.860

:   IRA conccrned may take further necessary action as pcr above decision ofNC

I  ICaseNo。 :141/13/82¨       Party Name:SURVIVAL    IMeet No/Datei5/82-    Status:

| IALC4/2015           1TECHNOLOGIES PVT.LTD.IALC4/2018         ‐Approved
l  l                          1                          125.07.2018             1

1 1HQ File             RLA File             'Lic.No/Date:0310799629 1
1  101/82/050/01104/AM16/     103/95/040/00504/AM16/      123.102015

17 Decision : Committee considered case as per agenda and in the light ol-earlier decision.raken by Nc in its

: 13lS2meeting datedlT.0T.20l2itwasdecidedtoratifothead-hocinputoutputnormsunderpara4.T ofHBP

r las per details below or as applied by firm whichever is lower:

Export product Exp.

Otv.

Ｓ‐
．
Ｎ。

Import items Qty.A1lowed
kg

SUR‐742 l kg 1 Hydrazine Hydrate 99- 0.707

matter in the presence of the

under para 4.7 of HBP as per

|

|

:

|

|

|

116

6



[1,2,4]TriaZ010[1,5-alpyridine-6‐

carbonlrile,8-[[2-(dibutylaminO)-4‐

phenyl-5-thiazolyl]iminO]-2‐ (1-

ethylpentyl)‐ 5,8-dihydro-7‐ methyl-5-

OX0

100%
2 Ethyl Cyano Acetate 1.757

Triethvlamine 1.396

4 Acetone 1.450

Sodium Hydroxide Pellets 22.500

6 Methylene Di-chloride 6.564

7 BOC anhydride(Ditcrtbutyl

Dicarbonate)DI― BOC
1902

8 N-Heptane 6.365

9 Triflic Acid
(Trifluoromethane sulfonic
acid)

1.425

10 Trifluoro Acetic Acid 2.850

2-Methvl Tetra Hydrofuran 2.860

RA concerned may take further necessary action as per above decision ofNC

:01/82/050/01449/AM16/     :03/95/040/00505/AM16/

Decision:Deferred for comments of TE

iCase No.:74/16/82-

‐ALC4/2015

1911‐
0「i18   
‐

|:01/82/050/01394/AM16/

Decision : Deferred for comments of TE

Pa■y Name:BHAGIRADHA IMeet No/Date:5/82-
CHEMICALS&         ALC4/2018
1NDUSTRIES LIMITED    25.07.2018

201101i18  ~ ‐       RLA File            lLic.No/Date:0910062841
101/82/050/01723/AM16/     :09/24/040/00487/AM16/     106.112015

ICase No.:129/16/82-

ALC4/2015

18 HQ iぉ

ICase No.:114/16/82¨

IALC4/2015

22 1HQ File

Paty Name:SURVIVAL
TECHNOLOGIES PVT LTD

RLA File

Party NamelPERFECT
VITAMINS PVT.LTD.

RLA File

:03/95/040/00518/AM16/

IMeet No/Date:5/82-
‐ALC4/2018
25072018

Lic No/Date:0310799628
‐23 10.2015

IMcet No/Date:5/82-
‐ALC4/2018
125.07.2018

Lic.No/1Date:0310799705

128.102015

Status: Deffered
and Re-indexed

Defer

Status: Deffered l

and Re-indexed

Defer

ICase No.:18/21/82¨

IALC4/2015

Case No.:89/16/82-

ALC4/2015

HQ File

'status:Deffered,
and Re-indexed '

Defer l

Status: Deffered
and Re-indexed

:O.fo -

Status:
Approved

Parり Name:GULBRANDSEN IMeet No/Datei5/82-
CHEMICALS PVT LTD    ALC4/2018

12507.2018

RLA File ILic.No/Date:3410041666

:01/82/050/01409/AM16/     :34/24/040/00203/AM16/     109.11.2015

Decision : Deferred for comments of TE

Meet No/Date:5/82-Partv Name:SHIVA
BIOCHEM INDUSTRIES   ALC4/2018         1

25.07.2018     1
RLA File Lic.No/Date:5010002240

:01/82/050/01434/AM16/      :50/24/040/00017/AM16/      16112015             1

1Decision:Comlnittee considered case as per agenda and deliberated on the matter in the presencc of the
ltechnical experts and l was decided to rttitt the ad_hoc input output norms under para 4.7 of HBP as per

7

Decision : Deferred for comments of TE



8

details below or as applied by firm whichever is lower:

Exporl product Exp

Qty.

訛

Ｎ。

Import items Qty. allowed

Sunflower Lecithin Powder
(Net content of Sunflower
Lecithin 125 (MT)

l kg 1

Sunflower Lecithin
1 01 kg

Sunfl ower l,ecithin Granules
(Net content of Sunflower
Lecithin 25 (MT)

l kg

1

Sunflower Lecithin
1.01 kg

The committee decided to delete the import item "Acetone" as it is not required

RA concerned may take further necessary action as per abovg decision of NC,

Case No.:1/8/82-ALC4/2016  Party Name:SWATI
IMENTHOL&ALLIED

:O1/82/050/00339/AM17/     129/24/040/00007/AM16/      104.12.2015             1             1

Decision:Conlmittee considered case as per agenda and deliberated on the matter in the presence ofthel

23肝 躍 旨
leXpens and l was dec‖ ed b r“取 ぬe ad‐ hOC hp頑 omp耐 norms on nd b nd bads underpara 4 7

Export product Exp. Qty. Ｓ‐
．
Ｎ。

Import items Qty. allowed

AN ETHOlン SUPER 97000.000 kg 1 ANETHOL 97000.000 kg

RA concerned may take further necessary action as per above decision of NC.

lApproved 
i

t:
It

I

l
t,

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to rati$r the ad-hoc input output norms on net to net basis under para 4.7

of HBP.:

Export product Exp

Otv.

Sl.

No.

lmport items Qty. allowed

SQUALENE   OIL   80%
2,6,10,15,19,23

HEXAMETHYL         ―
2,6,10,14,18,22

TETRACOSAHEXAENE

1200
MT

1 SQUALENE 01L 800/0
2,6,10,15,19,23

HEXAMETHYL―
2,6,10,14,18,22

TETRACOSAHEXAENE
PALE YELLOW OILY
LIQUID(ln terms Of Para

4.07 ofHBP 2015-20)

12 00 MT

RA concerned may take further necessary action as per above decision of NC

ICHEMICALS LTD.,

RLA File

25.07.2018            1

1Lic No/Date:2910025232 1HQ File

ICasc No.:127/16/82¨

IALC4/2015

1HQ IFilC

:01/82/050/01447/AM16/

IPa=y Name:BLUELINE    IMcet No/Date:5/82-
F00DS(INDIA)PVT LTD,  IALC4/2018
1                          125072018

1RLA File               lLic.No/Date:0710109146
107/24/040/002671ヽ M16/      108122015

24

25 Case No.:18/19/82-ALC4/2015 1Parり
Name:AMI ORGANICS ‐Meet No/Date:5/82-
IPVT LTD.            ‐ALC4/2018

,status;
Approved

ハ
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25.07.20t8

,HQ File RLA File :iii.Nofout.'52loo4l1l1 '

:0118210501014981Al/161 :5212410401000641AM161 15.12.2015

Decision : Comrnittee considered case as per agenda and deliberated on the matter in the presence o[the
technical experts and it was decided to ratifo the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:-

Export product Exp

Qty

Sl.No. lmport items Qty. allowed in
kg

1,2,4‐ TRIAZOLO(4,3-a)PYRIDIN
-3(2H)-ONE‐ 98%MIN

l kg 1 SEMICARBAZIDE HCL
-99%MIN

2.422 kg

う
ん 2‐Chloro Pyridine 1.14 kg

Mono Ethylene Glycol 1.20 kg

RA concerned may take furthcr necessary action as per abovc decislon ofNC                           I

Case No.:114/20/82-      Party Name:GULBRANDSEN IMeet No/Date:5/82-    Status:Deffered l
ALC4/2015            CHEMICALS PVT LTD    IALC4/2018         and Re― indexed l

12507.2018             1              1

HQ File              RLA File             Lic.No/Datei3410041814 1Defer
101/82/050/01697/AM16/     :34/24/040/00263/AM16/     119.01.2016             1              1

1Decision:Deferred for comments of TE                                     I

.Case No.:72/7/82¨ ALC4/2016 Palty Name:OGENE       IMeet No/Date15/82-    Status:    ‐

I                   SYSTEMSINDIA LTD     IALC4/2018         1Approved  l
125.07.2018

1HQ File               RLA File              lLic.No/Datc:0910063151          1
1:01/82/050/00246/AM17/   :09/24/040/00620/AM16/   122.01.2016        1       1

1Decision:Committee considered case as per agenda and deliberated on the matter in the presence of thel

lteChnical experts and it was decided to rati″ the ad_hoc input output norms under para 4.7 of HBP as perl

ldetails below or as applicd by nrm whichever is lower

Export product Exp.

Otv

Sl.No. lmport items Qty. Allowed in
KS

2-Ethyl-3,4-

Ethylenedioxy thiophenc

(EthyI EDOT)

l kg 1 Diethyl Thioglycolate 2.50

う
ん 1,2 - Butanediol 250

D DiethylOxalate 2.00

4 Dimethyl formamide 1.00

5 Ethylene dichloride 2.50

6 Methanol 200

7 Sodium methoxide solution 4.46

IRA concerned may take tilrther nccessary action as per above decision ofNC                  I

‐Case No.:24/21/82-       Party Name:BEST VALUE  IMcet No/Date:5/82‐    Status:Deffered i

ALC4/2015            CHEM PVT.LTD.       IALC4/2018         ●nd Re― indexed l

12507.2018        .        |
281責
ORぉ       RLA Rお

   Ⅵlα  lrぶ り認

α3410041832 Fctr   l
‐
 101/82/050/01729/AM16/   :34/24/040/00267/AI

I  IDecision:Deferred for comments ofTE

27

ハ
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Case No.:40/1/82-ALC1/2016 Parり Name:MAGNOLIA
LIMITED.

Mcet No/Date:5/82-     IStatus:    |

ALC4/2018         1Approved l
25.07.2018             1          1

Lic.No/Date:0310802175  1           1

02.02.2016              1           1

Status: Deffered
and Re-indexed

HQ File

29:♀ |(11/059191,11`AM16`

Case No.:37/1/82-

ALC1/2016

Casc No.:14/21/82-

ALC4/2015

31 HQ Filc

HQ File

:01/82/050/00008/AM17/

RLA File

:03/95/040/01074/AM15/

Parり Name:STERLING    ,Mect No/Date:5/82‐
AUXILIARIES PVT LTD   ‐ALC4/2018

25.072018

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output norms as applied subject to DML for
product under export. RA shall verifu at the time of EODC.

RAconcernedmaytakefurtherneceSSaryactionasperabovedecisionofNC

301HO File             RLA File             Lic.No/Date:0310802231 Defer

101/82/050/01811/AM16/     :03/95/040/00639/AM16/     104.022016

:Decisio■ :Deferred for comments of TE

:01/82/050/01719/AM16/     :05/23/040/00456/AM16/

Decision:Committee considered the case as per agenda and

hearing to explain their case.

Case No.:5/19/82-ALC4/2015 Par″ Name:GOPINATH
CHEM‐ TECH LTD,

HQ Filc RLA F‖ e

:01/82/050/01485/AM16/       :08/24/040/00291/AM16/      .08.022016              .

Decision : Comnlittee considercd case as per agenda and deliberatcd on the matter in the presence of the

technical experts and l was decided to rati″ the ad― hOc input output norms under para 4.7 of HBP as per

details below or as applied by flrnl、 vhichever is lower

RA corrcerned rnay take further necessary action as per above decision of NC

Patt Name:DHAMPUR
SUGAR MILLS LTD

RLA File

RLA File

i34/24/040/00284/AM16/

Mcet No/Date:5/82-

ALC4/2018
25.07.2018

Status: Deffered
and Re-indexed'

Status: Deffered
and Re-indexed

Defer

Lic No/Datei0510397521 Defer

108022016                          1

it was decided to cali the nrm fOr personall

Meet No/Date:5/82‐       IStatus:

ALC4/2018            approved
2507.2018

1Lic.No/Date:0810137155 1

32

Casc No.:8/2/82-A LC4/2016 Patty Name:GULBRANDSEN
CHEMICALS PVT LTD

Meet No/Date:5/82-

ALC4/2018
2507.2018

Lic No/Datei3410041870

10.022016

Export Product Exp.

Qty.

S.No Import Items (in Kgs) Qty. Allowed

2-(2Am ino-Ethylam ino)-5-N itro-
Benzenesulfonic Acid (Blue
HEGN Base Stage l)

l kg 1 Ethyline DiAmine (EDA) 2.07 kg

2 PARA
NITROCHLOROBENZENE
:P‐NITROCHLORO
BENZENE 95%(PNCB)

1.109 kg

SODA ASH
2.00 kg
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Decision : Deferred for comments of TE

Case No。 :41/1/82-

ALC1/2016

34 1HQ Filc

Case No.:78/1/82¨

ALC1/2016

35 HQ Filc

:01/82/050/01852/AM16/

Case No.:81/4/82-

ALC4/2016

361責
。ril`

‐Case No.:92/4/82-

ALC4/2016

37.山
Q File
101/82/050/00155/AM17/

Casc No.:86/4/82-

ALC4/2016

HQ Filc

:01/82/050/00149/AM17/

Party Name:STERLING    Meet No/Date:5/82‐
AUXILIARIES PVT LTD   ALC4/2018

2507.2018

:01/82/050/01815/AM16/     103/95/040/00826/AM16/

Decision : Committee considered the case as per agenda and it was decided to call the firm for
personal hearing to explain their case

RLA File

Pany Name:STERLING     Meet No/Date:5/82-
AUXILIARIES PVT LTD   ALC4/2018

2507.2018

Lic No/Date:0310802395 Defer

10022016            1

,Status: Deffered
and Re-indexed

Status: Deffered
and Re-indexed

Status: Deffered
and Re-indexed

Defer

Status: Deffered
and Re-indexed

Defer

Status: Deffered
and Re-indexed

Defer

RLA File Lic.No/Datc:0310802451 1Defer

:03/95/040/00752/AM16/     1002.2016

Decision : Committee considered the case as per agenda and it was decided to call the firm for
personal hearing to explain their case

:01/82/050/00144/AM17/     :03/95/040/00984/AM16/

Decision:Deferred for comments of TE

Decision : Deferred for comments of TE

Party Name:SURVIVAL
TECHNOLOGIES PVT.LTD

IRLA File

Party NameiSWATI
MENTHOL&ALLIED
CHEMICALS LTD,

RLA File

129/24/040/00010/AM16/

Party Name:AM1 0RGANICS
PVT LTD.

RLA File

152/24/040/00001/AM17/

Mect No/Date:5/82-

ALC4/2018
25.07.2018

Lic No/Datc:0310803500

2203.2016

Mcet No/Datei5/82-

ALC4/2018
2507.2018

1Lic No/Date12910025244

106.04.2016

Mcet No/Datei5/82-

AIンC4/2018
25072018

Lic.No/Date:5210041862

19.042016

Decislon:Deferred for comments of TE

Case No.:15/7/82-ALC4/2016 ‐Party NameiSUPREET
CHEMICALS PVT LTD.

HQ File RLA File

Meet No/Date:5/82-    ,Status:

ALC4/2018        1Approved
2507.2018            1

Lic No/Date:5210041869 ‐

101/82/050/00189/AM17/     :52/24/040/00006/AM17/      25.042016            1

39 Decision i Comlllittec considcred case as per agcnda and dclibcrated on the mattcr in the prcsencc of the
technical experts and l was decided to rati″ the ad― hOc input output norms under para 4 7 of HBP as per

details belo、 v or as applied by ttrln whichever is lower:

Imporl items

2-AMINO   PHENOL   4 ORTHO AMINO

⌒
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RA concerned rnay take further necessary action as per above decision ofNC

40

ICase No.:148/7/82-

IALC4/2016

1HQ File

Casc No.:175/10/82-

AI」 C4/2016

.HQ「
ilC

Party Name:HEMA DYE
CHEM PVT.IンTD

RLA Filc

Meet No/Datc:5/82-     IStatus:

ALC4/2018         1Approved
2507.2018            1

Lic No/Date:0310804211 1

:01/82/050/00322/AM17/      :03/94/040/00055/AM17/      26.04.2016

Decision : Conllnittee considered case as pcr agenda and deliberated on the matter in the presence of the

technical cxperts and it was decided to ratitt the ad_hoc input output norms under para 4 7 of HBP as pcr

details bclo、 v or as applied by flrnl、 vhichever is lo、 ver.

Export product Exp.

Otv.

訛

Ｎ。

Import items Qty. allowed

2-CHLORO-1,       4‐
DIMI:´ I｀110XY BENZENE

l kg 1 PARADIMETHOXYBENZENE
(PDMB)/HYDROQUINONE
DIMETHYlッ ETHER(HQDME)

0 80 kg

2 SULPHURYL CHlン ORIDl]
RAW MATERIALS

0 68 kg

RA conccrned may take further necessary action as per above decision ofNC

Party Name:KLJ

141

Meet No/Date:5/82- Status:
ApprovedPLASTICIZERS LIMITED   

‐
ALC4/2018
2507.2018

RLン A File Lic.No/Datc:0510398379

:01/82/050/00521/AM17/   :05/23/040/00032/AM17/   104052016        1

5ttぉ bi:commitigc cも isidered case as per agenda and in thc light of earlicr dccision taken by NC in ls

6/82 mccting dated 29.08 2014 1 was decided to rati″ thC ad― hoc input output norms under para 4 7 of HBP

as pcr dctails belo、v or as applied by flrnl、 vhichever is lowcr:

Exporl product Exp

Otv

Sl.

No.

lrnport items Qty. allowed

KANATOlッ ー1001 l kg 1 PHTHALIC
ANHYDRIDE

0.349 kg

つ
４ 2-PROPYL HEPTANOL 0.590 kg
ISO DECANOL 0.197 kg

4 METHYL TIN
STABILIZER

As per packing policy

RA concerncd may take further necessary action as per above decision ofNC

Casc No.:146/10/82-

ALC4/2016

142 1io rilc

1 101/82/050/00492/AM17/

Paiy Name:PORUS
LABORATORIES PVT LTD

RLA Irile

109/24/040/00044/AM17/

Mect No/Date:5/82-

ALC4/2018
25.072018

Lic No/Datc:0910063608

09052016

Status: Deffered
and Re-indexed

Deicr

SUL′「
ONIC ACID/OAPSA/
01RTHO AMINO PHENOL
PARA SUIン FONIC/OA ACID

Decision : I)eferred for comments of TE

PIII]NOlッ
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ICasc No.:137/7/82-

AIメ34/2016

43 1HQ IrilC

ICasc No.:73/10/82-

ALC4/2016

44 1HQ Iril`

13

Paty Namc:RELIANCE
INDUSTRIES Lッ TD

RLA Filc

Pany NalllciVDH CHEM
TECH PVT LTD

RLA Filc

Parり Name:GANGWAL
CHEMICALS(P)LTD.

RLA Filc

:03/94/040/00149/AM17/

Palty Name:GANGWAlン
CHEMICAlン S(P)lン TD

RLA「 ilc
:03/94/040/00148//ヽ M17/

Mcct No/Datc:5/82‐

AIン C4/2018
25072018

‐Lic No/Datc:0310804513

10052016

was dccided to call fl・ om

Meet No/Date:5/82‐

ALC4/2018
25.07.2018

Mcct No/Datc15/82‐

AlンC4/2018
2507.2018

1ッ ic No/Datc:0310804913

23052016

Status: Deffered
and Re-indexed

Del'er

the firm to furnish

Status: Deffercd
and Re-indexed

Status:
Approved

:01/82/050/00311/AM17/     :03/95/040/00763/AM16/

Dccision : Committec considcrcd the casc as per agenda and

guarantccd norms of consumption fI・om Ethane to Ethylenc.

:01/82/050/00419/AM17/     :05/24/040/00067/AM17/

Dccision:Dcferred for comments ofTE

1ッ ic.No/Date:0510398560 1Defcr

19052016            1

Meet No/Date:5/82-      ‐Status:

AlンC4/2018          ‐Approvcd
2507.2018            1

1ン iC No/Datci03 10804914 ‐

2305.2016            1

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of thc

technical expcrts and it was decided to ratiry the ad-hoc input output norms under para 4.7 of HIIP as pcr

details bclow or as applied by firm whichever is lower:

product

iaela:
I〕 xp

Otv

Sl.

No
Import items Qty. allowed

l kg 1 6‐ Mcthyl‐ 1,2,3-

oxathiazin-4(3H)― onC―

2,2,― dioxide potassium―

tech

1 01 kg

I{A conccrned may take further necessary action as per above decision of NC

Casc No.:139/7/82-

IAlコC4/2016

HQ「 ilC
:01/82/050/00313/AM17/

Casc No.:140/7/82-

Alフ C4/2016

HQ「 ilC
:01/82/050/00314/AM17/

46

Dccision : Committcc considered case as per agenda and deliberated on thc matter in the prcscncc of'thc

technical cxpefts and it was decided to ratify the ad-hoc input output norms under para 4.7 ol IIIIP as pcr

dctails bclow or as applied by firm whichever is lower:

¬
lixport product Exp

Otv.

Sl.

No.

lmport itcms I QtV. allowea

I Iyctcrudc (Acesulfame K) l kg l 6-Methyl l,2,3-     11.01 kg

郡般『寵よ淋―|
ILA conccrncd may take further necessary action as per above decision of NC

1451

L_

|



14

1ё五:し 8ヽ11`ζ

'iO′

患,LAtё′んbit ll:耗 y NttheiKORES(INDIA) IMcetNo/Date:5/82‐
|                    ILTD                 IALC4/2018

2507.2018

rStatus:
iApproved

1撫喩血止麟i咄轟ぶ遜1轟編:
|,棚肝朧綱∬胤樹FttW織慧ξttow“          ‐
| IRA concemed may take fttrther necessary action as pcr above decision ofNC                 

‐
|

'Meet No/Date:5182- :status:

ALC4I2O18 'APProved
2s.07.2018

nQ-pit. RLA File Lic.No/Date:0310805009 'Defer

,oitazlosoloo38liAMlT/ :031941040/00030/AM17/ '30.'05'2016 -. ,. .-. ^..
Decision : committee considered case as p", ug"naa und ut p.. earlier decision taken by NC in its l8/AM 14

,dated 19.12.2013 it was decided to ratiry the ad-hoc input output norms under para 4'7 of HBP as per details

,below or as applied by firm whichever is lower:

Export Product Exp.

Otv.

Ｓ‐
．
Ｍ

lmport items Qty. Allowed

1,3 DIOXOLANE l kg 1

Monoethylene GlYcol
0.882Kg

2
Para fomaldehYde

0.427 Kg

RA concerned mり take further necesstty action as per above decision ofNC

ICase No。 :35/10/82‐

IALC4/2016

IPaty Name:KAIRAV
ICHEMOFARBE
lNDUSTRIES LTD

148,

case No.:123/10/82-

ALC4/2016

49 uq rit.
:01 /82/050/00469 I AMIT I

|  ICase No。 :43/10/82-

|  :ALC4/2016

| lcase No.:2/11/82-
|  IALC4/201`

IParty Name:NIFTY

IPVT LTD., ALC4/2018
25.07.2018

and Re-indexed

Mも etヽ 6′ bit8:3/恵 メ   IStatus:Deffered
lALC4/2018        1nd Re― indeXed

125.07.2018             1
1 _       ―  ―        、  |

,nf-A pif. Lic.No/Date:0910063716 rDefer

:O9l24l040l0}1}2lAMl7l'30'05'2016

b`tiζi`Iib`籠 :「ιd fO'tふ轟品ιliζ biit

IRLA Filc

:01/82/050/00389/AM17/ ',:03 195 10401001 69/AMl 7/

Decislon:Deferred fOr COm■lents of TE

Paiy Name10 C
SPECIALITIES PVT.LTD.

IPalt Name:MANALI
IPETROCHEMICALS
ILIMITED

~~~ |二
itiヽもわ試e:o310805124 1Detr
lol.062016

1壼霊滉ヤ静み  '常嗅::壼1::
125.072018             1

Я
驚既嘉:鳳jl話; 飢ヽ漁||れ,|||せ

'輩

1111響:す|
も

“

痣おlibも籠品ふ語

“

轟i3黒 61it l  _  _

七」,1“
ま`お

'た

1た

'lktё

4/261`■● 1`ふよSAttёマLATЁ毯皮 Mきまヽ もわ
表お

'82‐ICHEMICALS PRIVATE    IALC4/2018

Status:
Approved

150110rii8
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LIMITED              25.07.2018

HQ File                RLA F‖ e              l Lic.No/Date:0910063788
:01/82/050/00596/AM17/       :09/24/040/00077/AM17/      ■0062016

Decision : In the light of earlier decision taken by NC in its 9/82 meeting dated 20.10.2014,it was decided

to ratify norlns under Para 4.7 of HBP vl as per details g市 en below or as applied by the flrm,whichever is

less:

RA may take appropriate action as perthe decision ofNorms Comnnittee.

Case No。 :64/11/82-ALC4/2016 Party Name:SALICYLATES& :Meet No/Date:5/82‐      Status:
CHEMICALS PRIVATE    .ALC4/2018         Approved
lLIMITED              25.07.2018

1HQ File              lRLA File             :Lic.No/Date:0910063789 1
:01/82/050/00598/AM17/      109/24/040/00076/AM17/      10.06.2016             1

Decislon: In the light of earlier decision taken by NC in its 9/82 meeting dated 20.10.2014,it was decided

lo rati～ normS under Para 4.7 of HBP vl as per details g市 en below or as applied by the nrm,whichever is

less:

Export product Export

Quantity

S.No. Impon items Quantity
Allowed

METHYL HYDROXY BENZOATE BP/
METHYL PARABEN l kg

1 PARA
HYDROXYL
BENZOIC ACID

0 989 kg

2 METHANOL 0 500 kg

RA may take appropriate action as per the decision of Norms Committee.

Case No.:47110/82-4LC4 12016 Party Narne:SUNSHIELD Meet No/Dat e:5/82- Status:
CHEMICALS LTD. ALC4l20l8 Approved

25.01.20t8

HQ File RLA File Lic.No/Date:03 10805364

:01/821050/003931AM171 :0319510401001961AM17I 10.06.2016

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratify the ad-hoc input output norms under para4.7 of HBP as per

details below or as applied by firm whichever is lower:

Exporl product Exp.

Qty.

SI No Import items Qty.Allowed in

kg

SUN DND(NONYLATED DI
PHENYLAMINE)

l kg 1

DIPHENYLAMINE
0 440 kg

つ
４ NONENE 0 620 kg

RA may take appropriate action as per the decision of Norms Committee

Case No.:62110/82- Party Name:AMIORCANICS Meet No/Date:5182- Status:Deffered
A,LC4l20l6 PVT LTD. ALC4l20l8 and Re-indexed

54

Export product Export

Quantity

S.No. Import items Quantity
Allowed

PROPYL HYDROXY BENZOATE BP/
PROPYL PARABEN l kg

1 PARA HYDROXY
BENZOIC ACID

0 835 kg

つ
ろ PROPANOL 0.472 kg
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:01/82/050/00408/AM17/     :52/24/040/00019/AM17/

Decislon:Deferred for comments of TE

‐Case No.:58/10/82-ALC4/2016 Party Name:AM1 0RGANICS IMeet No/Date:5/82‐
PVT LTD              ‐ALC4/2018

25072018

HQ File

HQ File

:01/82/050/00404/AM17/

HQ Filc

:01/82/050/00548/AM17/

RLA File

RLA File

i52/24/040/00018/AM17/

2507.2018            ‐

Lic No/Datei5210041935 1Defer

17.06.2016            .

‐Lic.No/Date:5210041937
120.062016

,Status:
Approved

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratii/ the ad-hoc input output norms under para4.7 of HBP as per

,U details below or as applied by firm whichever is lower:

Export product Exp.

Qty.

SI No. Imporl items Qty.Allowed in

kg

1,2,4-TRIAZOLO(4,3-a)

PYRIDIN‐ 3(2H)-ONE‐ 98%
MIN

l kg 1 SEMICARBAZIDE HCL‐
99%M IN

2.422 kg

つ
４ 2-Chloro Pyridine 1.14 kg

j Mono Ethylene Glycol 1.20 kg

may take appropriate action as per the decision of Norms Committee

Case No. : 56/ I 6 I 82- ALC 4 l20l 6 P arty N ame : PORU S Meet No/Date:5/82‐ Status:
ApprovedLABORATORIES PVT LTD  IALC4/2018

12507.2018

HQ File IRLA File Lic No/Date:0910063877

30062016:01/82/050/00873/AM17/ :09/24/040/00150/AM17/

Decision : ln the light of earlier decision taken by NC in its 4182 meeting dated 19.06.20 18, it was decided

to ratify norms under Para4.'7 of HBP vl as per details given below or as applied by the firm, whichever is

.less:

na rn.uv t.ot . appropriate action as per the decision of Norms committee

Case No.: l4llll82-ALC4l20l6 Party Name:PALADIN
PAINTS AND CHEMICALS  I
PVT.LTD.,             |

RLA File             i
:03/95/040/00277/AM17/

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

'technical experts and it was decided to ratify the ad-hoc input output norms as applied by the firm under

para4.7 of HBP.

The committee allowed the above norms for one time basis and no repeat norms is allowed

RA

Meet No/Date:5/82-    Status:
ALC4/2018          Approved
25.07.2018             1

Lic No/Date:0310805923

0407.2016

Export product Exp.

Qty.

SI No. Import items Qty. allowed

kg

2-Phenyl‐ 3,3‐ bis(4-hydroxy

phenyl)phthalimide(PPP― BP)

l kg 1 PTHALIC ANHYDRIDE 0.927

PHENOL 1 145

D ZINC CHLORIDE 0.104

4 ANILIN E 0596

5 METHANOL 0715

6 ACTIVATED CARBON 0200

7 CAUSTIC SODA LYE う
Ｚ
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1  1 RA may take appropriate action as perthe decision of Norms Committee

lCase No。 :89/11/82¨ ALC4/2016 Party Name:MALWA      IMeet No/Date:5/82-    Status:
1                   0XYGEN&INDUSTRIAL   ALC4/2018         Approved
l  :                    GASES PVT.LTD.,        2507.2018

1HQ File              RLA File             Lic No/Date:5610004949
:01/82/050/00623/AM17/       :56/24/040/00015/AM17/       12.07.2016              1

1 1Decision i Comm■ tee considered case as per agenda and deliberated on the matter in the presence of the

ltechnical experts and tt was decided to rati～ the ad_hoc input output norms under para 4 7 of HBP as per

59 1detdゝ
below or as applおd by Arm whicheveris lower:

Export product Exp.

Qty

SI No Import items Qty. Allowed

BIS(4-FLUROPHENYL)
KETONE OR 4,4

DIFLUOROBENZOPHENONE

l kg 1 FLUOROBENZOYL(4-)
CHLORIDE

0 80 kg

つ
ん FLUOROBENZENE 0.80 kg

METHYLE ALCOHOL 0.60 kg

IRA may take appropriate action as perthe decision ofNorms Committee

lCase No.:82/10/82-       Party Name:DEEPAK      IMeet No/Date:5/82-    Status:Deffered
lALC4/2016           1NOVOCHEM          IALC4/2018         and Re― indexed
‐                  ITECHNOLOGIES LTD    25.07.2018         1

1HQ File             lRLA File            lLic No/Datei3 H 0066246‐ Defer
101/82/050/00428/AM17/     :31/83/040/00041/AM17/     14.07.2016

1Decisio■ :Deferred for comments of TE

ICase No.:74/11/82-        Party Name:KLJ          .Meet NO/Date:5/82-    Status:Deffered
lALC4/201`            PLASTICIZERS LIMITED  ‐ALC4/2018         and Re― indexed

125072018            1

1HQ File             RLA File             Lic No/Date:0510399160 1Defcr
:01/82/050/00608/AM17/     :05/23/040/00195/AM17/      2007.2016

1Decision:Deferred for comments of TE

ICase No.:26/11/82‐        Party Name:STERLING     ,Meet No/Date:5/82-    Status:Deffered

lALC4/2016           1AUXlLIARIES PVT LTD   :ALC4/2018        1and Re― indexed
25.07.2018            1

HQ File             RLA File             lLic.No/Date:0310806480 Defer
:01/82/050/00560/AM17/     :03/95/040/00116/ANl17/      21.072016             .

I Decision:Deferred for comments of TE

ICase No.:31/11/82-      Palty Name:STERLING    
‐
Meet No/Date:5/82‐     Status:Deffered

lALC4/2016           AUXlLIARIES PVT LTD   IALC4/2018         1and Re― indexed
25072018            ‐

63 HQ File              RLA File             Lic.No/Date:0310806532 Defer

:01/82/050/00565/AM17/     :03/95/040/00168/AM17/      22.072016             1

1 1Decision:Deferred for comments of TE

ICase No。 :70/11/82-       Party Namc:ARCHI EXIM   IMeet No/Date:5/82‐     IStatus:

64 ALC4/2016           PVT LTD.            ALC4/2018         Approved
25.07.2018

160

61

62
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IHQ File RLA File Lic No/Date:0810138353

2507.2016:01/82/050/00604/AM17/     :08/24/040/00150/AM17/

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical expens and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

.details below or as applied by firm whichever is lower:

Export product Exp. Qty. Sl.

No
lmport items Qty. allowed

Ethylene Diamine Tetra Acetic

Acid 2 NA(DiSodium EDTA)
25000.000

kg
1 Ethylene Diamine Tetra

Acetic Acid
20000.000 kg

RA concerned may take further necessary action as per above decision of NC
||

Case No.:71/11/82-

ALC4/2016

1HQ Filc

Pa■y Name:ARCHI
PVT LTD

IRLA File

Party Name:NAVIN
FLUORINE

EXIM   Meet No/Date:5/82‐     Status:
ALC4/2018          Approved
25.072018

‐Lic No/Datei0810138354 1

101/82/050/00605/AM17/     108/24/040/00151/AM17/      25.07.2016             1

1Decision:Committee considered case as per agenda and deliberated on the matter in the presence of the
ltechnical experts and it was decided to ratltt the ad― hoc input output norms under para 4.7 of HBP as per
65‐ detans below Or as applicd by flrm、vhichcver is lo、 vcr:

Export product Exp. Qty. Sl.No. Import items Otv. allowed

Ethylene Diaminc Tetra Acetic

Acid 4 NA(Tetra SOdium EDTA)
50000.000

kg

1 Ethylene Diamine
Tetra Acetic Acid

36000 000 kg

RA concerned may take further necessary action as per above decision of NC

ICase No.:32/11/82¨

IALC4/2016

Case No.:137/13/82-

ALC4/2016

Party NameiSTERLING    Meet No/Date:5/82-
IAUXlLIARIES PVT LTD   ALC4/2018

25072018

Meet No/Date15/82-

ALC4/2018

Status: Deffered
rand Re-indexed

Status:
Approved

66 uq nit. RLA File Lic.No/Date:0310806544 Defer

:01/82/050/00566lAMt7l :0319510401002901AM171 25.01.2016

IDecision:Deferred for comments of TE

INTERNATIONAL LIMITED 25.07.2018         ‐

IHQ File              lRLA Fllc             lLic.No/Datei0310807709 1
101/82/050/00765/AM17/   :03/95/040/00437/AM17/   108.092016       1

1Decislon:Committee considered case as per agenda and deliberated on the matter in the presence of the

ltechnical experts and l was decided to rati″ the ad_hoc input output norms under para 4.7 of HBP as per

67.details belo、 v or as applied by flrmヽ vhichever is lo、 veri

Export product Exp. Qty. Sl.No. Import items Otv. allowed

HFO 1234yf(2,3,3,3 Tetra Fluoro

Prop― l― ene)

l kg 1

Hexa Fluoro Propylene
1 40 kg

RA concerned may take further necessary action as per above decision of NC
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1  Case No。 :186/17/82‐        Party NameiSALICYLATES&.Meet No/Date:5/82-    Status:
|  ‐ALC4/2016            CHEMICALS PRIVATE    IALC4/2018         ‐Approved

LIMITED              25.072018

:  IHQ File              RLA File             Lic No/Datei091 0064 100 ‐
1  101/82/050/01147/AM17/    1:09/24/040/00231/AM17/     08.09.2016

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

t8胤 lF:を 聞 Tl:撃 :1胤 メ群‖¶品 I:Iliよl献
°C hp耐 °mp頑 n∝ms undtt ptta 47 of HBPぉ rr

Export product Exp. Qty. SI No. Import items Otv. allowed

Saliguard EHG
(Ethylhexylglycerine) l kg

l 2-ETHYLHEXYL
GLYCIDYL ETHER

1.00 kg

RA concerned may take furlher necessary action as per above decision of NC

ALC4/2016

691青
0 1ile

CHEM―TECH LTD.,       ALC4/2018 and Re-indexed

RLA File

25072018

Lic.No/Date:0810138683 1Deた r

:01/82/050/00674/AM17/     :08/24/040/00215/AM17/      16.092016

Decision:Deferred for comments of TE

Case No.:99/ 16182-ALC4l20l6 Party Name:HPL ADDITIVES Meet No/Date:5182- Status:

LIMITED(FORMERLY     ALC4/2018
KNOWN HIGH POLYMER  25 07.2018

Approved

HQ File               RLA File              Lic No/Date:0510399773
:01/82/050/00916/AM17/      105/23/040/00280/AM17/      20.09.2016

170 Decお ion i Commiiee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and l was decided to rati～ the ad― hOc input output norms as applied by the nrm under para

t  14.7 of HBP for one time basis.

The committee allowed the above norms for one tilne basis and no repeat norms is a‖ owed

‐
   ‐RA concemed rnay take further necessat/action as per above decision ofNC

‐Case No.:76/16/82-ALC4/2016.Party Name:HPL ADDlTIVES IMeetNo/Date:5/82-    Status:
‐LIMITED(FORMERLY     ‐ALC4/2018          Approved

l  ‐                  IKNOWN HIGH POLYMER  ‐25.07.2018         ‐

HQ File              lRLA File             Lic No/Date:0510399799
‐ .:O1/82/050/00893/AM17/    1:05/23/040/00162/AM17/    21.09.2016

17 1 1Decision:Committee considered case as per agenda and deliberated on the matter in the presence of the

l  teChnical expens and i was decided to rati～ the ad‐ hOc input output norms as applied by the nrm under para

l ′7 of HBP for one」 me basis.

|  IThe committee a‖ owed the above norms for one tilne basis and no repeat norms is anowed

.  ‐RA conccrned may take further necessary action as per above decision ofNC

ICase No.:100/13/82-      Party NameiK V AROCHEM .Meet No/Date:5/82-    Status:Deffered
l  .ALC4/2016            PVT.LTD             IALC4/2018         ‐and Re― indexed
72                                                    125.072018

‐Lic No/Date:0310807975 Defer‐  .HQ File             RLA File
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:01/82/050/00728/AM17/     103/94/040/00525/AM17/     12209.2016

Decision:Deferred for comments of TE

I  Case No.:192/17/82¨       Party Name:SATYA       Meet No/Date:5/82-    Status:Deffered
l  lALC4/2016            DEEPTHA             IALC4/2018         and Re‐ indexed
l                     PHARMACEUTICALS LTD 25 07.2018
73‐ HQ rile             ‐RLA lile             Lic.No/Date:0910064172 Defer
.   :01/82/050/01153/AM17/     :09/24/040/00332/AM17/      2209.2016

1 1Decision:Deferred for comments of TE

Case No.:6/14/82-ALC4/2016 Party Name:SWATI       Meet No/Date:5/82-    Status:
I                     MENTHOL6と ALLIED     ALC4/2018         Approved
l                     CHEMICALS LTD.,       25.072018

1  HQ File             RLA File             Lic No/Datei291 0025262
1 101/82/050/00804/AM17/   1:29/24/040/00002/AM17/   123.09.2016

1 ‐Decision i Committee considered case as per agenda and deliberated on the matter in the presence ofthc

l  teChnical expelts and l was decided to ran～ the ad― hOc input output norms under para 4 7 of HBP as per

74 details below or as applied by flrm whichever is iower:

Export product Exp.

Oty.

SI No. Import items Qty. allowed

TERPINEOL l kg
1 GUM TURPENTINE OIL 1 352 kg

IRA concerned may take further necessary action as per above decision ofNC

ICase No.:54/17/82‐ ALC4/2016‐ Parり Name:K V AROCHEM  Meet No/Date:5/82-    Status:
PVT.LTD              ALC4/2018          1Approved

25072018

HQ File               RLA File              Lic.No/Date:0310808098 1
:01/82/050/01015/AM17/      :03/94/040/00524/AM17/      2709.2016

75‐
Decision:Committee consiaered case as per agenda and deliberated on the matter in the presence of the

technicd expeis and l was decided to rad～ the ad_hoc input output norms as applied by the nrm under para

4 7 of HBP for one time basis.

The committee aHowed the above norms for one time basis and no repeat normsis a‖ owed

RA concerned may take further necessary action as per above decision ofNC

Case No.:139/13/82-       Party Name:VISWAAT     Meet No/Date:5/82-    Status:
、ALC4/2016             CHEMICALS LIMITED     ALC4/2018          Approved

‐25.07.2018             1

HQ File              RLA File             Lic No/Date:0310808‖ 0
:01/82/050/00767/AM17/       :03/95/040/00302/AM17/      27.092016              1

76 Decisio■ : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical expens and l was decided to rati～ the ad‐ hOC input output norms as applied by the nrm under para

4.7 of HBP for one time basis

The committee anowed the above norms for one tiine basis and no repeat norms is anowed

RA concerned inay take ftlrther necessary action as per above decision ofNC

77 Case No.:78/16/82-     Patt Name:KLJ Meet No/Date:5/82-     Status:



，
′

2L

ALC4t20l6 PLASTICIZERS LIMITaD ALC4/2018 Approved
25.07.2018

HQ File RLA Fite Lic.No/Date;O5tl3g9g27
:0118210501008951AM171 :0512310401003041AM171 28.09.20t6

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
details below or as applied by firm whichever is lower:

Export product Exp.

Oty.

SI No. Import items Qty. allowed

KANATOL-1010(Dl―
PROPYL HEPTYL
PHTHALATE)

l kg

1 PROPYL HEPTANOL 0746
つ
ん PHTHALIC ANHYDRIDE 0.35

HDPE GRANULES
(TOTAL WEIGHT=27,774600
KGS)

As per packing

policy

IRA concerned may take ftlrther necessary action as per above decision ofNC

Case No.:12/17/82-       Party Name:ALIVIRA      Meet No/Date:5/82‐    Status:Deffered
.ALC4/2016            ANIMAL HEALTH LIMITED ALC4/2018         and Re― indexed

‐25.07.2018

1HQ File             lRLA File            lLic.No/Date:0310808216 1Defer
101/82/050/00973/AM17/     103/94/040/00557/AM17/     130.092016

‐Decision:Deferred for comments ofTE

ICase No.:126/13/82-      Party Name:SURVIVAL    .Meet No/Datc:5/82-    Status:
IALC4/2016            .TECHNOLOGIES PVT LTD ‐ALC4/2018         1Approved

125.07.2018            1

‐HQ File             lRLA File             Lic No/Date:0310808209 ‐
:01/82/050/00754/AM17/     103/95/040/00410/AM17/      30.09.2016             1

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

ltechnical experts and l was decided to rati～ the ad_hoc input output norms under para 4 7 of HBP as per

ldeta‖ s belo、v or as applied by flrlll、 vhichever is lower

Export product Exp
Otv

SI

No.

Import items Qty. allowed

AMP (3-Amino-5-
rnethylpyrazole)

l kg l Hydrazine Hydrate NLT

99.0%
1 00 kg

2 Dichloromethane 2 00 kg

IRA concemed inay take further necessary action as pcr above decision ofNC

Case No.:164/20/82-       Palty NamelTIDE         Meet No/Date15/82-    Status:Deffered
ALC4/2016           1NDUSTRIES           ALC4/2018         and Re― indexed

25.07.2018

1HQ File             lRLA File             Lic No/Datei3410042576 Defer
101/82/050/01341/AM17/     134/24/040/00179/AM17/     .04.10.2016

Decision:Deferred for comments ofComments ofTE

Case No.:204/17/82-      Patty Name:NAGARJUNA   Meet No/Date:5/82‐     Status:
ALC4/2016           AGRICHEM LTD        ALC4/2018         Approved

25072018

80
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HQ File RLA File Lic.No/Dare:OglOO64232
:0ll82l050l0l165lAMlll :0912410401003l3lAMl7l 05.10.2016

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
details below or as applied by firm whichever is lower:

Exporl product Exp.

Otv.

Sl.

No.
Import items Qty. allowed

DIACETONE
ACRYLAMIDE(DAAM)
SOLID

l kg

1 DIACETONE ALCOHOL
L10UID

1.373 kg

０
４ ACRYLONITRILE
LIOUID

0 753 kg

RA concerned may take furthernecessary action as per above decision ofNC

Case No.:29l l7/82-ALC4/2016 Paxy Name:PALADIN Meet No/Dar e:5182- Status:
PAINTS AND CHEMICALS ALC412018 Approved
PVT LTD 2s.0',7.2018

HQ File RLA File Lic.NoiDate:0310808276
:0 l/82i050/00990lAMl7l :0319510401005141AM171 05. 10.2016

Decision : Committee considered case as per agenda and deliberated on rhe matter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output norms as applied by the firm under
para 4.7 of HBP for one time basis.

The committee allowed the above norms for one time basis and no repeat norms is allowed
RA may take appropriate action as per the decision of Norms Committee

Case No.:33/17l82- Party Name:YASHO Meet NoiDat e:5182- Status:
ALC4l20l6 INDUSTRIES PVT.LTD. ALC4l20l8 Approved

25.01.2018

HQ File RLA File Lic.No/Date:0310808376
:0 l/82/050/00994lAMl7l :0319510401005461AM|71 I 3. 10.201 6

Decision : Committee considered case as per agenda and deliberated on the matter in the presence ol'the
technical experts and it was decided to rati$ the ad-hoc input output norms under para 4.7 of HBP as per
details below or as applied by firm whichever is lower:

Export product Exp
Oty.

SI No Imporl items Qty. Allowed
in ke

ASCORBYL PALMITATE l kg
1 PALMITIC ACID 0727
つ
４ ASCORBIC ACID 0500

N,N DIMETHYL ACETAMIDE 0266
4 N―BUTYL ACETATE 0 185

TH10NYL CHLORIDE 0513

RA concerned inay take further nccessary action as per above decision ofNC

Case No.:214/17/82-       Party Name:DEEPAK      IMeet No/Date:5/82-    Status:
ALC4/2016            NOVOCHEM           IALC4/2018         Approved

TECHNOLOGIES LTD     125.072018

HQ File              RLA File             lLic No/Datc:3H0066376
:01/82/050/01175/AM17/       :31/83/040/00071/AM17/      12010.2016

Decision : Com■ littee considered case as per agenda and deliberated on the matter in the presence of the

technical cxpeis and it was decided to rati″ the ad― hOc input output norms under para 4.7 of HBP as per

84
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details below or as applied by firm whichever is lower:

Expo11 product Exp

Qty

Sl.No lmport items Qty. Allowed

DNOVO BP818 l kg l 2,6 xylenol 1.06 kg
つ
４ Methanol 0.

（
υ ０

●

し
ヽ

RA may take appropriate action as per the decision of Norms Committee

Case No.:113/16/82-       Palty Name:KLJ          Mect No/Date:5/82-     Status:
ALC4/2016             PLASTICIZERS LIMITED   ‐ALC4/2018          1Approved

25072018

HQ Filc               RLA File              Lic.No/Date:0510400173
:01/82/050/00930/AM17/       :05/23/040/00346/AM17/       20.102016

Decision : Comlllittee considered case as per agenda and deliberated on the mattcr in thc prescncc of the

technical expetts and it was decided to rati,the ad_hoc input output norms as applied by the nrm under para

4 7 ofIIBP for onc tilllc basis

The com mittce a‖ owcd the above norms for one tilne basis and no repeat norms is aHowed

RA concerned may take ftlrther necessary action as per above decision ofNC

Case No.:87/16/82-       Party Name:HPL ADDITIVES IMeet No/Datc:5/82-    Status:
ALC4/2016           1LIMITED(FORMERLY    IALC4/2018         1Approved

KNOWN HIGH POLYMER  25.07.2018

HQ「 ile              RLA Filc             Lic No/Date:0510400238
:01/82/050/00904/AM17/      :05/23/040/00287/AM17/      24.102016             1

Decislon : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical expetts and it was decided to ratitt the ad_hoc input output norms under para 4 7 of HBP as per

deta‖ s bclo、v or as applied by flrnl、 vhichcvcr is lo、 ver

Exporl product Exp

Otv

SI No Import items Qty. allowed

Tris(3,5‐ Di‐ten_butyl-4-

Hydroxy benzyl)

Isocyanurate(Kinox-34)

l kg

1 2,6-E)i tert butyl phenol 0962
つ
４ Paraformaldehvde(PF)96% 0140

Isocyanuric Acid 0.201

4 Acetonitrile 0300

RA concerned may take further necessary action as pcr above decision ofNC

Case No.:76/17/82¨        Party Name:GOLD STAR    Meet No/Date:5/82-    Status:
ALC4/2016            1NTERNAT10NAL       ALC4/2018         ‐Approved

25.072018            ‐

HQ Filc                RLA File               lLic.No/Date:5210042057 .
:01/82/050/01037/AM17/      :52/24/040/00046/AM17/      25.10.2016

Dccision : Collllnittee considered case as per agenda and deliberated on the matter in the presencc of the

technical cxpcrts and l was decidcd to ratltt the ad_hoc input output norms on nctto net basis under para 4 7

of HBP:

Exporl product Exo. Otv. SI No Import items Oty. allowed

ASCORBIC ACID
COATED B P.COATED

475000000
kg

1 ASCORBIC ACID 475000 000 kg
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RA concerned may rake lurther necessary action as per above decision ofNC

C'asc No.:67l l6ltl2-ALC4l20l6 Parlv Name:PAYAL Meet No/Date:5/82- Slatus:
pnfnOCHEnA PRIVATE ALC4I2O18 Approved
I,IMITED 25.07.2018

l'lQ Filc RLA File Lic.No/Date:05 10400261

:01/821050/00884lAMl7l :0512410401003551AMl71 25.10.2016

Decision : Cornmittee considercd case as per agenda and deliberated on the matter in the presence olthc
technical cxperts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

88 details below or as applied by firm whichever is lower:

Exporl product Exp.

Qty.

SI No Import items Qty. Allowed

Plasitcizer (PVC) (DIN P) lkg 1

Pehthalic Anhydride
0.312 kg

2 lso - Nonanol 0.726 kg

RA may takc appropriate action as per the decision of Norms Committee

Case No.: 115116/82- Pany Name:KLJ Meet NoiDate:5/82- Slatus:

AL,C4l20l6 PLASTICIZERS LIMITED ALC4l20l8 Approved
25.07 .2018

I lQ Filc RLA File Lic.No/Date:05 10400281

:01/82/050/00932lAMl7l :0512310401003291AM171 '26.\0.2016

Dccision : Cornrnittec considered case as per agenda and deliberated on the matter in the presence olthe
technical experts and it was decided to ratify the ad-hoc input output norms as applied by the firm under para

4.7 of HBP for one tirne basis.

The committee allowed the above norms for one time basis and no repeat norms is allowed

RA concerncd may take further necessary action as per above decision ofNC

Casc No.:261 17182-ALC420l6 Party Narne:STERLINC Meet No/Date:5/82- Status:

AUXILIARIES PVT LTD ALC4l20l8 Approved
25.07 .2018

IIQ I'ilc I(l.A Filc Lic.No/Date:0i 10809069

:0 l/82/0-50/00987/n M I 7/ :03/95/040/00348lAMl7l 09.1 1 .2016

Decision : Cornrnittcc considcrcd casc as per agenda and deliberated on the lnatter in the presence of the

technical experts and it was decided to ratify the ad-hoc input output norms as applied by the firm under para

4.1 ol llBP 1'or onc timc basis.

'I'he committee allowed the above norms for one time basis and no repeat norms is allowed.

RA conccrncd rnay takc lurthcr neccssary action as per above decision of NC

Case No.:37l17182- Party Narne:STERLING Meet No/Date 5182- Status:Deffered

1\LC4t2t)16 A1.JXILIARIES PVT1.1-D ALC4l20l8 and Re-indexed
25.07.2018

o I Lic.No/t)ate:03 10809(J65 I)eler'' I ltl l,ilc Itl.A I'ilc
:01/82/050/00998/AMt7/ :03/95/040/00344lAMl7l 09 ll'2016

Dccision :Dcfcrrcd for commenls of I'E

92 Casc No.:2/15/82- I)arty Natnc:S I'l:ltLINC Mect No/Datc:5/82- Status:Dcffercd

89
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Al」C4/2016           AUXH′ IARIES PVT LTD   IALC4/2018        and Re― indcxcd
25072018

HQI'Hc               RIン A Irilc               Lic No/Date:0310809088 ‐Defer
i01/82/050/00816/ANl17/     :03/95/040/00449/AM17/      10 112016

Dccision:Dcferrcd for commcnts of TE

Casc No.:19/17/82-       Pany Nalllc:HIKAlン LIMITED Mect No/Date:5/82-    Status:Dcffcrcd
Al′C4/2016                                ALC4/2018         and「 tc― indexcd

25072018
93 HQ IrilC                ItLA Irilc               Lic No/Date:0310809149 Dcfc・

r

:01/82/050/00980/AM17/     :03/94/040/00687/AM17/      11 112016

‐Decision:Dcferrcd for com mcnts of TE

Casc No.:118/1/82-       Palty Name:RELIANCE    Meet No/Date:5/82-    Status:Deffercd
ALC4/2017            1NDUSTRIES LTD       IALC4/2018         and Re― indexcd

12507.2018

94 HQ IrilC             RLA Filc            lLic No/Date:0310809220 Defer
i01/82/050/01472//ヽ M17/     :03/95/040/00542/AM17/     .22.112016

Decision:Comlllittec considercd thc case as per agenda and it、 vas decided to ca‖ fl・om thc nrm to n』 rnish

gual・antced iloHns ofconsuinptiOn fro!η  Ethane to Ethylene.

Casc No.:124/17/82-       Party Nalnc:SURVIVAL     Meet No/Date:5/82-    Status:
‐  Al,C4/2016             TECHNOLOGIES PVT.LTD  ALC4/2018          Approvcd

25.072018

HQ「 ilc              RIッ A Filc             Lic No/Datc:0310809216
:01/82/050/01085/ノ 卜ヽ117/       :03/95/040/00639/AM17/       22.112016

1)ccislon : Con3nlittcc considcrcd case as pcr agenda and de‖ berated on the matter in thc presencc of the

technical cxpens and it was dccidcd to ratitt thC ad_hoc input output norms under para 4 7 of HBP as per

details bclo、 v or as applicd by Arnl、 vhichever is lo、 ver:

Export product Exp

Qty

SI No lmport items Qty Allowcd in
kg

1-1〕 thyl-3-(3-

Dillncthylalllinopropyl)

Carbod‖ lllide llydrochloridc

l kg l N,N― Dimethy卜 1,3-

propanedial■line/3-

(DIMETHYLAMINO)
PROPYLAMINE

106

つ

´
Dichloromethane/

Mcthylene Di― Chloride

(M DC)

100

D Potassiurn hydroxide
flakes

1 00

4 Potassium carbonate
anhydrous

100

5 Chloroform 120

Acetonitrile 0600

ntf ,uy tuli. appropriate action as per the decision of Norms Committee

‐Case No.:163/17/82-       Palty Name:AVA         Meet No/Date:5/82-    Status:
ALC4/2016             CHEMICALS PVT LTD,    ALC4/2018          Approved

25.07.2018
96.                          |

Lic No/Date:0310809399  DcferHQ「ile               RLン A File
i01/82/050/01124//ヽ M17/      :03/94/040/00734/AM17/      29112016

|
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Dccision : COlllmittcc considercd case as pcr agenda and deliberated on the matter in the presence of the

tcchnical expcns and it was dccidcd to ratitt the ad_hoc input output norms as applied by the nrm under para

4 7 of卜IBP fOr onc tillle basis

l｀hc committcc a‖owcd thc abovc norms fOr one tiinc basis and no repeat norms is aHowcd

R/ヽ concerncd lllay take ftlrther necessary actiOn as per above decision ofNC

Casc No.:164/17/82-       Pally Namc:AVA         Meet No/Date:5/82-    status:
AIノC4/2016             CHEMICALン S PVT.LTD,    ALC4/2018          Approvcd

25072018

HQ File               RLA File              Lic No/Date:0310809398
:01/82/050/01125/AM17/       :03/94/040/00733/AM17/       29112016

97 1)CCislon : C0111nlittcc cOnsidcrcd case as per agenda and delibcratcd on the matter in the prcsence of the

tcchnical expcns and it was dccidcd to rati"thc ad―hOc input output norms as applied by thc nrm under para

4 7 ofilBP fOr onc tilne basis

′
「 hc committcc anOwed thc abovc norms for onc tilne basis and no repeat norms is aHowcd

Rノ cヽonccrncd 11lay take fLllthCr nccessary action as per above decision OfNC

Casc No.:165/17/82-       Party Nalllc:AVA         Mect No/Date:5/82-    Status:
AlフC4/2016             CHEMICAlフ S PVT.LTD,    IALC4/2018          Approvcd

125.072018

HQ「ile                 RLA F‖ c                lLic No/Date:0310809396
:01/82/050/01126/AM17/       :03/94/040/00731/AM17/       29 112016

98 Dccision : Colllnlittce considered case as pcr agenda and deliberated on thc matter in the prescncc of thc

tcchnical expcns and it was dccided to rati～ the ad― hOc input output norms as applied by the nrm under para

4 7 ofIIBP for onc tirnc basis

´
I｀ hc committcc aHowcd the above norms for one tilne basis and no repeat norms is a‖ owcd

R/ヽ conccrncd nnay take Fulthcr nccessary action as per above decision ofNC

Casc No.:118/17/82-       Party Nallle:SUPREET      Meet No/Date:5/82-    Status:Deffercd
ALC4/2016           CHEMICAlン S PVT LTD.   ALC4/2018         and Re― indcxcd

25.07.2018
991HQ「

‖e               RIン A rii3               Lic.No/Date:5210042073 Detr
i01/82/050/01079/AM17/     :52/24/040/00050/AM17/     29112016

Dccision:Dcfcrrcd for commcnts of TE

Casc No.:106/20/82-       Palty Name:PARAMOUNT  ‐Mcct No/Datc:5/82-    Status:
AI′C4/2016             AROMACHEM PVT.LTD.,   ALC4/2018         Approvcd

25072018

HQ「 ilc                 RLA F‖ e                Lic.No/Date:0510400599
:01/82/050/O1283//ヽ レ117/      :05/24/040/00399/AM17/      02122016

100 1)ccislon :(〕 onlnlittce considcred case as per agenda and deliberated on thc matter in the presence of thc

tcchnical cxpcrts and it was dccided to rati″ the ad_hoc input output norms under para 4 7 of HBP as pcr

dctans bcl。 、v or as applicd by flrnl、 vhichever is lower:―

lixport product Exp

Qty

SI No Imporl itenrs Qty. allowed
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RA conccrned may take further necessary action as per above decision of NC

Casc No.:131/17/82-

ALC4/2016

HQ Filc

:01/82/050/01092/AM17/

Palty Nanle:ELPPE

CHEMICAlン S PRIVATE
LIMITED

RLA「 ilc
:03/94/040/00794/AM17/

Lic No/Date:0310809604 Deた r

05 12.2016

Meet No/Date:5/82‐

ALC4/2018
25072018

Meet No/Datei5/82‐

ALC4/2018
25072018

Status: Deffered
and Re-indexed

Status: Deffered
and Re-indexed

Status: Deffe red
and Re-indcxed

Status:Dcffcrcd

and Rc― indcxcd

I)cibr

Dccision:Detrrcd lor colmments ofTE

Casc No.:82/17/82-A LC4/2016 Palty Name:GOPINATH
CHじ 4ヽ-TECH LTD.,

Mcet No/Datc:5/82-      Status:

ALC4/2018          Approved
25072018

Lic No/1)ate:0810139204HQ「 ilC RI′ A lrile

:01/82/050/01043//ヽ M17/      :08/24/040/00318/AM17/      05 122016

Dccislon : Conllnittcc considered case as per agenda and deliberated on the matter in thc presence of thc

technical expens and h was decidcd to ratl～ the ad― hOC input output norms under para 4 7 of HBP as per

details belo、 v or as applied by「 lrnl、vhichcver is lo、 vel

uct Exp

Qty

SI No Import items Qty. Allowed

DI H′ORO-2-AMINO
Stり 1ンPHONIC ACID)

l kg 1

PHENOlン
1 55 kg

CAUSTIC SODA LYE
(100%REAL BASIS)

2 00 kg

ACETIC ACID 0 50 kg

RA mav takc appropriate action as pcr the decision of Norms Cotnmittee

Case No.:135/17/82-

AI」 C4/2016

103 HQ Filc

Casc No.:148/17/82-

AI′ C4/2016

105 HQ IlilC

:01/82/050/01109//ヽ M17/

(〕 asc No.:29/1/82-AI′ C4/2017

HQ IlilC

101/82/050/01383//ヽ 卜/117/

Decision : Defcrrcd for comments of TE

Party Name:YASHO
INDUSTRIES PVT LTD

RLA File

Pally

Namc:GULBRANDSEN
CHl:MICALS PVT LTD

RLA I'ilc

:34/24/040/00247/AM17/

Palty NalllciSTERLING

AUXH′ IARHES PVT Iン TD

RlンΛ
「
ilc

:03/95/040/00703/AMi7/

Lic No/Date:0310809629 Deた r

06122016

Mcet No/Date:5/82‐

ALC4/2018
25072018

:01/82/050/01096//ヽ Nl1 7/     :03/95/040/00697/AM17/

Dccislon:Dcferrcd for commcnts of TE

104
lン ic No/Datc:3410042741 Dctr

09 122016

Meet No/Datc:5/82-

AIンC4/2018
25072018

1′ ic No/Date:0310809708

09122016

Dccision : Dcferred for comments of 'fE

106(〕ascヽ o.:158/17/82- [)arty Nanrc:S'l'l]Rl,lN(l Nlcct N()/1)atci5/82- St a t us: l)c I'l c re c[



⌒

Al,(〕4/2016

HQ lilC

HQ IrilC

:01/82/050/01185/ノ Mヽ17/
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AUXHン lARIES PVT LTD

RI´ A File Lン ic No/1)ate:0310809727 1)cfbr

09 122016

and Re-indcxcd

Status:
Approvcd

Status:
Approved

ALンC4/2018
25072018

:01/82/050/01119//ヽ 1ヽ17/     :03/95/040/00690/AM17/

1)ccislon:I)cfcrrcd for col■ mcnts of′ I｀ E

Casc No.:96/10/82-AI′ C4/2017 Party Nallnc:AARTI DRUGS  Mcct No/Datc:5/82-
1´ Iヽ41TED              AI´ C4/2018

25072018

HQド ilC RI′ A Irilc Iン ic No/1)atc103 10809746
:01/82/050/00934/ノ レ`118/      :03/94/040/00810/AM17/       13 122016

1)ccision : COnlnlittcc cOnsidcrcd casc as per agcnda and dcHberatcd On thc lllattcr in thc prcscnce ol｀ thc

tcchnical cxpcns and it was dccidcd to rati～ thc ad― hOc input output norins undcr para 4 7 oF HBP as pcr

dctans bcl。 、v or as applicd by ttrnl whichcver is lowcr:

lixporl product Import items i), /\ll"*.d i,
kg

I｀ iclopidincsp IIydrochI()ridc l kg 'l'h iophenc-2-llthanol
'l'oluenc

I Anrinc
[]cnzcne Sulphonyl
Chloride

Sodiulll II idc Flakes

Ortho Chloro []cnzyl
Arrrinc

080

Acctone 022

085

Methanol 090

Paraformaldeh
RA nlay takc appropl・ iatc action as pcr the decision ofNorills Committcc

Casc No.:8/20/82-A LC4/2016 Palty Name:GOPINATH
CHEM― TECH LTD,

Mcct No/Datc:5/82-      Status:

AL´C4/2018           Approvcd
25072018

1ン iC No/1)atc:0810139268

13.122016
RIン A Filc

:08/24/040/00357/AM17/

Decision : Conrrnittcc considcrcd case as per agenda and deliberatcd on the mattcr in the prcsencc olthc
technical cxpcrts and it was decidcd to ratify the ad-hoc input output norrns undcr para4.7 of IIBP as pcr

108 dctails bclow or as applied by firm whichever is lower:

I]xp

Qty

SI No Irrport items

CヽII) l kg l 35 DINI′「 RO BENZ
ACID

2 SOI)A ASH
RA nlay takc appropriatc action as pcrthe decision ofNorms Committcc

「
―

―
「

―
―

「
∃

Casc No.:16/20/82-Alソ C4/2016 Panv Nanle:GOPINATH
109                      CHI〕 4ヽ-TltCH l′TD.

Mect No/Datc:5/82-

AlンC4/2018
25072018

0.25k3

´

I｀ 1‐ 1

I Qtジ :パilo面
|

一　

一

1072
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HQ File RLA File Lic.No/Date:08 t0139269
,:01l82l050l01193lAMl7l :081241040100358/AM I 7/ 13.12.2016

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical expefts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
,details below or as applied by firm whichever is lower:

Export product 恥
”
SI No Import items Qty. Allowed

3.5 DIAMINO BENZOIC ACID l kg 1 3 5 DI NITRO BENZOIC
ACID

1 314 kg

2 SODA ASH 0.25 kg

RA may take appropriate action as per the decision of Norms Committee

I  Case No.:153/17/82¨       Party Name:PALADIN     Mcet No/Date:5/82-    Status:
I   ALC4/2016            PAINTS AND CHEMICALS  ALC4/2018         Approved
l                        PVT LTD              25.07.2018

1  HQ File              RLA File             Lic No/Date:0310809824
1    :01/82/050/01114/AM17/      :03/95/040/00699/AM17/      14122016

1HO15`tiξlon:cもmmi抗もe c6isideled ca;も as p`r aLenda and deliberated on the matter in the presence ofthe
l  lteChnical experts and it was decided to rati″ the ad― hoc input output norms as applied by the nrm under

‐    ‐para 4 7 ofHBP for one tllne basls.

|   IThe committee a‖ owed the above norms for one tilne basis and■ o repeat normsis a‖ owed

l    RA may take appropriate action as perthe decision of Norms Committee

l  lCase No.:147/17/82-       Party Name:S M CHEMICAL  Mcet No/Date:5/82‐     Status:
ALC4/2016            VAPI PRIVATE LIMITED   ALC4/2018         Approved

25072018

HQ File              RLA File             Lic.No/Date:0310809834
1    :01/82/050/01108/AM17/      :03/95/040/00659/AM17/       14.12.2016

.  IDecision:Committee considered case as per agenda and deliberated on the matter in the presence ofthe

l  lteChnical experts and it was decided to rati～ the ad‐ hoc input output norms under para 4 7 of HBP as per

details belo、 v or as applied by Arnl、 vhichever is lo、 ver:

l11

Export product Exp.

Qty.

SI No Import items Qty. Allowed

DIPHENYL ISODECYL
PHOSPHITE(DPDP)

l kg l

PHENOL
0 558 kg

つ
４ ISODECYL ALCOHOL 0419k3
j YELLOW
PHOSPHORUS

0 09 kg

‐   RA may take appropriate action as perthe decision ofNorms Comnnittee

l   lCase No.:177ノ 17/82-     ‐Parり Name:CAMPHOR Mcet No/Date:5/82-    Status:
|   IALC4/2016          :&ALLIED PRODUCTS ‐ALC4/2018         Approved
l   l                    LIMITED,          2507.2018

112:風:胤b/01138/AM17/ 1鷺ら』li。/00845/AM17皆だり品le:0310809853
1     1)ecision : Committee considered case as per agenda and deliberated on the matter in the presence of thc

l   leChnical expelts and it was decided to rati″ the ad_hoc input output norms under para 4.7 of HBP as per

i   letailS below or as applied by Arm whichever is lower:
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Export product Exp.

Qty.

Sl.No. Import items Qty. Allowed in

kg

BACDAN O L TOCO (2-Ethyl -4 -

(2 2 3 -T rimethylcyc lopent-3 -en-

yl)- but-2-en-1-ol)

lkg l

Alpha Pinene
1.47

2 N-Butyraldehyde 0777

J Sec Butanol 0.40

4 Aluminum Tri-sec-
Butoxide

0072

Di - N -Butylamine 0.077

RA may take appropriate action as per the decision of Norms Committee

Case No.:I49 ll7l82- Parly Name:STERLINC Meet NoiDate:5182- Status:
ALC4l20l6 AUXILIARIES PVT LTD ALC4l20l8 Approved

2s.07 .2018

HQ File RLA File Lic.No/Date:03 10809874

:0tl82l050l0ll l0iAMlT/ :03l95l040l0012llAMl1l 15.12.2016

I l3 ,Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

, technical experts and it was decided to ratify the ad-hoc input output norms in respect of import item at Sl.

No. I to 3 is as applied by the firm for one time basis and no repeat norms is allowed . However the

import item at serial No. 4 Coconut oil ( Industrial Grade) is not allowed to import under para 4.7 of HBP.

RA concerned may take further necessary action as per above decision ofNC

Case No.: l5}ll7/82- Party Name:STERLING Meet No/Dat e:5182- Status:
' ALC4l20t6 AUXILIARIES PVT LTD ALC4l20l8 Approved

25.01.20t8

HQ File RLA File Lic.No/Date:03 10809877

: :011821050/01I lllAMl7l :0319510401007221AM171 15.12.2016

ll4 Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
'technical experts and it was decided to ratify the ad-hoc input output norms as applied by the firm under

' ,para 4.7 of HBP for one time basis.

The committee allowed the above norms for one time basis and no repeat norms is allowed

lI RA concerned may take further necessary action as per above decision ofNC

Case No.:152/17i82- Party Name:STERLING Meet No/Dat e:5182- Status:
' ALC4l20l6 AUXILIARIES PVT LTD ALC4l20l8 Approved

25.07.2018

HQFileRLAFileLic.No/Date:0310809913
':Oll82l050lOl1l3/AMl7/ :0319510401007241AMl71 :15.12.2016

ll5 D..ision : Committee considered case as per agenda and deliberated on the matter in the presence of the
I 

technical experts and it was decided to ratifo the ad-hoc input output norms as applied by the firm under

para 4.7 of HBP for one time basis.

The committee allowed the above norms for one time basis and no repeat norms is allowed

RA concerned may take fufther necessary action as per above decision ofNC

Case No.:34/ 20182-ALC4/2016 Party Name:STERLING Meet No/Dat e'.5t82- Status:

116 AUXILIARIES PVT LTD ALC4I2018 Approved
25.07.2018
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IHQ File

.:01/82/050/01211/AM17/
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RLA File

:03/95/040/00702/AM17/

:Lic.No/Datc:0310809914
11512.2016

matter in the presence of the
as applied by the firm under

norms is allowed

IMeet No/Date:5/82‐      Status:

‐ALC4/2018           Approved
125.07.2018

Lic No/Date:0510400921

123 12.2016

Decision : Committee considered case as per agenda and deliberated on the

technical experts and it was decided to ratify the ad-hoc input output norms
para 4.7 of HBP for one time basis.

The committee allowed the above norms for one time basis and no repeat

RA concerned may take funher necessary action as per above decision of NC

Case No.:51/20/82-ALC4/2016 Pany Name:V.D.H.
10RGANICS PVT.LTD

HQ File IRLA File

:01/82/050/01228/AM17/      :05/24/040/00462/AM17/

‐Decision :Colllmittee considered case as per agenda and deliberated on the matter in the presence of the

‖7胤
IFttl∬1鶴嵩霧TT濡認きlT∝

h田側
“
帆Юrms m“r“m47 J HBPぉ

“
r

Export product Exp.

Qty.

Sl.No. hnport items Qty. Allowed

THYMOL
990/OPURE&ABOVE

l kg 1 META―CRESOL
ABOVE 98.5%PURE

0 785 kg

RA may take appropriate action as per the decision of Norms Committee

IDecision: Comlllittec considercd case as per agenda and deliberated on the matter in the prcsence of the

H8胤
IF籠 1:∬E鶴|』霧rT温認ぜl営

∝m四側
"m mmsm“

r“m47 J HBPtt rr

Export product Exp.

Qty

Sl.No. Import items Qty. Allowed

DIPENTENE l kg 1

Gum Turpentine Oil
1.03 kg

rRA may take appropriate action as per the decision of Norms Committee

Case No.:117/20/82-

ALC4/2016

HQ File

:01/82/050/01294/AM17/

IHQ Flle
l:01/82/050/01415/AM17/

Paty Name:SAPTAGIR
ICAMPHOR LIMITED

IRLA File

l:09/24/040/00511/AM17/

IRLA F‖e

i03/94/040/00680/AM17/

Mcet No/Date:5/82‐      Status:
ALC4/2018          Approved
2507.2018

Lic.No/Date:0910064520

26.12.2016

ICase No.:61/1/82‐ ALC4/2017 Party Name:ADISHANK
ICHEMICALS PVT LTD

Meet No/Date15/82-     Status:

ALC4/2018           Approved
25072018

Lic.No/Datc:0310810150

28.12.2016

119:Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratif, the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp. Qty. SI No. lmport items Qty. Allowed

Phosphate Plasticizer (Cresyl 100000000 1 Meta Para Cresol 29000.000 kg
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Diphenyl Phosphate) kg う
ん Phenol 71000 000 kg

RA may take appropriate action as per the decision of Norms Committee

Case No.:73/20/82-ALC4/2016 1Pary NameiS M CHEMICAL  Meet No/Date:5/82‐
IVAPI PRIVATE LIMITED   ALC4/2018

25.072018

Status:
Approved

Status:
Approved

IHQ File

:01/82/050/01250/AM17/

IRLA File

:03/95/040/00714/AM17/

Lic.No/Date:0310810140
28.12.2016

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratif,i the ad-hoc input output norms under para4.7 of HBP as per

details below or as applied by firm whichever is lower:
1120

RA may take appropriate action as per the decision ofNorllls Committee

Case No.:48/20/82-ALC4/2016 Parり Namc:BALAJI AMINES IMeet No/Date:5/82‐

ILIMITED               IALC4/2018
12507.2018

HQ File RLA Filc Lic.No/Date:3110066521

:01/82/050/01225/AM17/      :31/83/040/00089/AM17/      29122016

Decision : Conlmittee considered case as per agenda and deliberated on the matter in the presence of the

ltechnical experts and it was decided to rati″ the ad_hoc input output norms under para 4 7 of HBP as pcr

121 
‐details bclo、 v or as applied by flrnl whichcver is loweri

Export product Exp.

Qty.

Sl.No. Impoft items Qty. Allowed

N‐ETHYL‐2-PYRROLIDONE l kg 1 GAMMA
BUTYROLACTONE

0.72 kg

2 MONOETHYLAMINE
70%SOLUTION

0 533 kg

IRA may take appropnatc action as perthc decision ofNorms Commitec

ICase No.:72/20/82¨ ALC4/2016 1Party NamciPERFECT
IVITAMINS PVT LTD

Mcet No/Date:5/82‐       Status:

IALC4/2018         Approved
125072018             1

Lic No/Date:0310810201

2912.2016
HQ File

:01/82/050/01249/AM17/

IRLA F‖e

103/95/040/00732/AM17/

Decision: Committee considered case as per agenda and deliberated on the matter in the presence of the

122 technical experts and it was decided to ratify the ad-hoc input outputnorms under pata4.7 of HBP as per

, details below or as applied by firm whichever is lower:

Export product Exp

Qty

SI No. Import items Qty. Allowed

Deoiled Soya Lecithin l kg l SOYA LECITHIN
POWDER

1 01 kg

Export product Exp

Qty.

SI.No lmport items Qty. Allowed

TRIS(TRIDECYL)PHOSPHITE l kg l PHENOL 0.05 kg

つ
４ TRIDECYL ALCOHOL
(ISOTRIDECANOL)

0.975 kg

0 PHOSPHORUS
TRICHLORIDE

0.229 kg

ハ
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RA may take appropriate action as perthe decislon ofNorms Committee                      l

lCase No.:70/20/82‐       Party NameiVINDAS     IMeet No/Date:5/82‐    IStatus:Deffered.
IALC4/2016            CHEMICAL INDUSTRIES  IALC4/2018         and Re― indexed l

PVT.LTD.,            25072018         ‐
1231責
0 1ile              RLA File             LicNo/Date:0310810216 Defer
101/82/050/01247/AM17/     :03/95/040/00738/AM17/     30.122016            1              ‐

'Decision:Deferred for comments ofTE

ICase No.:64/20/82-ALC4/201` Parり Name:BALAJI AMINES IMeet No/Date:5/82‐     Status:
‐                     LIMITED              IALC4/2018          Approved

125.072018

‐HQ File              RLA File             Lic.No/Datc:3110066533        1
1   101/82/050/01241/AM17/      :31/83/040/00084/AM17/      .04.01.2017                         1

1  ‐Decision:Committee considcred case as per agenda and deliberated on the matter in the presence ofthe

lteChnical experts and it was decided to ratitt the ad‐ hoc input output norms under para 4.7 of HBP as per

‐details belo、 v or as applied by flrln、 vhichever is lo、 ver:

1241

Export product Exp

Qty

SI No Import items Qty. Allowed

N―M ETHYL-2‐ PYRROLIDONE l kg 1 METHANOL 0.37 kg

う
ん AMMONIA
ANHYDROUS

0 160 kg

D GAMMA
BUTYROLACTONE

0.90 kg

RA may take appropriate action as per the decision of Norms Committee

Case No.:59/l/82-ALC4/2017 Party Name:HEMA DYE ,Meet No/Date:5182- Status:
CHEM PVT. LTD. 'ALC4l20l8 Approved

25.07.2018

HQ File RLA File Lic.No/Date:03 108 10295

:01/821050/0l4l3lAM17l :0319410401008511AM171 04.01.2017

Decision : Commiftee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratifu the ad-hoc input output norms under para4.7 of HBP as per

details below or as applied by firm whichever is lower:

1251

Export product Exp.

Otv.

Ｓ‐
．
Ｎ。

Import lems Qty. allowed

2‐CHLORO‐ 1,       4‐
DIMETHOXY BENZENE
FINISHED G00DS

l kg 1 PARADIMETHOXYBENZENE
(PDMB)/HYDROQUINONE
DIMETHYL ETHER(HQDME)
RAW MATERIALS

0 80 kg

2 SULPHURYL CHLORIDE
RAW MATERIALS

0.68 kg

IRA concerned may take nirther necessary action as per above decision ofNC

ICase No.:82/20/82-ALC4/2016 Parり Name:BALAJI AMINES Meet No/Date:5/82-    Status:
I                     LIMITED              IALC4/2018          Approved
l                          1                          125.072018

1HQ Filc              RLA Flle             lLic.No/Date:3H0066551
:01/82/050/01259/AM17/      :31/83/040/00132/AM17/       13012017

126
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Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the,
technical expefis and it was decided to ratit/ the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export product 恥
”
SI No lmport items Qty. Allowed

N―METHYL-2-PYRROLIDONE l kg 1 METHANOL 0 37 kg
つ
４ AMMONIA
ANHYDROUS

0 160 kg

GAMMA
BUTYROLACTONE

0.90 kg

RA may take appropriate action as per the decision of Norms Committee

Case No.:228 14/82- ALC4120l 7 Partv Nanre:SALICYLATES & Meet No/Date:5/82- Status:
Approved

HQ File

101/82/050/00236/AM18/   1:09/24/040/00526/AM17/   113.012017        1

:Decision:Committee considercd case as per agenda and deliberated on the matter in the presence ofthe
ltechnical experts and it was decided to rati～ the ad_hoc input output norms under para 4.7 of HBP as per

127 detans bel。 、v or as apphed by flrm、vhichever is lo、 ver:

E,xporl product Exp.

Qty

Sl.No. Import items Qty. Allowed

Propyl Hydroxy Benzoate Bp /
Propyl Paraben l kg

1 Para Hydroxy Benzolc

Acid

0 835 kg

2 Propanol 0.472 kg

IRA may take appropriate action as perthe decision ofNorms Conlmittee

lCase No。 :4/20/82-ALC4/2016 1Palty Name:ALKYL AMINES Meet No/Date:5/82-
CHEMICALS LTD        ALC4/2018

25.07.2018

HQ File

:01/82/050/OH81/AM17/

CHEMICALS PRIVATE
LIMITED

RLA File

RLA File

:03/94/040/00929/AM17/

ILTD

IRLA Filc

ALC4/2018
2507.2018

Lic.No/Date:0910064580

Lic No/Date:0310810545

1601.2017

″

1128

Status:
Approved

Status:
Approved

,Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratifu the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp.

Qty.

Sl.No. Import iteins Qty. Allowed

2ETHYLHEXYLAMINE l kg 1

2ETHYLHEXANOL
1 01 kg

RA may take appropriate action as perthe decision ofNorms Committee

lCase No.:33/1/82-ALC4/2017 Party Name:SUPER       
‐Meet No/Date:5/82-

‐                   'INDUSTRIAL LINING PVT  ,ALC4/2018
25.07.2018

1Lic.No/Datei34100428371129 1HQ File
l  l:01/82/050/01387/AM17/ :34/24/040/00288/AM17/ 1601.2017

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to rati0i the ad-hoc input output norms under para4.7 of HBP as per
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details below or as applied by firm whichever is lower:

IRA may take appropriate action as perthe decision ofNorms Committee

lCase No.:68/1/82¨ ALC4/2017 Party Name:GOPALDAS    IMeet No/Date:5/82-
I                    VISRAM&CO.LTD.     :ALC4/2018
1                                                     125.072018

HQ File

:01/82/050/01422/AM17/

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

,technical experts and it was decided to ratifli the ad-hoc input output norms under para4.7 of HBP as per

ldetails below or as applied by firm whichever is lower:

1130

RLA Flle

:03/94/040/00966/AM17/

Paiy Nalllc:CAMPHOR
AND ALLIED

Lic No/Date:0310810631

19.01.2017

Status:
Approved

Status:
Approved

ICase No。 :99/20/82-ALC4/2016 Parり NameiS M CHEMICAL IMeet No/Date:5/82‐
VAPI PRIVATE LIMITED   ‐ALC4/2018

: :
1  獅OFliも IRLA File

125.07.2018

1Lic.No/Date:0310810745

124.01.2017|  ::01/82/050/01276/AM17/ :03/95/040/00832/AM17/

1131

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

'technical experts and it was decided to ratifi the ad-hoc input output norms under para 4.7 of HBP as per

,details below or as applied by firm whichever is lower:

Meet No/Datei5/82‐     Status:

ALC4/2018        Approved132 Case No.:61 /4182- ALC4l20l7

Export product Exp.

Qty.

Import items Qty. Allowed

PTFE RAM EXTRUDED LINER
DN 3"LENGTH 64 MTR.

l kg

POLYTETRAFLUROETHYLENE

1.05 kg/kg

Content in export

productPTFE RAM EXTRUDED LINER
DN 4"LENGTH 6.4 MTR.

PTFE RAM EXTRUDED LINER
DN 6‖ LENGTH 64 MTR.

Export product Exp.

Qty.

SI No Import items Qty. Allowed

Funbact A Cream 30gm * Net

Content of import item used :

* Clotrimazole BP - 2941.18

Kgs * Neomycin Sulphate USP -

1508.44 Kgs (960.79 BOU)

Number 1

Clotrimazole BP
0.306 gm /30 gm

tube
つ
４

Neomycin Sulphate USP
( IBOU : 1.57 Kgs)

0. I 53 gm /30 gm

tube

'RA may take appropriate action as per the decision of Norms Committee

Export product Exp.

Qty

SI No. Import items Qty.Allowed in

kg

2-ETHYLHEXYL DIPHENL
PHOSPHITE

l kg 1 PHENOL 0.604

つ
４ YELLOW
PHOSPHORUS

0.0966

2‐ETHYLHEXANOL 0.386

RA may take appropriate action as per the decision of Norms Committee
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PRODUCTS LIMITED 25.07.2018

HQ File : RLA File Lic.No/Date:03 1081077
'Otl82lOsOlO0069lAMls/ :03l94t040lO}986tAM17t 6

25.01.2017

Decision : Committee considered case as per agenda and deliberated on the matter in the presence oIthe
technical experts and it was decided to ratify the ad-hoc input output norms under para4.7 of HBP as per

, ,details below or as applied by firm whichever is lower:

Export product Exp.

Qty.

Si No. Import items Qty. Allowed in

kg

BAC DANOL TOCO (2-Ethyl-4-
(2 2 3 -Trimethylcyc lopent-3 -en-

yl)- but-2-en-1-ol)

lkg 1

Alpha Pinene
1-.47

2 N-Butyraldehyde 0777

Sec Butanol 0.40

4 Aluminum Tri-sec-
Butoxide

0.072

Di- N -Butylamine 0.077

RA may take appropriate action as per the decision of Norms Committee

Case No.:65/l/82- Parry Name:K V AROCHEM Meet No/Dat e:5182- Status:

.ALC4/2017 PVT. LTD ALC412018 Approved
2s.01.2018

HQ File RLA File Lic.No/Date:03 10810753
,:01l82l050l0l4l9lAMl7l :0319410401009761AM171 25.01.2011

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

, "" technical experts and it was decided to ratiry the ad-hoc input output norms under para4.7 of HBP as per

'" d.tuil, below or as applied by firm whichever is lower:

Export product 駒
Ｑｔｙ

Sl.No lmport items Qty. Allowed

lSO」 ASMONE‐T lkg l CYCLOPENTANONE 0.892 kg
つ
４ HEXANAL 0.858 kg

RA may take appropriate action as per the decision of Norms Committee

case No.:9/l/82- Party Name:KLJ ORGANIC Meet No/Date:5182- Status:
,ALC4l20l1 LTD ALC4l20l8 Approved

25.07.2018

HQ File RLA File Lic.No/Date:05 10401500

:01/82/050/0l363lAM17l :0512310401005201AM|71 03.02.2017

Decision : Cornmittee considered case as per agenda and deliberated on the matter in the presence of the

, technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
134 d.tuil, below or as applied by firm whichever is lower:

Export product Exp.

Qty.

Sl.No Import items Qty. Allowed

BENZALDEHYDE lkg 1 TOLUENE 1.067 kg

2 CHLORINE 1.673 kg

RA may take appropriate action as per the decision of Norms Committee
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iCase No。 :60/4/82¨ ALC4/2017 Par"Name:CAMPHOR& IMeet No/Datei5/82-   :Approved  l
l   l                    :ALLIED PRODUCTS    ‐ALC4/2018        1          ‐
‐                     LIMITED,            2507.2018

1HQ File             lRLA File           Lic No/Date:03108H016.
101/82/050/00068/AM18/      103/94/040/00846/AM17/   0802.2017                          1
‐Decision :Comnlittee considered case as per agenda and deliberated on the matter in the presence ofthe

lteChnical cxpens and it was decided to rati～ the ad_hoc input output norms under para 4 7 of HBP as per

l  ldetails below or as applied by Arm whichever is lower                     l

Export product 恥
∞

SI No. Import items Qty.Allowed in

kg

SANJINOL TOCO(2-EthyI-4-(2

23-Trimethylcyclopent-3‐ en― yl)―

but-2-en-1-ol)

l kg 1

Alpha Pinene
1.47

う
４ N-Butyraldehyde 0.777

Sec Butanol 040

4 Aluminum Tri-sec-
Butoxide

0072

Di - N -Butylamine 0.077

RA may take appropriate action as per the decision of Norms Committee

ICase No.:69/4/82‐ ALC4/2017 Party NameiCAMPHOR& Mect No/Date:5/82-   Status:
|                   IALLIED PRODUCTS   ‐ALC4/2018        ‐Approved

.LIMITED,           2507.2018

1HQ File              lRLA File           Lic.No/Date:031081101
101/82/050/00077/AM18/    1:03/94/040/00871/AM17/  4

‐08.022017            1

1Decision:Committee considered case as per agenda and deliberated on the matter in the presence of the

lteChnical experts and it was decided to rati″ the ad_hoc input output norms under para 4 7 of HBP as per

‐
details belo、 v or as applied by flrln whichever is lo、 veri

Export product 賄
い

Sl.No Import items Qty.A1lowed in

kg

BACDANOL TOCO(2‐ Ethyl-4¨

(223-Trimethylcyclopent-3-en‐

yl)‐ but_2-en‐ 1-ol)

l kg 1

Alpha Pinene
147

う
ん N-Butyraldehyde 0.777

3 Sec Butanol 040

4 Aluminum Tri-sec-
Butoxide

0.072

5 Di - N -Butylamine 0077

RA may take appropriate action as per the decision of Norms Committee

ICase No。 :84/4/82¨ ALC4/2017 Party Name:YASHO       IMCet No/Date:5/82-    Status:
I                    INDUSTRIES PVT LTD    IALC4/2018         1Approved

125.072018

1HQ File              lRLA File              Lic.No/Date:0310811041

137191(17(9,9`999?2`今 Y‐ 1'イ 1   119'`?,1919P?''1/AM17/   108.02.2017
1Decision:Committee considered case as per agenda and deliberated on the matter in the presence ofthe

lteChnical expelts and it was decided to ratitt the ad―
hoc input output norms under para 4 7 of HBP as per

ldetails below or as applied by flrnl、 vhichever is lo、 ver:

136
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Export product 町
Ｑｔｙ．

Sl.No. Import items Qty.A1lowed in

kg

BUTYLATED OCTYLATED
DIPHENYLAMINE(YALUB
BODPA)

l kg 1 DIPHENYLAMIN E 0405

2 Dl-lSOBUTYLENE 0.62

3 ACTIVATED CLAY 020

RA may take appropriate action as perthe decision ofNorms Committee                      l

Case No.:97/1/82-ALC4/2017 Party Name:AM1 0RGANICS Meet No/Date:5/82‐     Status:
PVT LTD              ALC4/2018          Approved

125072018             ‐          |

HQ File              ‐RLA File              Lic.No/Date:5210042176 1
:01/82/050/O1451/AM17/      :52/24/040/00076/AM17/      ■0.02.2017

Decision : Committee considered case as per agenda and deliberated on the matter in the presencc ofthel

technical experts and it was decidcd to ratitt the ad_hoc input output norms under para 4 7 of HBP as perl

details belov/or as applied by flrm whicheveris lowel.

Export product Exp

Qty.

Sl.No. Import items Qty.Allowed in

kg

3,4 DIHYDROXY 5 NITRO
BENZAL DEHYDE-99%min

l kg 1 VANILLINE-99.5%min 1.58

2 Methylene Chloride 100

D DI METHYL
FORMAMlDE‐ 995%

100

RA may take appropriate action as per the decision of Norms Committee

Case No.:48/ 4182-ALC4l20l1 Party Name:MEDISPRAY Meet No/Dat e:5182- Status:

LABORATORIES PVT LTD IALC4/2018 Approved l

HQ File

25072018

1Lic.No/Date:0310811198

:0 I /821050/00056iAM I 8/ :0319510401007921 AM17 I 14 .02.2011

139 Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical expefts and it was decided to ratify the ad-hoc input output norms as applied by the firm under

para 4.7 of HBP for one time basis.

The committee allowed the above norms for one time basis and no repeat norms is allowed

RA concerned may take further necessary action as per above decision of NC

Case No.: 120^/82-ALC4l20l7 Party Name:DEEPAK Meet No/Dat e:5182- Status:

NOVOCHEM ALC4/2018 Approved
TECHNOLOGIES LTD     25 07 2018

HQ File RLA File ILic No/Datei3 110066589

|:01/82/050/01474/AM17/    131/83/040/00136/AM17/   115.02.2017        .

IDecision : Colnlnittee considered case as per agenda and deliberated on the matter in the presence of thc

ИO出
F龍l∬E瑞l』零T柵認きL献

∝h四 mtt mmsm“rttn 47 J HBP Ж
"r

Export product Exp.

Qty.

Sl.No Import items Qty. Allowed

DNOVO BP818 l kg 1 2,6 xylenol 1 06 kg

2 Methanol 0.103 kg

RLA File

RA ,a), t"k. 
"ppt"priate 

action as per the decision of Norms Committee
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Case No.:180/4/82¨ ALC4/2017 Party Name:KEKULE       Meet No/Datei5/82-     status:
PHARMA LTD         IALC4/2018         Reiected

2507.2018

1  1HQ File              RLA File              Lic.No/Date:0910064685
1141 .:01/82/050/00188/AM18/      :09/24/040/00540/AM17/       15022017

Decislon:Committee considered case as pcr agenda and it has been observed that no technical detans has

been g市 en by the nrm it was decided to r● ectthe case.

RA may take appropriate action as perthe decisiOn ofNorms Committee

Case No.:10/4/82‐ ALC4/2017 Party Name10 C         IMeet No/Datei5/82‐     status:Deffered
SPECIALITIES PVT.LTD.  IALC4/2018         and Re― indexed

125072018
142.HQ File             

‐RLA Filc             Lic.No/Date:0310811325 Defer
:01/82/050/00018/AM18/     103/95/040/00916/AM17/     120.02.2017

1  1Decお lon:Deferred fOr comments ofTE

I  ICase No.:78/4/82¨ ALC4/2017 Party Name:AVA        IMeet No/Date15/82-    status:
|  I                    CHEMICALS PVT.LTD.,    ‐ALC4/2018         Approved
l   l                          l                          :25.07.2018

‐  IHQ File              RLA File             lLic.No/Date:03108H368
1   101/82/050/00086/AM18/      :03/94/040/01035/AM17/      122.02.2017

1  Decision:Committee considered case as per agenda and deliberated on the matter in the presence ofthe

143 technical experts and l was decided to ratitt the ad_hoc input output norms under para 4.7 of HBP as per
detans bcl。 、v or as applicd by nrln、 vhichever is lo、 veri

Export product Exp.Qty. SI No. Import items Qty. Allowed

DTPA PENTA POTASSIUM 40000.000

kg

1 DIETHYLENE
TRIAMINE PENTA
ACETIC ACID

11200.000 kg

RA may take appropriate action as per the decision of Norms Committee

Case No.:103/1/82¨ ALC4/2017 Paty Name:SWATI       IMeet No/Date:5/82-    status:
MENTHOL&ALLIED     ALC4/2018          Approved

l                     CHEMICALS LTD.,       25072018

1HQ File              RLA File             lLic No/Date:2910025281
:01/82/050/01457/AM17/      :29/24/040/00009/ANl17/      23022017

Decision : Comnlittee considered case as per agenda and deliberated on the matter in the presence of the

M4罵
lFttl∬寛鶴I』霧聟T濡認∫l甘

∝m四側
"耐

Юrms田
“
rpara 47 J HBPぉ rr

Export product Exp.

Qty

SI No Import items Qty. Allowed

Dihydromyrcenol l kg 1

Alpha Pinene
1.50 kg

IRA may take appropriate action as perthe decision ofNorms Committee

lCase No.:106/4/82-ALC4/2017 1Parり Name:SURVIVAL    IMcet No/Datei5/82-    status:
TECHNOLOGIES PVT LTD.IALC4/2018         Approved

‐25072018

HQ File              RLA File             tic No/Date:0310811465

145
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:01/82/050/00114/AM18/      :03/95/040/00921/AM17/      .2702.2017

Decislon : Committee considered case as per agenda and deliberated on the matter in the prcsence ofthe

tcchnical experts and it was decidcd to ratitt the ad_hoc input output norms under para 4 7 of HBP as per

details belo、 v or as applied by nrln、 vhichever is lowel.

Export product Exp.

Qty.

Si No Import items Qty Allowed in

kg

1-Ethyl-3-(3-

Dimethylaminopropyl)

Carbod‖ mide Hydrochloride

l kg 1 N,N― Dimethyl‐ 1,3‐

propanedianline/3‐

(DIMETHYLAMINO)
PROPYLAMINE

1.06

０
‘ E)ichloromethane/

Methylene Di― Chloride

(MDC)

1.00

3 Potassium hydroxide
flakes

100

4 Potassium carbonate
anhydrous

100

5 Chloroform 120

6 Acetonitrile 0.60

RA may take appropriate action as per the decision of Norms Committee

'Case No.:3614182-ALC4l20l7 Party Name:KLJ Meet No/Date:5182- Status:
PLASTICIZERS LIMITED ALC4l20l8 Approved

25.07.2018

HQ File RLA File Lic.No/Date:05 1040183 I

:0l/821050/00044lAMl8l :0512310401005521AM171 02.03.2017

Decision : Commiftee considered case as per agenda and deliberated on the matter in the presence of the

technical expefts and it was decided to ratif,/ the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp

Qty.

Sl.No. Import items Qty. Allowed

KANATOL-9090 l kg l TERE PHTHALIC ACID 0.40

つ
ん ISO NONANOL 070

RA may t1k3 appronriare action as per the decision of Norlns Committee

Case No.:79l 4182-ALC4l2Oll Party Name:CROPNOSYS Meer No/Dat e:5182- Status:
.(lNDIA)PRIVATE LIMITED ALC4/2018 Approved

RLA File

25072018

Lic No/Datc:0310811611

一　

　

　

　

　

　

　

　

　

　

　

６

一　

　

　

　

　

　

　

　

　

　

　

‐４

HQ File

:01/82/050/00087/AM18/      :03/94/040/00466/AM16/      0303.2017

Decislon : Committee considered case as per agenda and deliberated on the matter in the presence ofthe

‐technical expelts and l was decided to ratl～ the ad_hoc input output norms under para 4.7 of HBP as per

11 47 details belo、 v or as applied by flrm、 vhichever is lo、 ver:

Export product Exp.

Qty

Sl.No Import items Qty. Allowed

2-Amino-3-Chloro-5-

Trifl uoromethyl Pyridine

Minimum 98% [Fl]

l kg 1 2,3-Dichloro-5‐

trifluoromethyl Pyridine

[DCTF]

l.08 kg

RA may take per the decision
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/

「
|

HQ File RLA File Lic.No/Date:05 10401872
:01/82t050t00)23lAl/rlsl :051241040100613lAMlll 06.03.2017

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
,technical experts and it was decided to rati$ the ad-hoc input output norms under para 4.7 of HBP as per

. . - ,details below or as applied by firm whichever is lower:
148:

Export product Exp.

Qty.

Sl.No. Import items Qty Allowed in

kg

L―Menthol l kg 1 Meta Cresol 1.50

つ
４ Iso Propyl Alcohol 090

Vinyl Acetate 0.50

4 N-Heptane 025

ICase No.:91/4/82-ALC4/2017

IHQ File

:Patt Name:KV
IPVT.LTD

|

125.07.2018

:Status:
:Approved

AROCHEM IMcct No/Date:5/82-
IALC4/2018

IRLA File               lLic.No/Date:0310811662 1
103/94/040/01099/AM17/      107.03.2017             1

1149

:01/82/050/00099/AM18/

output norms under para 4.7 of HBP as peri

Export product Exp.

Qty.

Sl.No. lmport items Qty.A1lowed in

kg

MTF Intellllediate l kg 1 Ethyl Lactate 0.82
つ
４ Ethyl Acrylate 0.70

3 Di Methyl Formamide 0.50

4 n Butyl Acetate 0.15

5 Sodium Methoxide 0.375

:| Is per the decision ofNorms Committee :

資霊淵″
848年 ,Parサ Name:SARNA

ICHEMICALS PVT LTD
IMeet No/Datei5/82-

IALC4/2018
125.07.2018

iStatus:

:Approved

:HQ File IRLA File Lic.No/Date:5210042208

|:01/82/050/00456/AM18/     1:52/24/040/00084/AM17/      107.032017

:

:150
1

1

|

:

lDecision : Committee considered case as per agenda and deliberated on the matter in the presence of the '

Itechnical experts and it was decided to ratiff the ad-hoc input output norms under para 4.7 of HBP as per :

:details below or as applied by firm whichever is lower:

Export product Exp

Qty.

Sl.No Import items Qty. Allowed

3,5 DIMETHYL PYRAZOLE/
DIMPA/ORGANIC DYE
INTERMEDIATE SR-122

l kg 1 ACETYL ACETONE
990/0

1.29 kg

2 HYDRAZINE HYDRATE 0.87 kg

IMeet No/Date:5/82-

:ALC4/2018
125.07.2018

PヽaJり Name:SHARP MINT

'LTD.

iStatus:

:Approved

|
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RA lllay take appropriate action as per the decision ofNorlns Committee

lCase No.:90/4/82¨ ALC4/2017 Party Name:CAMPHOR Meet No/Datc:5/82‐     Status:
‐                    &ALLIED PRODUCTS IALC4/2018         ‐Approved

.                     LIMITED,          2507.2018
1HQ File              RLA File          Lic No/Datei031081 1713
:O1/82/050/00098/AM18/       103/94/040/01108/AM17/ .08.03.2017

Decision :Committee considered case as per agcnda and deliberated on the matter in the presence ofthe

technical expelts and it was decided to ratitt the ad_hoc input output norms under para 4 7 of HBP as per

details belo、 v or as applied by flrnl、 vhichever is lo、 ver:

Export product 眸
”

Sl.No. Import items Qty Allowed in

kg

BACDANOL TOCO(2‐ Ethyl-4-(2
23‐ Trimethylcyclopent‐ 3-en‐ yl)‐

but‐ 2‐ en― l‐ ol)

l kg 1

Alpha Pinene
1.47

つ
４ N-Butyraldehyde 0777

Sec Butanol 040

4 Aluminum Tri-sec-
Butoxide

0072

5 DiN Butylamine 0.077

RA may take appropriate action as per the decision of Norms Committee

Casc No.:41/4/82¨ ALC4/2017 Party Name:JUBILANT LIFE IMeet No/Date:5/82‐     Status:Deffered

lSCIENCES LIMITED     IALC4/2018         and Re― indexed
25.07.2018

HQ File             RLA File            Lic No/Date10510401910 Defer
:01/82/050/00049/AM18/     :05/23/040/00557/AM17/     0903.2017

Decision:Deferred for comments of TE

ICase No.:249/4/82¨ ALC4/2017 Pa“y Name:ELPPE        Meet No/Date:5/82-    Status:
‐                    ICHEMICALS PRIVATE    ALC4/2018         1Approved

LIMITED              25 07 2018          ‐

HQ File              RLA File             Lic.No/Date:0310811799
:01/82/050/00257/AM18/      :03/94/040/01106/AM17/       1403.2017

1Decision:Committee considered case as per agenda and deliberated on the matter in the presencc of the

lteChnical experts and l was decided to rati″ the ad_hoc input output norms under para 4.7 of HBP as per

153 details below or as applied by firm whichever is lower

Export product Exp

Qty.

Sl.No Import items Qty. Allowed

N―(2-HYDROXYETHYL)-5‐
NITROISOPHTHALAMIC ACID

l kg 1 ISOPHTHALiC ACID 1.08 kg

2 METHANOL 1.20 kg

2‐AMINO ETHANOL 0 58 kg

nn ,r,ay iate appropriate action as per the decision of Norms Committee

Case No.:43/4/82-ALC4/2017 Party NamelGOPINATH     Meet No/Date:5/82-    Status:
CHEM‐ TECH LTD.,       ALC4/2018 Approved

25.072018

Lic.No/Datc:0810139903  Defcr

つ
４

800/0

154

HQ Filc RLA File
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:01/82/050/00051/AM18/      :08/24/040/00474/AM17/      15032017

Decision : Colll■ littee considcred casc as per agenda and deliberated on the mattcr in the prescnce of thc

technical expens and it was decidcd to ratl″ the ad― hOc input output norms under para 4 7 of HBP as per

detans bel。 、v or as applied by nrnl whichever is loweri

Case No.:93/4/82-      Party Name:NAVIN      Mcet No/Date:5/82‐    Status:
IALC4/2017          .FLUORINE           .ALC4/2018        1Approved
l                 INTERNAT10NAL      25.07.2018        1
‐                   LIMITED

HQ File            RLA File            Lic No/Date:0310811896
:01/82/050/00101/AM18/   103/95/040/00875/AM17/     17.03.2017

1Decision:Committcc considered case as per agenda and deliberated on the matter in the presence of the
technical expens and it was decided to ratitt the ad_hoc input output norms under para 4 7 of HBP as per

detans bel。 、v or as applied by ttrnl、 vhichever is lo、 ver:

Export product Exp. Otv. Sl.No Imporl items Otv. allowed
HFO l234yf (2,3,3,3 Tetra Fluoro
Prop-l-ene)

l kg
1

Hexa Fluoro Propylene
1 60 kg

RA concerned may take further necessary action as per above decision ofNC

Case No.:24314182-ALC4l20l1 Party Name:INDO AMINES Meet No/Date:5182- Status:
LIMITED ,ALC4l20l8 Approved

25.0'.7 .2018

HQ l:ilc RLA File Lic.No/Date:03 108 I 1949

:0 l/821050/0025 l/AM I 8/ :031941040101t33lAM17l 20.03.2017

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratifo the ad-hoc input output norms under para4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp.

Qty

SI.No. lmport items Qty. Allowed

TETRA BUTYL UREA/1AL
TBU/1133
TETRABUTYLUREA/NNNN
TETRABUTYLUREA

l kg l

DI N BUTYLAMINE
1.00

RA rnay take appropriate action as per the decision of Norl.t'ts Committee

Casc No.:358/4/82-ALC4/2017 Party Name:MALWA      IMcct No/Date:5/82‐     Status:
OXYGEN&INDUSTRIAL  ALC4/2018         Approved
GASES PVT LTD.,       25.072018

156

Exporl product Exp.

Qty.

SI.No. Import items Qty.A1lowed in

kg

ACETYL MPDSA l kg 1 META PHENYLENE
DIAMINE(MPD)

059

う
ん SODA ASH 1 50

CAUSTIC SODA
FLAKES/CAUSTIC
SODA LYE(ON 100%
REAL BASIS)

070

I{A rnay take appropriate action as per the decision of Norms Cornmittee
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HQ File RLA File Lic.No/Dare:5610005103
:0 I /821050/00366/AM I 8/ :5612410401000451AMl7 I 22.03.2011

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratiry the ad-hoc input output norms under para4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp

Qty.

SI No Import items Qty. Allowed

BIS(4-FLUROPHENYL)
KETONE OR 4,4

DIFLUOROBENZOPHENONE

l kg l FLUOROBENZOYL(4‐ )
CHLORIDE

0 80 kg

2 FLUOROBENZENE 0 80 kg

, METHYLE ALCOHOL 0 60 kg

RA may take appropriate action as per the decision of Norms Committee

Case No.:82/4182-ALC4l20l1 Party Name:UPL LTD. Meet No/Date:5182- Status:
ALC4l20l8 Approved
25.07.2018

HQ tjilc RLA File Lic.No/Date:03108120i6
:0 l/821050/00090/AM I 8/ :03195104010097 5lAM17l 23.03.2017

Decision : Cotnrnittee considered case as per agenda and deliberared on the matter in the presence ol'the
technical experts and it was decided to ratiBr the ad-hoc input output norms under para4.7 of HBP as per

details bclow or as applied by firm whichever is lower:

Case No.:278/4/82-ALC4/2017 Pary NameiETERNIS FINE  IMeet No/Datei5/82‐     Status:
CHEMICALS LIMITED,    ALC4/2018          Approved

‐25072018

HQ Filc              RLA File              Lic.No/Date:0310812128
:01/82/050/00286/AM18/      :03/94/040/01151/AM17/      2703.2017

Decislon : Committcc considered case as per agenda and dc‖ berated on thc matter in the presencc of thc

technical experts and it was decided to ral取 the ad¨ hOc input output norms under para 4 7 of HBP as pcr

deta‖ s below or as applied by Arnl、 vhichever is lower:159

Exporl product Exp

Qty.

Si No. Import items Qty. Allowed

COUMARIN l kg l SALICYLALDEHYDE 0.92 kg

つ
ι ACETIC ANHYDRIDE Not allowed

3 METHANOL Not allowed

RA rnay take appropriate action as per the decision of Norms Committee

Case No.:400/4/82¨ ALC4/2017 Palty Name:GLAND       Meet No/Date:5/82-    Status:
PHARMA LIMITED       ALC4/2018          Approvcd

125.07.2018
160

HQ File              RLA Filc             Lic No/Datc:0910064844
:01/82/050/00408/ノ Mヽ18/      :09/24/040/00669/AM17/      28.032017

Export product Exp.

Qty.

SI No lmport items Qty. Allowed

Phenyl Chloroformate l kg 1 Phenol 0.666 kg

2 Ethylene Dichioride 0.292 kg

, Triphossene 0.661 kg

RA nray take appropriate action as per the decision of Nonns Committee

ハ
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Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to rati0/ the ad-hoc input output norms under para4.7 of HBp as per
details below or as applied by firm whichever is lower:

Iixporl product Exp

Qty

SI No Import items Qty. Allowed

Levetiracetam in 0.82%o Sodium
Chloride Injection 500mg/l 00ml
(5mg/rnl)
USP

l kg 1

Levetiracetam
USP

1.05 kg/kg

content in exporl
product

l-evetiracetam in 0.l5oh Sodium
Chloride ln jection I000mg/l00ml
(10 mg/ml)
USP

つ
乙 Flexible Infusion Bags

Plastic
I(e levant as pcr

packing polilcy
, Twist off Port Stoppers

Plastic

Levetiracetam in 0.54%o Sodium
Chloride Injection I 500mg/l 00ml
(I5 mg/ml)
tJSP

4 Tubing
Plastic

Not allowed RA

will verify actual

content as per

DML

5
F i lters
Plastic

RA may take appropriate action as per the decision of Norms Committee

Casc No.:189/4/82-Alフ C4/2017 Party Name:MAITHRI DRUGS Meet No/Date:5/82-
PVT LTD              IALC4/2018

125.07.2018

HQ File

101/82/050/00197/AM18/

Casc No.:276/4/82-A LC4/2017 1Palty Name:CAMPHOR Meet No/Datei5/82-
&ALLIED PRODUCTS ALC4/2018

Status:
Approved

Decision : Cornmittee considered case as per agenda and deliberated on the matter in the presence of the

tcchnical experts and it was decided to ratify the ad-hoc input output norrns under para4.7 oIHBP as per

details below or as applied by firm whichever is lower:

RLA File

:09/24/040/00656/AM17/

LIヽ41TED,

RLA Filc

Lic No/Date:0910064843

2803.2017

161

Status:
Approved

HQ File

25072018

Lic No/E)ate:0310812315

:01/82/050/00284//ヽ M18/       :03/94/040/01177/AM17/  31 032017

162  Dccislon : Conllllittce considered case as per agenda and deliberated on the matter in the presence of thc

tcchnical expens and l was decided to rati″ the ad― hOC input output norms under para 4 7 of HBP as pcr

dctails bclo、 v or as applied by nrnl、 vhichever is lo、 ver:

trxpo( product Exp.

Qty.

SI No Irnport items Qty. Allowed

EMIFIン OXACIN ML〕SYLATE l kg l Glycine ethylester HC t- 0967

2 DiBOC(Di tcrt― butyI

Dicarbonate)

2408

D Methoxyl amine HCL 0404

4 7-Chloro- I -cyclopropyl-6-
fl uoro-4-oxo- 1,4-dihydro-
1,8-naphthyridine-3-
carboxylic acid

0776

I{A may take appropriate action as per the decision of Norms Committee
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SANJINOL TOCO(2¨ Ethyl-4-(2

23-Trimethyicyclopent‐ 3-cn‐ yl)―

but-2-en-1-ol)

l kg 1

Alpha Pinene
147

つ
４ N-Butyraldehyde 0.777

3 Sec Butanol 040

4 Aluminum 'fri-sec-

Butoxide
0.072

Di N Butylamine 0.077

RA rnay take appropriate action as per the decision of Norms Committee

Casc No.:288/4/82-ALC4/2017 Party Name:AARTI
DRUGS LIMITED

HQ「 ile
:01/82/050/00296/AM18/

RLA File

Ⅳleet No/Date:5/82-    Status:

ALC4/2018          Approved
2507.2018

Lic No/Date:0310812327

:03/94/040/00979/AM17/103.04.2017

Decision : Cornmittee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratify the ad-hoc input output norms under para4.7 of HBP as per

details below or as applied by firm whichever is lower:

RA lmay take appropriate action as per thc decision ofNofms Conllnittee

163

Casc No。 :103/4/82-

ALC4/2017

164 HQ Filc

Casc No.:104/4/82-

ALC4/2017

165 HQ Filc

101/82/050/00112/AM18/

Casc No.:105/4/82-

ALC4/2017

HQ「 ile
:O1/82/050/00113/AM18/

Party NameiRELIANCE
INDUSTRIES LTD.

RLA Flle

Paty Name:RELIANCE
INDUSTRIES LTD

RLA File

103/95/040/00947/AM17/

Party Name:RELIANCE
INDUSTRIES LTD.

RLA File

:03/95/040/01012/AM17/

Mect No/Date:5/82-

ALC4/2018
25.07.2018

Lic.No/Date10310812389

Status: Deffered
and Re-indexed

Defer

:01/82/050/00111/AM18/     :03/95/040/01013/AM17/

Dccision:Committee considercd the case as per agenda and

guaranteed norlη s of consumption from Ethane to Ethylene.

‐10.042017

it was decided to call from the flrm to furnish

lMect No/Date:5/82‐     Status:Deffered
:ALC4/2018           and Re― indexed
125.07.2018

1Lic.No/Date:0310812391 Defer

11004.2017

it was decided to Call from the nrm to furnish

IMect No/Datei5/82-    Status:Dcffered

lALC4/2018           and Re― indcxed

25.07.2018

Lic.No/Date:0310812393 Detr
110.04.2017

was decidcd to call fl・ om the flrm to ftlrnish

Decision : Committee considered the case as per agenda and

guaranteed norms of consurnption from Ethane to Ethylene.

Dccision : Committee considered the case as per agenda and it
guaranteed norms of consumption from Ethane to Ethylene'

Export product Exp.

Qty

SI No. Import items Qty A1lowed in

kg

l-evol'loxac in f ler-n ihydrate U SP l kg 1 2,3,4,5 1'etrafl uorobenzoyl
Chloride

120

０
４ N, Methyl Piperazine 0.432

3 Ethyl 3 n n Dimethylamine
Acrylate

0641

4 L-Alaninol 0350

166
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167

Case No.:122/4/82-       IParty Name:ASTRAL      Mect No/Date:5/82-    Status:
ALC4/2017             STERITECH PVT.LTD.   ‐ALC4/2018         1Approved

25.072018            1

HQ Filc               lRLA File               Lic.No/Date:3410043113
:01/82/050/00130/Aヽ418/     134/24/040/00007/AM18/     12.04.2017

Decislon : Coinmittcc considered case as per agenda and deliberated on thc mattcr in the prcsence ofthe

technical cxpcrts and it was decided to ratitt thC ad_hoc input output norms under para 4 7 of HBP as per

details belo、 v or as applied by Яrm、vhichever is lo、 vel.

Expoft Product Qty. SI

No.

mport items Quantity
allowed in Kg

PIPERACILン 1ン IN SODIUM
AND TAZOBACTAM
SODIUM STERILE
(8:1)FOR INJECTION

l kg

1

PIPERACILLIN SODIUM
NヽD TAZOBACTAM
30DlUM(8:1)(S′

「
ERILE

POWDER)
PIPERACILLIN SODIUM
へND TAZOBACTAM
30DIUM(8:1)(STERILE
POWDER)

0.891 kg

う
ん

3LASS BOTTlン ES)
へNTIBIOTIC 30 MIン

3LEAR Glン ASS TYPE l

Relevant as per
packing policy

20MM BROMOBUTYL
SERUヽ4 STOPPERS V9025
FM257 2 1SAFl RFS
へS PER GENERAL NOTES

RA concerncd may take fllrther neccssary action as per above dccision ofNC

Casc No。 :69/6/82-ALC4/2017 Party Name:NAVIN      'Mcct No/Datc:5/82¨    Status:Deffered
lFLUORINE           IALC4/2018        and Re― indexed
INTERNAT10NAL      25.072018
1LIMITED

168 HQ rile             lRLA Filc            Lic｀
o/Datc:0310恵 i240i b`拮 r

:01/82/050/00639/AM18/     :03/95/040/00005/AM18/     13.04.2017

Decislon:Defer for comment of TE

Casc No.:254/4/82-ALC4/2017 Party Name:PIDILITE      Meet No/Date:5/82-    Status:
INDUSTRIES LIMITED     ALC4/2018         Approved

25.07.2018

HQ File              lRLA File             Lic No/Datc:0310812476
:01/82/050/00262/AM18/      :03/95/040/00125/AM16/      13.04.2017

169 Decision : Committec considered case as per agenda and deliberated on the matter in the prcscnce of the

technical experts and l was decided to rati,the ad‐ hOc input output norms as applied by the flrm under

lpara 4.7 of HBP for one timc basis.

Thc committee a‖ owcd the abovc norms for one tilne basis and no repcat norms is a‖ owcd

RA concerncd may take furthcr necessary action as pcr above decision ofNC

Casc No.:306/4/82-ALC4/2017 Pany Name:PARAMOUNT   Meet No/Datei5/82‐     Status:
|                   IAROMACHEM PVT LTD.,   ALC4/2018         Approved
170                           ‐                          2507.2018

HQ File                lRLA F‖ c               lフ iC No/Datc:0510402246
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:01/82/050/00314/AM18/      105/24/040/00008/AM18/       18.042017

Decision :Committee considered casc as per agenda and deliberatcd on the matter in the presence ofthe

technical cxpens and l was decidcd to ratl,thc ad― hOC input output norms undcr para 4.7 of HBP as per

details belo、 v or as applied by flrlla、 vhichcvcr is io、 veri―

Iixporl product Exp

Qty.

SI.No. Import items Qty. allowed

CARVACROL l kg 1 DIPENTEN E 3 20 kg

RA concerned may take further necessary action as per above decision ofNC

Casc No。 :139/4/82-       Party Name:RELIANCE    Nlect No/Datc:5/82-    Status:Deffered
ALC4/2017           .INDUSTRIES LTD       Alン C4/2018        and Re¨indexed

25.072018

HQ File             ‐RLA Filc            Lic No/Datc:0310812568 Defer
:01/82/050/00147/AM18/     :03/95/040/01048/AM17/     1904.2017            .

Dccision:Committee considered the case as per agenda and it、 vas dccided to ca‖ from the nrm to furnish

guaranteed norins of consumption from Ethane to Ethylene

Case No.:140/4/82-       Patty Nanlc:RELIANCE    IMcct No/Date:5/82-   Status:Deffered
ALC4/2017           11NDUSTRIES LTD       ALC4/2018        and Re¨ indexed

25.07.2018

HQ「 ile             lRLA File             Lic No/Date:0310812609 Defer
:01/82/050/00148/AM18/     103/95/040/01047/AM17/     19042017

Decislo■ :Committee considered the case as pcr agenda and it、 vas decided to caH from the flrm to furnish

guaranteed norms of consumption from Ethane to Ethylcne.

ICasc No.:392/4/82-       Palty NameiHlKAL      ‐MCCt No/Datei5/82-   Status:Deffered
ALC4/2018           and Re¨ indexcdALC4/2017           1LIMITED
25.07.2018

173 HQ File             lRLA File            Lic.No/Date:0310812669 Defer
iO 1/82/050/00400/AM18/   1:03/94/040/00034/AM18/   .2104.2017

Dccision:Deferred for comments of TE

Case No.:217/4/82¨ ALC4/2017 Party NameiV.DH        Meet No/Datei5/82-    Status:
ORGANICS PVT LTD     AIン C4/2018         Approved

25.07.2018

Lic.No/Datei051 0402310HQ Filc               ‐RLA Filc
:01/82/050/00225/AM18/      :05/24/040/00026/AM18/      2104.2017

Dccision : Comlllittec considered case as per agenda and delibcratcd on the matter in the presence of the

曰4胤
IF籠l∬寛鶴I』霧TT鮮8きl営

∝htt mtt mH稲田
“
r“n47ぴ HBP器

"r

Export product 眸
Ｑｔｙ．

Sl.No. Import items Qty. Allowed

THYMOL
99%PU RE&ABOVE

l kg l META―CRESOL
ABOVE 985%PURE

0.785 kg

he d3こ isiOn ofNorms Commltee

175 Casc No.:381/4/82¨ ALC4/2017 Party Name:KRISHNA     Meet No/Datei5/82-    Status:
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´
ヽ
,・ |  |                   :ANT10XIDANTS PVT.LTD.IALC4/2018         1Approved

25.07.2018

HQ File                lRLA F‖ c               Lic No/Date:0310812680 ‐

:O1/82/050/00389/AM18/      :03/94/040/00033/AM18/      24.04.2017

Decislon : Committee considered case as per agenda and deliberated on the matter in the presence ofthe

l  teChnical cxpetts and l was decided to rati″ the ad_hoc input output norms under para 4.7 of HBP as per

l   ‐dcta‖ s below Or as appHcd by flrlll、 vhichcver is 10、 ver:―

Export product Exp.

Qty.

SI No Imporl iterns Qty. allowed kg

TRIISODECYL PHOSPHITE

(PHENOIン FREE)
l kg 1 TRI M ETHYL

PHOSPHITE
0 257 kg

2 ISO DECYL ALCOHOL 0 973 kg
RA concerned may take further necessary action as per above decision ofNC

Casc No.:352/4/82-ALC4/2017 Party Namc:MALWA      Mcet No/Date:5/82-    Status:
‐                   10XYGEN&INDUSTRIAL  ALC4/2018         Approved
l                   lGASES PVT.LTD.,       25.07.2018         1

1HQ Filc              lRLA File              lン ic No/Date1561 0005 123
:01/82/050/00360/AM18/      156/24/040/00004/AM18/      24.04.2017

Decislon : Committce considercd casc as per agenda and delibcrated on the matter in the presence ofthc

technical experts and it was decidcd to rati～ the ad_hoc input output norlns under para 4 7 of HBP as per

1 76 1dCta‖
s belo、v or as applied by flrlll、vhichevcr is lo、 ver:

lixport product Exp.

Qty

SI No Import items Qty. Allowed

131S(4-I「 IンUROPHENYlン )
KETONE OR 4,4

DHrLン UOROBENZOPH13NONE

l kg 1 FLUOROBENZOYIン (4‐ )
CHLORIDE

0 80 kg

う
‘ FIンUOROBENZENE 0 80 kg

0 METHYLE ALCOHOL 0.60 kg

RA may takc appropriate action as per the decision of Norms Committee

177

Casc No.:297/4/82-ALC4/2017.Patty Name:MANALI      Meet No/Date:5/82-    Status:
‐PETROCHEMICALS       ALC4/2018         ‐Approved
LIMITED             25 07.2018         1

HQ「Hc                lRLA Filc                Lic.No/Date:0410163028
:01/82/050/00305/AM18/      :04/24/040/00187/AM17/      25.04.2017

Dccision : Comnlittcc considcrcd casc as per agcnda and dcHbcrated on thc mattcr in thc prcscnce ofthe

tcchnical expcns and l was dccidcd to rati″ the ad― hOC input output norms under para 4 7 of HBP as pcr

deta‖ s bclo、v or as applied by Яrln、vhichcvcr is lo、 vel

Iixporl product Exp.

Qty.

SI No Import itcrns Qty. allowed kg

Propylene Glycol USP l kg l PROPYlン ENE OXIDE 0.87

I{A conccrned may takc lurther nccessary action as per abovc dccision ofNC

Casc No.:250/4/82-       Party Namc:SURVIVAL    Mect No/Datc:5/82-    Status:
AlコC4/2017            .TECHNOLOGIES PVT.LTD  ALC4/2018         Approved

25.07.2018

HQl'ilC               Rlン A Frilc              I′ ic No/Date:0310812810
:01/82/050/00258/AM18/      :03/95/040/00034んへM18/      2604.2017

178
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Dccision : Cornmittec considercd case as pcr agenda and delibcrated on thc matter in the presence of the

lcclrnical experts and it was decided to ratily the ad-hoc input output norms under para4.7 of I{BP as per

dctails bclow or as applied by firm whichevcr is lower:-

l:xport product Exp

Qty.

Sl.

No
Import items Qty. allowed

kg

MI〕 THYI′

TRH11′UOROMETHANESULFONATE
/MI〕 THYIン TRIFl´ ATlじ

l kg 1 TRI「 IンUOROMLE´ I｀ [lAN E

StJlン FONIC ACID/
TRI「 l,IC ACID

1 83 kg

[{A conccrned may take further necessary action as per above decision ofNC

Casc No.:238/4/82-ALプ C4/2017 Party Namc:SI GROUP―     Mcct No/Date:5/82-
lNDIA PRIVATE lン IMITED  ALC4/2018

25.072018

Status:
Approved

1)ccislon :Conl:nittee considered casc as pcr agenda and in the light of earlicr decision takcn by NC in its

曰9γ鵠∬:lic:T:詔 Y∬ちli∬l;甜l鳥講:樅露
面叩帆mtt mms m“ rpm 47 J

[:xport prodr,rcl Exp.

Qty

SI.No. Irnporl items Qty. allowed kg

3,3,5-′ 1｀ ItIME´ I｀1lY L

CYCI′ OHItXAN01ン

l kg 1

AC13TONE
1.536 kg

l{A concerncd rray takc lurlhcr ncccssary action as per above decision of NC

HQ IlilC

:01/82/050/00246/AM18/

HQ「 ilC
:01/82/050/00434//ヽ M18/

RLA Filc

:03/95/040/00032/ノ Mヽ18/

RI′ A Irilc

:03/95/040/00062/AM18/

I´ ic No/Date:0310812878

27.04.2017

Casc No.:426/4/82-Alノ C4/2017 Pal・ ty NainciUPlン 1ンTD Meet No/1)ate:5/82-      Status:

ALC4/2018          Approved
2507.2018

1ン iC●No/Datc:0310813238
12.0_52017

Decision : Contrnittee considered case as per agenda and deliberated on the matter in the presence of the

1cc[nical expcrts and it was decided to ratify the ad-hoc input output norms under para 4.7 of flBP as per

180 dctails bclow or as applicd by firm whichevcr is,lower:-

Iixport prodr"rct I:xp.

Qty.

SI No Imporl items Qty. altowed in

kg

I)hcn1,'I Ch lorolbrrttatc l kg | Phcnol 0628

Ilthvlene Dichloride 0051

,
'l'riphosgene 0.661

ILA conccrncd nray takc further neccssary action as pcr above dccision ol'NC

Casc No.:386/4/82-Al′ C4/2017 Parり Namc:INDO AMINltS  Mcet No/1)atc15/82-
1ン 1｀41TED             AL´ C4/2018

25.072018

Status:
Approved

HQド ilC RIン A Filc 1ッ ic No/1)atc:0310813306

181 :01/82/050/00394/ANl18/      :03/94/040/00095/AM18/       16.05.2017

1)ccision : Conllllittce considered case as per agcnda and dclibcrated on the matter in the presence of the

tcchnical cxpens and it was dccided to ratitt thC ad_hoc input output norlns undcr para 4 7 of HBP as pcr

dctails bclo、 v or as applicd by frill、 vhichcver is lo、 veri―
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う
乙

Export product Exp.Qty. Sl.

No.

Import items Qty. allowed

IAL2 PHENOL HP/2
PHENOXY ETHANOL

100000 000 kg 1 PHENOL/MOLTEN
PHENOlン

85400 000 kg

つ
乙 ETHYLENE OXIDE 40000 000 kg

Thc committee a‖ owcd the above norms for onc tilnc basis and no repeat norms is a‖owcd

RA concerned may take further necessary action as per above decision ofNC

Casc No.:415/4/82-       Party NamciJUBILANT L′ IFE Nleet No/Datci5/82‐     Status:Deffered
AI」C4/2017            SCIENCES LIMITED     ALC4/2018         and Rc― indexed

125.072018

HQ Filc             RLA File            Lic.No/Date:0510402583 1Defer
i01/82/050/00423/AM18/     :05/23/040/00613/AM17/    16.05.2017

Dccision:Deferred for comments ofTE

Casc No.:431/4/82-ALC4/2017 Parり Name:UNIVERSAL    Meet No/Date:5/82‐     Status:
CHEMICALS AND       ALC4/2018         Approved
INDUSTRIES PVT LIMITED 25.07.2018

HQ「 ilc                 RLA Filc                Lic No/Datc:0310813297 Defer
:01/82/050/00439/AM18/      :03/95/040/00135/AM18/      116052017

Decislon : Colninittee considered case as per agenda and deliberated on the matter in the presence of thc

tcchnical cxpcis and l was decided to rati″ the ad― hOC input output norms undcr para 4.7 of HBP as pcr

dctails below or as applicd by flrlla、 vhichcvcr is lo、 ver:‐

Export product Exp

Qty

SI No Import items Qty. allowed

4-Sulfamido Benzoic Acid l kg l P Toluene Sulfonamide

(PTSA)

1 10 kg

RA concemed may take further necessary action as per above decision of NC

Case No.:309/4/82-ALC4/2017 Pany Namc:CLEAN SCIENCE IMcet No/Date:5/82-    Status:
AND TECHN01ン OGY     IALC4/2018         Approved
PVT.LTD.              2507.2018

HQ Irile                RLA File               lン ic No/Datc:3110066749
:01/82/050/00317/AM18/      :31/83/040/00025/AM18/      1705.2017

Decision :Committee considered case as per agenda and deliberated on the matter in thc presence ofthe

tcchnical cxpens and it was decided to ratitt thC ad_hoc input output norms under para 4 7 of HBP as per

dctails bclo、 v or as applicd by ttm、vhichever is lower:―

184 Iixport product Exp. Qty. SI No Import items Qty a110Wed in

MT

Mono MethyI Ether of

Hydroquinone―

MEHQ 99%PURITY

300000
MT

l Phenol PURITY 999る AND
ABOVE

332310

つ
´ Dimcthyl Sulphate PURITY 990/0

AND ABOVE
254100

j Caustic Soda Lye 160.380

4 Hydrogen Peroxidc(60シ 6)

PURITY 600/0
240.000

5 Acetone(SolVent)PURITY 999る

AND ABOVE
42.000
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The committee allowed the above norms for one time basis and no repeat norms is allowed

RA concerned may take further necessary action as per above decision ofNC

Case No.:393 14182-ALC4l20l7 Party Name:CLEAN SCIENCE Meet No/Dat e:5182- Status:
AND TECHNOLOGY ALC4l20l8 Approved
PVT.LTD. 25.07.2018

HQ File RLA Filc Lic.No/Date:31 10066750
:0 l/821050/00401/AM I 8/ :3118310401000261AMl81 17 .05.2017

Decision : Committee considered case as per agenda and deliberated on the matter in the presence olthe
technical expefts and it was decided to ratifo the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:-

Export product Exp. Qty. Si.No. Import items Qty.al10Wed in

MT

Guaiaco1 990/O

PURITY

300000
MT

1 Phenol PURITY 990/OAND
ABOVE

332310

つ
‘ DimethyI Sulphate PURITY 990/0

AND ABOVE
254100

3 Caustic Soda Lye 160380

4 Hydrogen Peroxide(60%)

PURITY 60%
240.000

Acetone(SolVent)PURITY 999る

AND ABOVE
42.000

RA concerned may take further necessary action as per above decision ofNC

Casc No.:457/4/82-ALC4/2017.Party NamelMALWA      Mect No/Date:5/82-    Status:
OXYGEN&INDUSTRIAL  IALC4/2018         Approved
lGASES PVT.LTD.,        25.072018

HQ File              :RLA File             Lic No/Date:5610005139
:01/82/050/00465/AM18/      :56/24/040/00007/AM18/      ■8.05.2017

Dccision :Colnmittee considered casc as pcr agenda and dcliberated on the matter in the presence of the

technical expetts and it was dccidcd to ratitt the ad_hoc input output norms under para 4.7 of HBP as per

dctails bclo、 v or as applied by flrnl、 vhichcver is lo、 ver:

Case No.:43514182-ALC4l20l1 Party Name:VlVlD GLOBAL Meet No/Date:5182- Status:
INDUSTRIES LTD., ALC4l20l8 Approved

25.07.2018

IIQ File RLA File Lic.No/Date:0310813629
:01/82/050/00 443lAMtBl :031951040100070/AM I 8/ 29.0s.2017

Decision : Committee considered case as pcr agenda and deliberated on the matter in the presence of the

technical expefis and it was decided to ratif, the ad-hoc input output norms under para4.7 of HBP as per

Expon product Exp.

Qty.

Sl.No. lmport items Qty. Allowed

BIS(4‐ FLUROPHENYL)
KETONE OR 4,4

DIFI′ UOROBENZOPHENONE

l kg 1 FLUOROBENZOYL(4‐ )
CHLOヽDE

0 80 kg

2 FLUOROBENZENE 0 80 kg

METHYLE ALCOHOL 0.60 kg

RA may take appropriate action as per the decision of Norms Committee

⌒



Export product Exp

Qty.

SI No Import items Qty. allowed

J.ACID l kg 1 BETA NAPHTHOL 1.25 kg

188
***
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details below or as applied by firm whichever is lower:-

RA concerned may take furthcr neccssary action as per above decision ofNC

Case No.:475/4/82-ALC4/2017 Patty Name:NATURAL&    Meet No/Date:5/82‐     Status:
ESSENTIAL OILS PVT LTD, ALC4/2018 Approved

HQ「 ile RLA Filc

25072018

Lic No/Date:0710111685

101/82/050/00483/AM18/      :07/24/040/00072/AM18/      30.05.2017

Decislon : Conllllittee considered case as pcr agcnda and deliberated on the matter in the presence of the

ltechnical experts and it was decided to ratitt the ad― hoc input output norms under para 4 7 of HBP as per

detans be10、 v or as applied by flrm、 vhichever is lo、 vcri‐

Export product Exp. Qty. Sl.No. lmport items Qty. allowed

Caffeine
10020.000 kg

1 Crude Caffeine(deCaffeination

from geen coffec)Punty

52.830/0

5600.000 kg

Coffee Extracts
6150.000 kg

つ
４ Crudc Caffeine(deCaffeination

fl・om green coffee)Purity

52.830/O

11874.000 kg

Thc committce a‖ owed thc abovc norms for one tilme basis and no repeat norms is a‖ owed

RA concerned may takc ftllthcr neccssary action as pcr above dccision of卜 (C

Casc No.:438/4/82-ALC4/2017 Parり Name:YASHO       Meet No/Date:5/82-    Status:
lNDUSTRIES PVT.LTD.   :ALC4/2018         ‐Reiected

‐
25.07.2018

‐HQ File                ‐RLA Flle                Lic.No/Datei0310813691
189 :01/82/050/00446/AM18/      103/95/040/00180/AM18/      31 05.2017

Decision:Committec considered case as pcr agenda and it has bcen observcd that the export is rnentioned

by brand name and no chemical name is given,hence l was decided to reiectthe case

RA concerned may take fulther necessary action as per above decision ofNC

Casc No.:533/4/82-ALC4/2017 .Parり Name:CAMPHOR ‐Meet No/Date:5/82‐    Status:
&ALLIED PRODUCTS IALC4/2018        Approved
LIⅣlITED,          125.07.2018         1

HQ Filc               RLA File          Lic.No/Date:031081383 
‐

:O1/82/050/00541/AM18/        :03/94/040/00002/AM18/ 3                     ‐

10706.2017

Dccision:Commltec considered case as per ageAda ind acliも crated on the matter in thc prcsence ofthe

190 technical cxpetts and l was dccided to rati～ thC ad― hoc input output norms under para 4 7 of HBP as pcr

details belo、 v or as applied by flrnl、 vhichever is lo、 ver:

Export product Exp

Qty

SI.No. Import items Qty.A1lowed in

kg

BACDANOL TOCO(2-Ethyl-4‐

(223‐Trimethylcyclopent-3-en―

l kg l

Alpha Pinene
147

⌒
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yl)- but-2-en- I -ol) 2 N-Butyraldehyde 0777

0 Sec Butanol 0.40

4 Aluminum Tri-sec-
Butoxide

0072

Di-N-Butylamine 0.077

IIA may take appropriate action as per the decision of Norms Comrnittee

Case No.:461 /4/82-ALC4l20l1 Party Name:TIDE Meet No/Date:5182- Status:
INDUS'fRIES ALC4|2018 APProved

25.07.2018

llQ File RLA File Lic.No/Date:34't0043213
:0118210501004691AM181 :341241040100064/AM 18/ 07 .06.2017

Decision : Cornmitree considered case as per agenda and deliberated on the matter in the presence of the

191 tcchnical experts and it was decided to ratii/ the ad-hoc input output norms under para4.7 of HBP as per

details below or as applied by firm whichever is lower:-

Export product Exp.

Qty.

Sl.No. Impoft items Qty. allowed kg

Aldehyde C l0 ( Capric Aldehyde ) l kg 1 Fatty AlcoholCl0 - 98 140

n[.o*.*ea rna), t'"k" frtrh"t necessa.y action as per above decision of NC

Case No.:2/6/82-Alブ C4/2017 Party Name:CAMPHOR&Mcet No/Date:5/82‐     Status:

ALレLIED PRODUCTS   ALC4/2018         Approved
LIMITED,           25072018

HQ File               Rlッ A File             lン iC NO/Date:0310813983

:01/82/050/00572/ノ Ⅳヽl1 8/    :03/94/040/00089/AM18/  14062017

Dccision i Conllllittce considered case as per agenda and deliberatcd on the matter in the presence of the

technical expelts and it was dccided to ratiウ the ad_hoc input output norms under para 4 7 of HBP as per

details bclo、 v or as applied by Arnl、 vhichever is lo、 veri

う
４

Exp.

Qty

Si.No. Impon items Qty. Allowed in

kg
｀
OCO(2-Ethyl-4-
′lcyclopent-3-en‐

ol)

l kg 1

Alpha Pinene
147

う
ん N-Butyraldehyde 0777

D Sec Butanol 040

4 Aluminum Tri-sec-
Butoxide

0072

0.0775 Di- N- ButylamincL___ __― ―
―
~

RA lllay takc appropriatc action as per the decision ofNorms Comnnittee

Mcet No/Datei5/82‐       Status:Casc No.:428/4/82-ALC4/2017 Parり Name:OM
INTERCONTINENTAL     .AL,C4/2018         Reiected

25072018

1ッic No/Date:0310813971HQ「 ile             RLA File
193 :01/82/050/00436/ノ ｀`418/      :03/95/040/00149/AM18/       14.06.2017

Dccision :Conllllittcc considered case as per agenda and it has been observed that no technical details has

bccn 3市 cn by thc irm,hcnce l was decided to rciectthC Case

R/ヽ conccrncd 11lay takc further necessary action as per abovc decision of NC
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Case No.:420l4/82- Party Namc:RIILIANCE Meet No/Dat e:5182- Status:Deffered
Al,C4l20l7 INDUSI'RIIIS l-TD. ALC4l20l8 and Re-indexed

25.07.20t8

194 IIQ lrile RI-A File t.ic.No/Date:0310813970 Defer
:01/82/050/00428lAMt9l :03/95/040/00106/AMl8/ 14.06.2011

Decision : Comnrittcc considcred the case as peragendaand it was decided to call fiom the firm to furnish

guarantecd nornrs ol'consumption from Ethane to Ilthylcne.

Casc No.:524 14182-Al.C4t20l1 Party Name:GOI)Rl;J Mect No/Dat e:5182- Status:
INDUS'|RIIIS t,'fD., ALC4l20l8 Approved

25.07 .2018

tlQ lrile Rl-A lrile t.ic.No/Date:0310814086

:0 l/82/050/00532/n M I 8/ :0319410401002221AM181 19.06.2017

Dccision : Cornprittcc considered case as per agcnda and dcliberated on the matter in the presence of the

technical expcrts and it was decided to ratifi/ the ad-hoc input output norms under para4.7 of HBP as per

dctails bclow or as applicd by firrn whichever is lower:

t95

Iixp.

Qty.

Sl.No. Import itcms Qty. Allowed

lkg 1

lsopropyl Alcohol
0.26 kg

う
ι Myristyc Acid 0.889 kg

PTSA (Para'l'oluene
Sulfonic Acid)

0.0025 kg

priate action

Case No.:452/4/g2- Party Name:R[ILIANCH Meet No/Date 5182- Status:Deffered

A|'C4l20l7INDIJS].RIESt.]-D.A|,C4120l8andRe-indexed
25.0'7.2018

196 I IQ t:ile Rl.A lrile Lic.No/Date:03 l08l4l 12 Defer

:01/82/050/00460/AM I 8/ :03/95/040/0021 5/AM 18/ 20 '06'2011

Dccision : Comprittec copsidered thc case as per agenda and it was decidcd to call frorn thc firrn to furnish

guaranlecd trornts of consurtption fi'om Ethane to Ethylene'

Case No.:453/4/82- Parly NarIo:RELIANCE Meel NoiDat e:5182- Status:Deffered

^l'C4l20l7INDI.-JSTRIESI.l.D.ALC4/20I8andRe-indexed25.01.2018

197 t IQ lrilc Rl,A File Lic.No/Date:03 l 08141 l 1 Defer

:0 li tt2l050/0046 l/AM I 8i :03/95/040/00201/AM I 8/ 20.06.2011

Decision : Com6ittcc considcrcd the case as per agenda and it was decided to call from the firrn to furnish

guarantccd norllts of consurnption from Ethane to [Jthylene'

Casc No.:50J/4/82- Parry Nanre:1'lDl: Mcct NoiDate:5182- Status:Dcffered

Al,C4l20l7 INDTJSTRIIIS Al'C412018 and Re-indexed

25.01.2018

19g IIQ lrilc Rl.A Irile Lic.No/Date:3410043299 Defer

:0 l/82/050/00-s I li AM I tt/ :341241040100075/AM I 8/ 2l .06.2017

Decision : Deferred for commcnts of TE
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:O1/82/050/00512/AM18/     :34/24/040/00076/AM18/

Decision : Comnrittee considered case as per agenda and in the light of earlier decision taken by in its l/82

meeting dated 01.05.2018, it was decided to ratify the ad-hoc input output norms under para4.7 of HBP as

199 per details below or as applied by firm whichever is lower:-

Export product 駒
”

Sl.No Import items Qty. allowed kg

Aldehyde C- l2 Lauric l kg 1 C‐ 12 Fatty AIcohol

〔LauryI Aicohol)

1.725 kg

Casc No.:504/4/82‐

Alノ C4/2017

HQ Filc

HQ Filc

i01/82/050/00555/AM18/

Casc No.:499/4/82¨

AIノ C4/2017

HQ Filc

:01/82/050/00507/AM18/

HQ File

:01/82/050/00620/AM18/

Party Name:TIDE
INDUSTRIES

RLA Flle

POLYOLS PRIVATE
LIMITED

RIン A File

:03/95/040/00170/AM18/

Pary Nalllc:TIDE

INDUSTRIES

Rlン A File

:34/24/040/00089/AM18/

Mect No/Date:5/82-      IStatus:

ALンC4/2018         Approved
25.07.2018

Lic.No/Date:3410043298

21062017

Rノ cヽoncerncd may take further neccssary action as per above decision ofNC

Case No.:547/4/82-ALC4/2017.Patty NamciVITHAL CASTOR‐ Mcet No/Datc15/82- Status:
ApprovedALC4/2018

25.07.2018

Lic.No/Date:0310814300

28062017

Dccision : Comnlittee considered casc as pcr agenda and dcliberated on thc matter in the presence of the

mO胤
lF乱l∬寛鶴|』常r憮虐?きl献:d叩

頑°頭四ЮrmS Ш“
r para 47 J HBP as per

Iixporl product Exp.

Qty.

SI.No. lmport items Qty. allowed kg

IrST-2408 (Polyester PolYol) l kg 1 Phthalic Anhydride 04846

2 Diethylene Glycol 06029

nn .o*..n.a ,r-oy tut . furtt]* *cessary action as per above decision of NC

201

Meet No/Date:5/82‐

ALC4/2018
25072018

Lic No/Date:3410043330

05.072017

L′ ic.No/Datc:0310814551

Status: Deffered
and Re-indexed

Defer

Status:
Approved

Dccislon:Deferred for comments of TE

Casc No。 :50/6/82-ALC4/2017 Party Name:HEMA DYE    IMeet No/Datc15/82-
CHEM PVT LTD        IALC4/2018

125.07.2018

RLA Filc

:03/94/040/00232/AM18/     11.07.2017

202 p..1rgsn : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratitr, thi ad-hoc input output norms under para 4'7 of HBP as per

cictails bclow or as applied by firrl whichever is lower:

Exporl product

PARADIMETHQXYBENZENE
2‐CHLORO‐ 1,       4-



DIMETHOXY  BENZENE (PDMB)/HYDROQUINONE
DIMETHYL ETHER(HQDME)

2 SULPHURYL CHlン ORIDE
RAW MATERIALS

0.68 kg
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⌒

RA concerned may take further necessary action as per above decision of NC.

Ａ
υ
つ
‘

Casc No.:544/4/82¨

ALC4/2017

HQ IrilC

:01/82/050/00552/AM18/

Party Namc:MATRIX FINE
SCIENCES PVT LTD.)

RLA File

:03/95/040/00267/AM18/

Palty NameiSUNSHIELD
CHEMICALS LTD.

RLA File

Meet No/Date:5/82-

ALC4/2018
25.07.2018

Lic.No/Date:0310814547

11.072017

Meet No/Date:5/82-

ALC4/2018
25.072018

Status: Deffered
and Re-indexed

Defer

Status: Deffered
and Re-indexed

Decision : Deferred for comments of TE

Casc No.:541/4/82-

ALC4/2017

204 HQ File

:01/82/050/00549/A～ 118/    :03/95/040/00298/AM18/

Dccision:Deferred for comments ofTE

Casc No.:515/4/82¨

ALC4/2017

HQ Filc

I Lic.No/Date:0310814546 1Defer

■107.2017

205

RLA File Lic.No/Date:0310814578

:01/82/050/00523/AM18/     103/95/040/00316/AM18/ .12.072017

Dccision :Conllllittee considered case as per agenda and deliberated on the matter in the presencc of the

technical expens and it was decided to rati″ the ad― hOc input output norms under para 4.7 of HBP as per

dctans bcl。 、v or as applied by flrnl whichever is lo、 veri

RA concerned rnay take further necessary action as per above decision of NC.

Paty Name:YASHO   Meet No/Date:5/82-    Status:Approved
INDUSTRIES PVT.LTD.IALC4/2018

25.072018

Party Name:YASHO   ‐Mcet No/Date:5/82-    Status:Approved
INDUSTRIES PVT LTD.ALC4/2018

25.072018

RLA Filc Lic.No/Datei0310814576

Case No.:546/4/82-

ALC4/2017

HQ Filc

:01/82/050/00554/AM18/      :03/95/040/00315/AM18/ 12.072017
206
1)ccision i Co■lmittee considered case as per agenda and delibcrated on the matter in the prescnce of the

technical expelts and tt was decided to rati～ the ad‐ hoc input output norms undcr para 4.7 of HBP as per

dctails bclo、 v or as applicd by nrnl whichever is lo、 ver:

E,xport product Exp.

Otv

Sl.

No
lmport items Qty. Allowed in kg

ASCORBYL PALMITATE l kg 1 PALMITIC ACID 0.727

つ
乙 ASCORBIC ACID 0500

N,N DIMETHYL
ACETAMIDE

0.266

4 N,BUTYL ACETATE 0185

5 TH10NYlン CHLORIDE 0.513
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Qty No.

ASCORBYIン PAlンMITATE l kg 1 PALMITIC ACID 0727

2 ASCORBIC ACID 0.500

, N,N DIMETHYL
ACETAMIDE

0266

4 N,BUTYL ACETATE 0 185

5 TH10NYL CHLORIDE 0513

207

‐RA concerned lllay take further necessary action as pcr above decision ofNC

Casc No.:5/6/82-       Palty Name:MEHK      ‐Mect No/Date:5/82-   Status:
ALC4/2017           CHEMICAlン SPVT LTD.  ‐ALC4/2018         Approved

12507.2018

HQ Filc            RLA Fllc            Lic.No/Date:0310814612
:01/82/050/00575/AM18/    :03/95/040/00313/AM18/    13.07.2017            .

1)ecision:Comnlittec considered case as per agenda and deliberatcd on thc matter in the prescnce ofthe

technical expelts and it was decided to rati″ the ad_hoc input output norms under para 4 7 of HBP as per

dctans bel。 、v or as applied by flrnl、 vhichever is lo、 vcr:

['.xporl product Exp

Oty.

Sl.

No.

Import items Qty. allowed

zl- M ethy l-4-Phenyl-2-Pentanone l kg l Mesity1 0xide 0 620 kg
つ
４ Alurrrinium Chloride 0.855 kg

‐R/ヽ concerned may take further necessary action as per above dccision ofNC.

Case No.:489/4/82‐        Party Name:RELIANCE    Meet No/Date:5/82-    Status:Deffered

ALC4/2017            1NDUSTRIES LTD.      ALC4/2018         and Re― indexed
25.072018            1

208 HQ F‖ e               RLA F‖ e              Lic.No/Date:0310814608 1Defer
:01/82/050/00497/AM18/     :03/95/040/00049/AM18/     13.072017

1)ccision:Comlnittec considercd the casc as per agcnda and it was decidcd to can from the flrm to fllrnish

guaranteed norms of consumption from Ethane to Ethylenc.

Casc No。 :490/4/82-       Party Name:RELIANCE    Meet No/Date:5/82-    Status:Deffered
ALC4/2017            1NDUSTRIES LTD.      ALC4/2018        and Re‐ indexed

25.07.2018

209 HQ Filc              RLンA File             Lic.No/Datci03 10814610‐ Defcr

iO 1/82/050/00498/AM18/     :03/95/040/00012/AM18/     13.072017

Dccision i Comnlittee considered thc case as per agenda and it、 vas decided to ca‖ from the flrm to furnish

guarantecd norms of consumption from Ethane to Ethylene.

Case No.:542/4/82-       Pa■ y Namc:RELIANCE    Mect No/Datei5/82‐     Status:Deffered

ALC4/2017            1NDUSTRIES LTD.      ALC4/2018        and Re― indexed
2507.2018

210 HQ File             RLA File            Lic.No/Date10310814604 Defer
101/82/050/00550/AM18/     :03/95/040/00021/AM18/     1307.2017

1)ccision:Committec considcred thc casc as pcr agenda and itヽ vas dccided to ca‖ from thc nrm to furnish

‐guaranteed norms of consumption from Ethanc to Ethylenc.

劉1兵従胤留
ン″泌  鴨脳積i翼、T臥 性き淵Tα夕秘 滞‖hed



59

25.07.2018

HQ liile RLA File Lic.No/Date:03 108 1460
:01/821050/00551/AMl8/ :0319510401003201AM181 3

13.01.2017

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
tcchnical expefts and it was decided to ratify the ad-hoc input output norms under para4.7 of HBP as per
details below or as applied by firm whichever is lower:

lixport product Exp.

Otv.

SI

No
Import items Qty. Allowed

in ke
ASCORBYlン PAL´MITATE l kg 1 PAlンMITIC ACID 0.727

つ
‘ ASCORBIC ACID 0500

N,N DIMETHYL
ACETAMIDE

0266

4 N,BUTYL ACETATE 0.185

TH10NYL CHLORIDE 0.513

RA concerned inay take fulthcr necessary action as per above decision ofNC

Casc No.:545/4/82-ALC4/2017 Parり Name:YASHO  IMeet No/Date:5/82‐     Status:Approved
INDUSTRIES      ALC4/2018
1PVT.1ンTD         25.072018

HQ File                 RLA File           ‐Lic.No/Date:0310814602
:01/82/050/00553/AM18/      :03/95/040/00321/AM18 13.07.2017

/

Decision i Conllη ittec considered casc as per agenda and deliberated on the matter in the presence ofthe

tcchnical expens and it was decided to rati″ the ad― hOc input output norms under para 4 7 of HBP as per

details belo、 v or as applied by ttrnl、 vhichcver is lo、 veri

Exporl product Exp.

Oty

SI

No
lmport items Qty. Allowed in kg

ASCORBYLン PALMITATE l kg 1 PALMITIC ACID 0.727

つ
‘ ASCORBIC ACID 0.500

3 N,N DIMETHYL
ACETAMIDE

0.266

4 N,BUTYL ACETATE 0.185

TH10NYL CHLORIDE 0513

RA concerned nlay take further necessary action as per above decision ofNC

Casc No.:47/6/82-    IParり Name:CAMPHOR&  Meet No/Date:5/82-     Status:
ALC4/2017         1Alン LンIED PRODUCTS     ALC4/2018          Approved

LIMITED,             25.07.2018

HQ Filc           ‐RLA Filc            lLic No/Date:0310814632  1
:01/82/050/00617/AM18/ ■03/94/040/00315/AM18/     14.07.2017               1

Decislo■ :Conllη ittce considered case as per agenda and delibcrated on the matter in the prescnce ofthe

technical expelts and l was decided to ratitt the ad_hoc input output norms under para 4 7 of HBP as per

dcta‖ s bclow or as applied by flrnl、 vhichever is loweri

[lxport product Exp

Qty

SI.No. Import items Qty. Allowed in

kg

BACDANOL TOCO(2-Ethyl‐ 4‐ (2 l kg 1 Alpha Pinene 147

つ

´

|
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RA may take appropriate action as perthe decision ofNorms Committee

214

Case No.:33/6/82-ALC4/2017.Pany Name:GODAVARI
DRUGS LTD

HQ File RIン A Filc

Casc No.:60/6/82-

Al′ C4/2017

Mcct No/Date:5/82‐

AlンC4/2018
2507.2018

Lic.No/Date:0910065287

1907.2017

Status: Deffered
and Re-indexed

Defer

Status:
Approved

Status: Deffered
and Re-indexed

:O1/82/050/00603/AM18/     109/24/040/00191/AM18/

Decision : It rvas decided to call from the complete technical details as per appendix 4 E.

Palty Name:ETERNIS    Meet No/Date:5/82- Status:
ApprovedFIN lう CHEMICALS

LIMITED,

HQ Filc              RL´ A「ile            ‐Lic.No/Datei031 0814759
:01/82/050/00630//ヽ M18/    :03/94/040/003181AM 18/   12107.2017

Dccision :Collllllittee considered casc as per agcnda and deliberated on the matter in the presence of the

technical expens and it was decidcd to ratl,the ad‐ hOc input output norms under para 4 7 of HBP as per

215 dCtails belo、
v or as applied by flrlll、 vhichever is lo、 ver:

Export product Exp

Otv ０

Ｓ‐

Ｎ

lmport items Qty. allowed

cOUMARIN l kg l SALICYlンALDEHYDE 0 92 kg
つ
‘ ACETIC ANHYDRIDE No details

D METHANOlン No details

RA concerned rnay take further necessary action as per above decision of NC.

Case No.:63/6/82-

Al」 C4/2017

Party Name:INDO
AMINESIン IMITED

IALC4/2018

125.07.2018

Mcet No/Date15/82-

IALC4/2018

25.072018

IIQ ljilc RLA File L,ic.No/Date:03 10814798

:01i82/050/00633/AM l 8/ :031941040100175/AM l8/ 24.07 .2011

Dccision : Cornrnittee considered case as pcr agenda and deliberated on the matter in the presence of the

tcchnical experts and it was decided to ratify the ad-hoc input output norms under para4'7 of HBP as per

216 dctails bclow or as applied by firm whichever is lower:

Ilxporl product Exp.

Otv.

Sl.

No.

lmpoft items Qty. allowed

COCO AMINE DISTILLED
(Pu間ty 99 50%)

l kg l coCO AMINE
DISTILLED(Purity
98%)

1 02 kg

IIA conccrned rnay take futher nccessary action as per above decision of NC'

casc No.:557/4/82-

217 AL′ C4/2017 ::%常∬∫:8:徹cALS造きf況胃
tαヌ82-

lNDIA PVT LTD      25.072018

hylcyc lopent-3 -en-y l)-
-ol) つ

４ N-Butyraldehyde 0777

Sec Butanol 0.40

4 Aluminum Tri-sec-
Butoxide

0.072

DiN Butylamine 0077
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HQ IrilC             RIン A「‖e           ‐Lic.No/Date:0310814790 Defer
:01/82/050/00565/AM18/    :03/95/040/00336/AM18/   .24.072017

Dccision:Deた rrcd for commcnts of TE

Casc No.:8/10/82-       Palty Namc:ARVEE     Mcct No/Datc:5/82‐     Status:
Al′C4/2017          LABORATORIES INDIA ALC4/2018         Approved

PRIVATE lンIMITED     25 07 2018

HQ File               RLA FHc             lLic No/Date:0810140711
:01/82/050/00846/AM18/    :08/24/040/00100/AM18/   125.072017

Dccision : Conllllittce considered the case as per agenda and in the light of earlier decision taken in

218]寵鷺鳥 T:s蹴 :1』″ f:粋11橋肥 ::illyい
°rms und∝ Para 47 of HBP vl as per ddJR

lixporl product Exp.

Otv

SI No Import items Qty. allowed

Dirnethy I 5-N itroisophthalate l kg 1 Isophthalic Acid 0 857 kg

2. Methanol 0 89 kg

llA uray take appropriate action as per the decision of Norms Committee

Case No.:51814182-ALC4/2017 Party Name:UPL LTD. Meet No/Date:5182- Status:
AL.C4l20l8 Approved
25.01.2018

llQ l:ilc RLA File Lic.Noi Date:03 l08l48l I

:0 I /82/050/00 5261 AMtBI :031951040100291lAMlSl 25 .07 .2011

Dccision : Comrnittcc considered case as per agenda and deliberated on the matter in the presence of the

technical cxperts and it was decided to ratifu the ad-hoc input output norms under para 4.7 of HBP as per

219 details below or as applied by firm whichever is lower:-

F.xporl product Exp.

Qty.

Sl.No. Import items Qty. allowed in
kg

Phcnvl Chlorofornrate l kg 1 Phenol 0628

Ethylene Dichloride 0051

, Triphosgene 0.661

RA concerncd rray take further necessary action as per above decision ofNC

Casc No.:19/6/82-ALC4/2017 Party Name:AMI ORCANICS Meet No/Date:5/82-    Status:
PVT LTD              ALC4/2018         1Approved

25.072018

HQ Filc              Rlン A File             Lic.No/Date:5210042319 ‐

:01/82/050/00589/AM18/      :52/24/040/00019/AM18/      26.072017             .

Dccislon i Comnlittcc conSidCred case as per agenda and deliberatcd on the matter in the prescnce of the

technical expcns and it was decidcd to ra」 ″ the ad― hOC input output norms under para 4.7 of HBP as per

220 detans bcl。、v Or as applied by Яrln、vhichcver is lo、 ver:‐

Iixport product 呻
叫

Sl No Import items Qty. allowed in

kg

1,2,4-TRIAZOLO(4,3-a)PYRIDIN
-3(2H)-ONE-98%M IN

l kg 1 SEMICARBAZIDE HCIン
ー990/O MIN

2 422 kg

つ
‘ 2-Chloro Pyridine 1.14 kg

Mono [lthylene Glycol 1 20 kg
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RA concerned rray take further rtecessary action as per above decision of NC

221 :01/82/050/00628/AM18/  :03/94/040/00324/ノ M`18/

(〕 asc No.:58/6/82-

AIフ C4/2017

HQ IPilC

Casc No.:519/4/82-

AI′ C4/2017

22411Qド
ilC

i01/82/050/00527/ノ M`18/

Party Namc:BIン UE CIRClフ E   Mect No/Datc:5/82-

ORGANICS PVT LTD      ALC4/2018
‐25072018

RIン A File

Pany Name:」 ODAS EXPOIM
PVT LフTD,

RI´ A「 ilc
:05/23/040/00169/AM18/

Lic.No/Datc:0310814882 1Defer

27072017

Status: Deffered
and Re-indexed

Status: Deffered
and Re-indexed

Defer

Status:
Approved

Status:Deffered

and Re-lndexcd

Deた r

Dccision: Committee considered case as per agenda and it was decided to call from the firm

complete tcchnical details as per 4E along with Chemical reaction molecular weight and yield on

molar basis .

(〕 asc No.:492/4/82-

A IJC4/2017

つつつ~L~HQ llilC

:Ol「 82/050/00500//ヽ lヽ18/

Dccision:Dcfcrrcd for commcnts of TE

Cascヽ o.:39/6/82-AIノ C4/2017 Palty Namc:Alン KYL AMINES McctNo/1)atc:5/82-
CHEMICAlン SIンTD       Alッ C4/2018

25.072018

Lic.No/Date:0310814899110「 ilC             RI′A Flle
i01/82/050/00609//ヽ 4ヽ18/     :03/94/040/00195/AM18/     2807.2017

1)ccisio:1 :(〕 onlnlittcc conSidCrcd casc as per agenda and deliberated On the mattcr in the prescnce of thC

tcc1lnical c、 pcrts and it was dccidcd to rati″ the ad_hoc input output norlns under para 4 7 of HBP as per

223 dctails bclo、 ′or as applicd by irnl、 vhichcver is loヽ vcr:

1:、 pol‐t product

llA conccrncci rray tal<c lirrthcr nccessary action as pcr above dccision of NC.

Mcet No/Datc:5/82-

ALC4/2018
2507.2018

Lic No/Date:0510403520

27.072017

Party Nanle:1ン AKElンAND
CHEMICAlン S(lNDlA)LTD.

RI′ A Irilc

:03/95/040/00018//ヽ M17/

Mect No/1)atei5/82‐

AlンC4/2018
25072018

Lic.No/Datc:0310814939

31.072017

[)ccision : I)clcrrcd lilr contnrcnts of 'l'I

(〕 asc iヽ o.:550/4/82-

Al,C4/2017

HQ Filc

:O1/82/050/00558/7ヽ シ118/

Pally Nalnc:lン AK131ン AND   MCet No/Date:5/82-   Status:
CHl:MICAl′ S(INDIA)1.TD  AlンC4/2018        

‐
Approved

25072018            1

RI′A Filc             lン iC NO/1)atc:0310814937.

:03/95/040/00695/AM16/      31 072017             .
)25

I)ecision : (lortrntittcc considcred casc as per agcnda and deliberated on the

lcclinical c\llcfls ancl it was clecided to ratily thc ad-hoc input output nornrs

clctails bclorv or as applicd by firrn r'r'hichever is lower:

mattcr in the prcscncc of thC

under para 4.7 of HBP as per

10I ttI:I菫亜 コ亜亜亜亜豪
=

II〕、poH pr9du9t
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Otv No
1,AKPOl′ 剛 300(SORBITAN
MON0 0LEATE)

l kg l OLEIC ACID 0 658 kg

SORBITOL‐ 70% 0.425 kg

RA concerned inay take fLllther necessary action as per above decision ofNC

Case No.:21/6/82-ALC4/2017 Party NamelKLJ         .Meet No/Date:5/82-    Status:
PLASTICIZERS LIMITED   Alン C4/2018         ‐Approved

25.072018

‐HQ F‖ c                RLA File               Lic.No/Datc:0510403572
:O1/82/050/00591/AM18/      :05/23/040/00176/AM18/     02.08.2017

Decislon : Comlllittee considered case as per agenda and deliberated on thc matter in the presence of the

technical expetts and l was dccidcd to ratitt thC ad_hoc input output nomls under para 4.7 of HBP as per

226 dCtails bclo、
v or as applied by flrm whicheveris lo、 ver:

Irxport product Exp.

Otv.

Sl.

No.

Impoft items Qty. allowed

KANATOIン ー901 l kg 1 PHTHALIC
ANHYDRIDE

0 369 kg

つ
４ TRIMETHYlン
HEXANOL

0.704 kg

RA concerned lllay take further necessary action as pcr abovc decislon ofNC.

Case No.:130/6/82¨        Party Name:LAKELAND   Mcct No/Datei5/82-    Status:
AlンC4/2017           CHEMICALS(INDIA)LTD..ALン C4/2018        ‐Approved

25.07.2018

HQ「‖e                RLA Filc               Lic.No/Date:0310814982
:01/82/050/00700/AM18/      :03/95/040/00194/AM16/     .02.082017

Dccision : Committee considcred case as per agenda and deliberated on the matter in the presence of the
‐
technical experts and l was decided to ratitt the ad_hoc input output norms under para 4.7 of HBP as per

227 dctails belo、v or as applied by flrm、 vhicheveris lower:

Iixport product Exp

Qty

Ｓ‐
．
Ｎ。

Import itents Qty. allowed

l′AKPOLン E1300(SORBH｀ AN
MON0 01ン EATE)

l kg l OLEIC ACID 0 658 kg
つ
４ SORBll｀OL-70% 0.425 kg

RA concerned rnay take further necessary action as per above decision ofNC

，

´

Casc No.:133/6/82¨        Party Namc:LAKELAND   Mcet No/Date:5/82-    Status:Deffered
ALC4/2017           CHEMICAlン S(IN DIA)LTD.ALC4/2018        and Re¨ indexed

2507.2018

HQ Irile             RLA File            lン iC No/Date:0310815017 Defcr
:01/82/050/00703/AM18/     :03/95/040/00223/AM16/     04.082017

Decision:Deferred for comments of TE

Case No.:41/6/82¨ ALC4/2017 Party Namc:GLOBE       Meet No/Date:5/82-    Status:
TROTTERS PVT LTD     

‐
A LC4/2018         Approved
25.072018

‐HQ Frilc                RLA Filc              lLic No/Datei0310815096.
:01/82/050/00611/AM18/      :03/94/040/00091/AM18/     109.082017

1)ccision : Colllnlittce considcred case as per agenda and deliberatcd on the matter in the presence of thc

229
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teclrnical experls and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

dctails below or as applied by firm whichever is lower;

Export product Exp.

Oty.

誂

Ｎ。

Import items Qty. allowed

AMOXICILLIN   SODIUM
STERILE

l kg 1 AMOXICILLIN TRIHYDRATE
IP

AMOXICILLIN TRIHYDRATE
IP

1 10 kg

Rノ cヽonccrncd may takc ftlrther nccessary action as per above decision ofNC

Case No.:22/6/82-ALC4/2017.Parり Name:SUN        Meet No/Date:5/82‐     Status:

PHARMACEUTICAL     ALC4/2018         Approved
lNDUSTRIES LTD.      25.072018

HQ「 ile              RIン A File             Lic.No/Date:0510403640
:01/82/050/00592/AM18/      :05/24/040/00196/AM18/      10.082017

Dccislon:Colη lnittee considercd casc as per agenda and deliberatcd on the matter in thc presence of the

technical expelts and it was decided to raJtt the ad_hoc input output norms under para 4 7 of HBP as per

dctails bclov/or as applied by flrm whichever is lower:

Iixporl product Exp.

Otv

SI

No.

Import items Qty.A1lowed in
mg/5■ 1l vial

Dorzolamide and Timolol
Ophthalmic Solution, 2.jYow I v +

0.5ohwlv, 5ml

Number 1 Dorzolamide
Hvdrochloride

11680

2
Timolol Maleate

3588

RA concerned may take ftllther necessary action as per above deciSion ofNC

Casc No。 :35/6/82-ALC4/2017 1Party Name:INDO AMINES  Meet No/Date:5/82‐     Status:

‐LIMITED             Alン C4/2018         Approved
25.072018             ‐

‐
HQ「 ilc                RLA File               Lic No/Date:0310815132
101/82/050/00605/AM18/     103/94/040/00391/AM18/     ■1.082017             .

Dccision:Co“ mittee 8。 lsidered caζさa:pさr igCia::ha b81iberat8d on thさ matter in the prescnce of the

technical experts and l was decided to ratitt the ad_hoc input output norms under para 4.7 of HBP as per

dctails belo、 v or as applicd by irnl、 vhichever is loWeri

Export product Exp.

Otv

SI

No
Import items Qty. allowed

INDO COAT CLY-12 0R DI
ISOBUTYL CARBINOL

l kg l Dl―ISOBUTYL KETONE 1.048 kg

RA concerned rnay take further necessary action as per above decision ofNC

Case No.:57l 6182-ALC4l2Ol1 Pafly Name:cAMPHOR Meet No/Dat e:5182- Status:

& ALLIED PRODUCTS ALC4l20l8 Approved

I-IMITED, 25.07.2018

232FlQI:iIeRLAFileLic.No/Date:031081520
:01/82/050/0062'7lAMl9l :0319410401004121AM181 9

17.08.2017

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

つ
ん
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tcchnical experts and it was decided to ratify the ad-hoc input output norms under para4.7 of HBP as per

details below or as applied by firm whichever is lower:

Exporl product Exp

Qty.

Si No. Import items Qty.Allowed in

kg

BACDANOL TOCO(2-Ethyl‐4-(2

23-T面 methyicyclopent‐ 3‐ en‐ yl)―

but-2-en-1-ol)

l kg 1

Alpha Pinene
147

０
４ N-Butyraldehyde 0777

D Sec Butanol 040

4 Aluminum l'ri-sec-
Butoxide

0.072

5 DiN Butylamine 0.077

RA may take appropriate action as per the decision of Norms Committee

Case No.:24/6/82-ALC4/2017 Palty Name:JUBILANT lン IFE McetNo/Date:5/82-   Status:Deffered
lSCIENCES LIMITED      AIンC4/2018         and Re― indexed

12507.2018

233‐ HQ FHc               lkLA F‖ e              tiC No/Date:0510403698 Defer
:01/82/050/00594/AM18/     :05/23/040/00100/AM18/    17.08.2017

1  Dccision:Deた rred for comments of TE

‐  ‐Casc No.:104/6/82-       IPalty Name:JUBILANT LIFE IMeet No/Date:5/82‐     Status:Deffered

ALC4/2017            .SCIENCES LIMITED     ALC4/2018         and Re―indexed
125.072018

‐
234‐
HQ F‖ e               ‐RIンAF‖e              lLic No/Date:0510403700 Defer
iO 1/82/050/00674/AM18/    105/23/040/00134/AM18/    ‐17.08.2017

Decision:Deferred for comments of TE

Casc No.:56/6/82-ALC4/2017  Patty NameiCAMPHOR IMeet No/Date:5/82-   Status:
‐                       ‐&ALl´ IED PRODUCTS iAlン C4/2018        Approved

LIMITED,          25.072018

HQ F‖ c                  RLA Irile            lLic.No/Date:031081530
:01/82/050/00626/AM18/       103/94/040/00424/AM18/ 1

22.08.2017

Decision:ё o嵩mit`e c8isid`rcd case as 18r iL`nai ina a81iも erttea oi thさ m'ler ii the pお
ζei`8。 lthe

tcchnical experts and it was decided to ratltt the ad_hoc input output norms under para 4 7 of HBP as per

details belo、 v or as applied by flrm whicheveris loweri

235
Export product Exp

Qty.

SI No lmport items Qty.Allowed in

kg

SANJINOL TOCO

(2-Ethyl‐ 4‐(223-
T面 methylcyclopent‐ 3-cn― yl)― but―

2-en‐ 1-ol)

l kg 1

Alpha Pinene
1.47

2 N-Butyraldehyde 0.777

3 Sec Butanol 0.40

4 Aluminum Tri-sec-
Butoxide

0.072

Di N Butylamine 0077

RA再石万面薩扇両孫郵肩冨藁再蔽蔦石再
'erthe decision ofNorms Committee

236 Casc No.:82/6/82-ALC4/2017 Party NameiKL」 Mcct No/Datei5/82‐      Status:
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PLッASTICIZERS LIMITED   ALC4/2018
25.072018

Decision : Comrnittee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratiry the ad-hoc input output norms under para 4'7 of HBP as per

dctails below or as applied by finn whichever is lower:

L,xport product Exp

Otv.

Sl.

No.

Import items Qty. allowed

DI―BUTYL SEBACATE(DBS) l kg 1 SEBACIC ACID 0 656 kg
つ
４ NORMAL BUTANOL 0.481 kg

RA concerned may take further necessary action as per above decision ofNC

HQ Filc

:01/82/050/00652/AM18/

RLA File

:05/23/040/00203/AM18/

RLA File

RLA Flle

105/24/040/00210/AM18/

Patty Name:BDR
PHARMACEUTICALS
INTERNAT10NAL PVT
LTD

RLA File

:03/94/040/00428/AM18/

Sl.

No.

Lic.No/Datc:0510403796

24.08.2017

Approved

Status: Deffered
and Re-indexed

Status:
Approved

Casc No.:80/6/82-ALC4/2017 Party Name:JUBILANT LIFE Meet No/Date:5/82-
SCIENCES LIMITED     ALC4/2018

2507.2018

237 HQ Fil`

:01/82/050/00650/AM18/     :05/23/040/00178/AM18/

Dccislon:Defcrred for comments of 「́ E

Casc No.:12/6/82-ALC4/2017 Party NameiPCL OIL&
SOLVENTS LTD.

Lic.No/Date:0510403838 Defer

29082017

Mcet No/Date:5/82‐

ALンC4/2018
25.07.2018

Lic No/Date10510403828

29.08.2017

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical expens and it was decided to ratify the ad-hoc input output norms under para4.7 of HBP as per

238 6e13i1s below or as applied by firm whichever is lower:

11 product Exp

Oty.

Sl.

No.

lrnport items Qty. allowed

icizer (Di- Iso NonYl
rlare (DINP)

l kg 1 Phthalic Anhydride 0.355 kg

2 lso - Nonanal Alcohol 0 726 kR

RA concerned may take further necessary action as per above decision ofNC

HQ File

:01/82/050/00582/AM18/

昭
Lllり空

Casc No.:71/10/82-

ALC4/2017

HQ File

i01/82/050/00909/AM18/

Exporl product

Meet No/Date:5182- Status:
ALC4/2018 APProved

25.01.2018

Lic.No/Date:03 I 08 I 5443

3 t .08.2017

23g Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical expcrts and it was decided to rati$/ the ad-hoc input output norms under para4'7 of HBP as per

details bclow or as applied by firm whichever is lower:

lttl13品 累 %#乱 PROPYじ2

Qty. allowed

Rosuvastatin Calcium l kg

IMETHYLッ…(METHYLSULFONYLi

ハ

恥
Ｏｔｖ

Import iterns

1.425 kg

L
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action as per above dccision ofNC

AMINO]― PYRIMIDIN‐ 5-Ylン }~VINYLン }~
2,2-

DIMETHYlン‐1,3-D10XAN-4-Yl′ )―
ACETIC ACID l・ IERT-13UTYL ESTER

Casc No.:72/10/82-

Al,C4/2017

240 HQ「
ilC

Pally NainciKOPRAN
RESItARCH
LABORATORIES LTD

RI′ A File

Party Nallle:HIKAL

lッ Iヽ41TED

Mcet No/Date:5/82-

ALC4/2018
2507.2018

Lン iC No/1)atc:0310815444 Defc・ r

3108_2017

Mcet No/1)atci5/82-

Alン C4/2018
25.072018

1ン ic.No/1)atc:3110066857

31082017

Status: Deffered
and Re-indexed

:01/82/050/00910/AM18/   103/94/040/00421/AM18/

Dccislon:Dcfcrrcd for comments of TE

Casc No.:28/6/82-ALC4/2017 Party Namc:SV
PLASTOCHEM PVT.1ン TD.

)41" " llQ Filc RI′ A Filc

:01/82/050/00598//ヽ 4ヽ18/     :31/83/040/00037/ノ Mヽ17/

Decision:Dcfcrrcd for commcnts of TE

Mcet No/1)atci5/82‐

AIンC4/2018

25.072018

Status: Deffered
and Re-indexed

Defer

Status: Deffered
and Re-indexed

Status:
Approved

Status:
Reject

Casc No.:68/10/82-

AIッ C4/2017

242 HQl,ilC                RIン A Filc              ‐Lic.No/Datc10310815476 Defer

:01/82/050/00906/ノ ｀` 418/     :03/94/040/00419/AM18/     01 092017

Dccislon:Dcfcrrcd for commcnts of TE

Pally NamclSHIVA      MCCt No/1)atc15/82‐
PHARMACHEM LTD     AIッ C4/2018

25.072018

1´ic.No/Datci34 10043436HQ IrilC              RIン Al'ilc

:01/82/050/00715//ヽ 4ヽ18/     :34/24/040/00141/AM18/     01.092017

1)ccision : Colnnlittcc considercd casc as pcr agcnda and dclibcratcd on thc matter in thc presencc of the

technical cxpcns and it was dccidcd to ratitt thC ad_hoc input output norms undcr para 4 7 of HBP as pcr
243 dctails bclo、v or as applicd by Arnl、 vhichevcr is loヽ veri

(〕 13TYl′ Al.COHOI′

li.A conccrnccl ntay takc lurthcr nccessary action as pcr abovc dccisiorr olNC

Casc No.:145/6/82-

Al′ C4/2017

Casc No.:146/6/82-ALC4/20171)arty Nanlc:SHIVA
PHAIヽ 4ヽACHEⅣllンTD

Mcct No/Datc:5/82-

AL′ C4/2018
2507.2018

Lッ ic No/1)atc:3410043435244 HQ IrilC              RI´ A「 ilc
:01/82/050/00716//ヽ M18/      :34/24/040/00142/AM18/      01.09.2017

Dccision i Conllllittcc considcrcd casc as pcl・ agendi and it has bcen observcd that thc expo■
product is not

dcnnc clcarly lt was dCCidcd to rqieCtthC casc

Ｆ
Ｉ
Ｉ
Ｉ
Ｌ

I t'*po,r product
It-
I Cl,'l'Yl. Cl lt.OI(ll)ll
l

I

寸i而可
| 
一

一Ｓ‐．Ｍ
一‐

一　

　

　

一
駆

ltemsｎ
一
〇
一
叩
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Cascヽ o.:29/6/82-Alッ C4/2017 Party NanlciCIン I]AN

S(〕 IIう NCI:AND
TIiCHN01′OGY PV′ I

RI´ A Ililc

Ⅳlcet No/1)atci5/82‐

AI′C4/2018
1ン 1｀D.   25.072018

1ッ ic No/1)atci3 110066858

Status:
Approved

mattcr in the presence of the

undcr para 4.7 of HBP as per

II(OIザ ilC

:Olプ 82/050/00599/AIヽ 418/      :31/83/040/00074/ノ M`18/     .0209.2017

Dccislon :(3o11111littcc considcrcd casc as pcr agcnda and dclibcratcd on thc

tcc1lnical c、 pcrts and it was dccidcd to ratifシ the ad― hoc input output nornls

dctails bclo、 v or as applicd by llrnl、 vhichcvcr is lo、 veri

245

246

I:xport product

Acctl,l Arrisolc

(〕 asc lヽ o.:80/10/82-

Alッ (34/2017

HQ IrilC

:01/82/050/00918//ヽ 4ヽ18/

II(2 1rilc

:01/82/050/00864/Aヽ 418/

Inrport itcrls

I Phenol~・
す ~~~

1も _ISulphratcSIII三二Ili l_
Caustic I′ yc PURH｀ Y409る AND A130V

(10Q2111型■_____―   ― ―
ハ991,C AlhyqIIむ 二ヽメI′IY??%

一
　

一

Qty. allowed

0885k3
0 677 kt

I: 0.427 kg

0 737 kt

Status:
Approved

Qty. allowed

0.800 kg

0.300 kg

0 000015kg

I] 0 123 kg

0 330 kg

4ヽcet lヽ o/1)atc:5/82-       Status:

Al′C4/2018           Approved
2507.2018

1ン iC NO/Date:0310815663

Iうxp

Qty
l k3

ＳＩ

ヽ

一‐

２

３

　

４

[{A conccrrtcrl rnay ral<c lirrlhcr llcccssary action as pcr above decision olNC

Party Nainc:I〕
・
「 ERNIS FINE  Meet No/1)atc:5/82-

CIIIハ41CAI′ SIン IMITED,    AIン C4/2018
25072018

RI′ A lf‖ c l´ ic No/1)atc:0310815516

:03/94/040/00463/ノ M`18/     04.092017

Dccision:lntlrelighrolcarlicr decisiontakcnbyNCinits4/82mcetingdatcdl9.06.2018,itwasdecided
to ratily thc acl-hoc irlpl,lt olrlpul trclrnls undcr para 4.7 of I'lBP as pcr details bclow or as applied by firm

rvhichcvcr is lowcr:

I;xport procltrcl lmport

PHENOI´

ISOBUTYl,1〕NE
5%RUTHENIUM ON
CAR130N CATAI′ YS´ 1｀

ACETIC ANHYDRII)
MI]THAヽ 01.

lLA conccrncd r.nav takc lurlhcr ncccssary aclion as perabove decision of NC

ORTIIO  l｀ 11lR HARY  13t」 TYl´

(〕 Y(ll.OHI'XYI′ A(「 ItTATI:AND
()Iヽ ()IR I｀ II()Tl:RTIAIヽ YI〕 l'TYl′

(1ヽ
′
(:1´ ()Hl:XYI  A(〕 1:I All:  ―

St l)1:IR

Cascヽ o.:26/10/82-Al′ C4/2017 1)arty Nalalc:AVA
(〕 Hl〕 MICAl′ S PVTI´TD,

RI´ A「‖c

Dccision : Irr rhc li!.ht ol carlicr dccision taken by NC in its l2182 mceting dated 20'03'20 18, it was

- _ decicjccl ro ratilv r5c ad-hoc inpur output nornrs under para4.T ol'llBP as per dctails below or as applied by

241 
l1r,r. '"vhiche vctl is lorvcr:

03/94/040/00467//ヽ M18/       11092017

l:xyrort prodLrct I〕xp

Qty

SI No lmport iterns Qty. allowed
lr rr

1:1)lAl)IAMMOヽ It」 M

(POWI)1:R)

０
わ

l I]THYLン 1]NEI)IAMIや Eヾ

TE´ I｀RA ACIETIC ACH)

0 33 kg

@naSpcrthcdccisionofNormsCorr-rmittec.
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Casc No.:69/10/82-ALC4/2017  Party Name:CAMPHOR Mcet No/Datc:5/82-   Status:
&ALIン IED PRODUCTS IALC4/2018        ‐Approved
■́IMITED,

HQ Filc:01/82/050/00907/AM18/IRLA File

12507.2018

1 Lic.No/Date:031081566

:03/94/040/00491/AM18/ 6
11109.2017           1

Dccislon t Committcc considered case as per agenda and deliberated on the matter in the presence ofthe

tcchnical expcrts and l was decided to ral～ thc ad― hOC input output nOrms under para 4.7 of HBP as per

dctails belo、 v or as applied by flrnl、 vhichcver is lower:

248
Export product Exp.

Qty.

SI No Import items ｙＱｔ

Ｌ

Allowed in

SAN」 INOL TOCO

(2‐ Ethyl-4-(223-
′
I｀ rimethylcyclopent-3-en―yl)‐ but―

2‐en-1‐ ol)

l kg 1

Alpha Pinene
1.47

つ
‘ N-ButyraldehYde 0777

D Sec Butanol 040

4 Aluminum 'l'ri-sec-

Butoxide
0072

DiN Butylamine 0.077

RA may takc approprlate aci16n as perthc decision ofNorms Comm■ tee

Meet No/Datei5/82-     Status:DefferedCase No.:84/6/82-ALC4/2017 Parり Name:TINA
ORGANICS PRIVATE    IALC4/2018        and Re‐ indexed

LIMITED              25.07.2018
249青
Q「iic             RLA Fil`       

‐
    Liciヽ 6′b農816Sib4639ウO D8fer

:01/82/050/00654/AM18/    :05/24/040/00256/AM18/   1109.2017

Dccision:Dcferred for comments of TE

Case No.:29l lLl82-ALC4l20l7 Party Name:CAMPHOR Meet No/Date:5182- Status:

& At,LlED PRODUCTS ALC4l20l8 Approved

LIMITED. 25.07,2018

ilQ I;ile :01/82/050/00867/AM l8/ RLA File Lic.No/Date:03 1081573

:0319410401004941 AM181 6

13.09.2017

Decision : Comrnittee considered case as per agenda and deliberated on the matter in the presence of the

tcchnical expefts and it was decided to ratify the ad-hoc input output norms under para4'7 of HBP as per

dctails below or as applied by firm whichever is lower:

250 Export product Exp

Qty

SI No Impofi items Qty. Allowed in

kg

SANJINOL TOCO

(2-Ethy卜 4‐(223-
Trimethylcyclopent-3-en― yl)‐ but‐

2-en-1-ol)

l kg 1

Alpha Pinene
1.47

つ
４ N-ButyraldehYde 0777

Sec Butanol 040

4 Aluminum Tri-sec-
Butoxide

0072

5 DiN Butylamine 0077

'n A-,-'-""t. "@n 
o f N orm s Comm i ttee

Party Name:INDO AMINES  MCet No/Date:5/82-   StatuS:
2511従

や賊

ハン82-  
日M「ED      ALC42018    

‐Approved
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⌒

HQ Filc

25.07.2018            ‐

Lic.No/Date:0310815739

:01/82/050/00866/AM18/      :03/94/040/00478/AM18/     13.092017

Dccision : Colmmittee considered case as per agenda and deliberated on the matter in the presence of the

technical expcrts and it was decided to ra」 取 the ad‐ hOc input output norms under para 4.7 of HBP as per

details bclo、 v or as applied by nrm、vhichever is loweri

tixport product Exp.

Oty.

●　
０

Ｓ‐

Ｎ

Import items Qty. allowed

DIISOBUTYL CARBIN01ン l kg 1 Dl― ISOBUTYL KETONE 1.048 kg

RA conccrned may take furlher necessary action as per above decision of NC

RLA File

Case No.:144/6/82-

ALC4/2017

Palty NamciTATVA      ‐Meet No/Date:5/82‐     Status:
CHINTAN PHARMA CHEM ALC4/2018        ‐Approved

252

PVT LTD 25072018

Lic.No/Date134 10043470HQ「ile              RLA File
:01/82/050/00714/AM18/      :34/24/040/00137/AM18/      13.09.2017             .

Dccision : Comlnittec considered case as per agenda and deliberated on the matter in the presence of the

tcchnical cxpcrts andれ was decided to rati～ the ad‐ hOc input output norms under para 4 7 of HBP as per

detans bcl。 、v or as applied by flrm、 vhichever is lowel.

Export product Exp.

Otv.

・　

０

Ｓ‐

Ｎ

Import items Qty. allowed

METHYL     TRIBUTYL
AMMONIUM  CHLORIDE

l kg l TRIBUTYL AMINE 0 619 kg

つ
‘ ACETONITRILE 0.125 kg

further necessary action as per above decision ofNC

Parり Name:KEVA       Meet No/Date:5/82¨    Status:

FRAGRANCES PRIVATE  IALC4/2018        1Approved

RA concerncd may take

casc No.:30/10/82-

AlノC4/2017

HQ Filc

:01/82/050/00868/AM18/

LINllTED

RLA File

:03/94/040/00499/AM18/     114.09.2017

casc No.:11/6/82-ALC4/2017 Paty NameiSUPREET
CHEMICALS PVT L´ 1｀D

25072018            1

1ン ic.No/Datei03 10815760‐

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experls and it was decided to ratify the ad-hoc input output norms under para 4'7 of HBP as per

253 dsta115 bclow or as applied by firm whichever is lower:

RA concerned may take further necessary action as per above decision ofNC

‐Mcet No/Datc:5/82‐

IALC4/2018
125.07.2018

Status:
Approved

254
‐Lic.No/Date:52100423801RLン A FileHQ Filc

101/82/050/00581/AM18/      :52/24/040/00030/AⅣl18/     22.09.2017

Qty. allowed

0.632 kgCYCLOPENTANONEISO」 ASMONE(T/1M)



Party Name:ENCUBE
ETHICALS PVT LTD

RLA File

:03/94/040/00484/AM18/

Meet No/Datc:5/82-

ALC4/2018
25.07.2018

Lic No/Date:0310816004

27092017

matter in the Presence of the

under para 4.7 of HBP as Per

Status: Deffered
and Re-indexed

Defer

casc No.:33/10/82-

AI」 C4/2017

255 HQ File

101/82/050/00871/AM18/

Casc No.:32/10/82-

ALC4/2017

71

Decision : Comrnittee considered case as per agenda and deliberated on the

technical expefts and it was decided to ratify the ad-hoc input output norms

details below or as applied by firm whichever is lower:

RA concerned rnay take further necessary action as per above decision of NC

Decision : Deferred for comments of TE

CaseNo.:90/10182-ALC4l20lTPaayNarne:ETERNISFINEMeetNo/Date:5182'
CHEMICALS LIMITED, ALC4/20I8

2s.07.2018

Status:
Approved

HQ「 ilC
:01/82/050/00928/AM18/

RLA File Lic.No/Datc:0310815976

:03/94/040/00510/AM18/ 27.09.2017

Decision : committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratify the ad-hoc input output norms under para4'7 of HBP as per

256 details below or as applied by firm whichever is lower:

Lixport product Exp

Qty

Sl.No. Import items Qty. Allowed

cOUMARIN l kg 1 SALICYLALDEHYDE 0.92 kg

つ
ん ACETIC ANHYDRIDE Not allowed

3 METHANOL Not allowed

i{n-,.uy tut" upp@n of Norms committee

mttdNDOAMNES造 蹴 者wα
ダ鯰 ~1聯

為 ed

2507.2018            ‐

HQ File                RLA F‖ e              tiC No/Date103 10815999

:01/82/050/00870/AM18/      :03/94/040/00517/AM18/     .2709.2017

1)ecision :COmmittce considercd case as per agenda and deliberatcd On the matter in the presence ofthe

tcchnical expelts and it was decided to rati″
the ad_hoc input output norms under para 4.7 of HBP aS per

257 dCtails beloヽ
V Or as applied by flrnl、 vhichcver is 10weri

Import items Qty. allowed
Expor1 product Exp

Qty.

l kg

・　

０

Ｓ‐

Ｎ

1

MORPHOLINE

0.460 kg
N~METHYL MORPHOLINE
OXIDE 50%OR IAlン NMMO

重Q%=______

Rノ C`OnCel・ned may take ftlrther nccesSary action as per above decision ofNC

卜CHLORO
ANTHRAQUINONE

1-13rolη o‐ 4-(CycIOhexyl

amino)―  Anthraquinone OR
BCA BASE(SP-64)    __ CYCLOHEXYIッ AMINE

258 Case No.:91/10/82- Party Name:KAIRAV Meet No/Datc:5/82- Status:

Llxport product 駒
Ｏｔｖ

Ｓ‐
．
Ｎ。

lmport items Qty. allowed

l kg 1.08 kg

2 1.518 kR



ALC4/2017

HQ Filc

:O1/82/050/00929/AM18/

Case No.:21/10/82-

ALC4/2017

72

CHEMOFARBE
INDUSTRIES LTD.

Rlン A Filc

Pany Namc:CADILA
HEAlン THCARE LTD

ALC4/2018         Approved
25.07.2018             1

Lic.No/Date:0310816040

Decision : Conrmittee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

:03/94/040/00514/AM18/     2909.2017

lixport product Exp.

Oty.

SI

No.

Import items Qty. allowed

DIBUTYlフ ETHER l kg l

N―BUTANOL
1.264 kg

RA concerned rnay take further necessary action as per above decision ofNC

IMeet No/Date:5/82-

IALC4/2018
125.072018
‐
Lic No/Date:0810141063
103.102017

Status: Deffered
and Re-indexed

Defer259 HO F‖

`             RLA File:01/82/050/00859/ANl18/    .:08/24/040/00152/AM18/

Dccision:Dcferred for comments of TE

需聴
よMAё 6ヽ由A 
性棚T“
脇

25072018

I tQ ljilc RLA File Lic.No/Date:03 10816056

:O t)SZtOsOtOO88g/AM I 8/ :0319510401005 l4lAM l8/ 03.10.2017

Decision : Conrmittee considered case as per agenda and deliberated on the matter in the presence of the

technical expefts and it was decided to ratify the ad-hoc input output norms under para 4'1 of HBP as per

260 6.1u1lt below or as applied by firm whichever is lower:

Irxport product Exp.

Otv

Import items Qty. allowed

5-(lH‐ Pyrro卜 1-yl)-2-

4`erCaD10benzilnidazolc

l kg 2-MercaPto-5-MethoxY
Benzimidazole

0 95 kg

RA conccrncd may take further necessary action as per above decision of NC'

Casc No.:51/10/82-

ALC4/2017

HQl'ile

:O1/82/050/00860/AM18/

FI品

面

RLA File

:08/24/040/00125/AM18/

Meet No/Date:5182- Status:

ALC4/2018 APProved

25.01.2018

Lic.No/Date:08 I 0 I 4 I 062

03. 10.2017

Status:
Approved

Casc No.:22/10/82-Alノ C4/2017 Paiy Namc:MEGHMANI
INDUSTRIES LTD,

Decislon:Committcc considered Case as per agenda and deliberatcd On thc matter in the presence ofthe

%1胤
lよll∬ 1蝋 I』富 r常 濡ll肌 営

∝ m画 面 四 mrms Ш
“

r para生 7 J HBPお
":

product Exp.

Qty.

Sl.No lmport items Qty. Atlowed

l kg l 2,4 Dichloro

Acetophenone

0.61 kg

2 1,2 Pentanediol 0.385 kg

F☆
面l

L_
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D Cyclohenae 0.125 kg

nlav takc aDOr00rlate actlon as Der thC declslon ofNormsrnay takc appropriate action as per the decision of Norms Committee

Case No.:54/10182-Al'C412011 Pany Name:UPL l,TD. Meet No/Datei5/82-     Status:

ALC4/2018          Approved
25.07.2018

Lッ ic No/Date:0310816060

03.10.2017

Decision : Contrrittee considered casc as per agenda and deliberated on the matter in the presence of the

techrrical expe[s and it was decided to ratifli the ad-hoc input output norms under para 4.7 of HBP as per

262 details belorv or as applied by lirm whichever is lower:-

tixporl product Exp.

Qty

SI.No. Import items Qty. allowed in
kg

Phcnyl Clhlorolormate l kg 1 Phcnol 0628

Ethylene Dichloride 0.051

,
'l-riphosgene 0.661

tiA.on..n.r.a ma,la1e iurttrer neccssary action as per above decision of NC

Casc No.:76/10/82-ALC4/2017 Party Naine:CIPLA LIMITED.Meet No/Date:5/82‐
Status:
Approved

HQ IrilC

:01/82/050/00892/AM18/

HQ IrilC

:01/82/050/00914//ヽ Ⅳl1 8/

HQ「 ile
:O1/82/050/00917/AM18/

RIン A「 ile

i03/95/040/00209/AM18/

RLン A File

103/94/040/00447/AM18/

ALC4/2018
25072018

Lic.No/Date:0310816105

04102017

263

Decision : In the light of eartier decision taken by NC in its 4/82 meeting dated 19.06.20 l8,..it was decided

to rar il.v thc ad-hoc input output norms under paia 4.7 of H B P as per details below or as applied by firm

whichevcr is lower:

decision of Norms Committee

Casc No.:79/10/82-AIJC4/2017 Patty NameiCAMPHOR&
Al′ lン IED PRODUCTS
Iッ IMI・1｀ ltD,

RIッ AF‖ c

:03/94/040/00492/AM18/

Meet No/Date:5182- Status:

1\l'C4l2ol8 APProved

25.07.2018

Lic.No/Date:03 I 08 I 6 I 63

05.10.2017

264 Dccisio, : gornnrittee considcred case as per agenda and deliberated on thc matter in the presence of the

tcchnical expcrls and it was decided to ratify the ad-hoc input output norms under para4'7 of HBP as per

cletails bclorv or as applied by firm whichevcr is lower:

ｒ

Ｌ

1':xpo11 product Exp.

Qty.

Sl.No. Import items Qty. allowed

mg/tablet

'l'cnolovir Disoproxil Fumarate

300nret l-antivudine 300mg +

Irlavirenz 600rrrg'l'ablets

Numbers 1 Efavirenz 612.0

つ
４ [.arnivudinc 306.0

9-[2‐ (PhoSphOnyI Methoxy)
Propyll Adcnine(PMPAL

2353

4 Chloromethyl IsoProPYl

Carbonate

41392

N-Methyl 2-PYrrolidone 455.27

6 Methylene Dichloride 205020

~~口
5石I'.xport product
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|

|

RA lmay takc appropriatc action as pcr thc decision ofNorms Conlnlittee

Casc No.:82/10/82-

Al“ C4/2017

265 HQ Filc

:O1/82/050/00920//ヽ 4ヽ18/

Case No.:81/10/82-

Alン C4/2017

HQl'ile

:01/82/050/00919/ノ Mヽi8/

Casc No.:83/10/82-

Alノ C4/2017

HQ IrilC

:01/82/050/00921/AM18/

Party Nalnc:ASTEC

Iン IFI〕 SCIENCES LTD,

RIン A Filc

:03/94/040/00255/AM18/

PRIVATI:l´IMITED

RLA「‖c
:03/94/040/00538/AM18/

Party Name:ATHENA DRUG IMeetNo/Date15/82‐
DEl,IVERY SOLUT10NS   AlンC4/2018

Meet No/Date:5/82-     Status:Deffered

ALC4/2018           and Re‐ indexed

2507.2018

1ン ic No/Date:0310816194 Defer

06102017

l was decided to call from the flrm complete

Status:
Approved

25072018

Lic No/Date:0310816195

0610.2017

Decision : Cotnrrrittee considered case as per agenda and

technical details as per 4E.

Decision : Comtrrittee considered case as per agenda and deliberated on the matter in the presence of the

technical cxpcrts and it was decided to ratify the ad-hoc input output norms under para4.7 of HBP as per

266 details bclorv or as applied by firm whichever is lower:

Exp
Otv

lmport items Qty. allowed

lc -l'astc Masked Pellcts l kg Secnidazolc I11 101 kg/kg content
in export product as

pcr DML

RA concerned rnay take further necessary action as per above decision of NC.

一欧

　

一Ｓｃ
　

　

一

一―
―
‐―
ト
ー
ー
ー
ー
ー
Ｌ

Pany Namc:KRISHNA
ANT10XIDANTS PVT.LTD

RLA F‖ e

:03/94/040/00534/AM18/

Meet No/Date:5/82-     Status:

ALC4/2018         1Approved
2507.2018

Lic No/Date:0310816200

06.102017

Dccision : (-<-rrrrrnittce corrsidered casc as per agenda and deliberated on the matter in the presence of the

267 tcclrnical cxperts and it was decided to ratily the ad-hoc input output norms under para4.7 of HBP as per

dctails bclow or as applied by firm whichever is lower:

岡
E tv Imporl items Otv. allowed

XH)ANT A0 1072 300000.000

kg
META TOLUIDINE 299850.000 kg

RA conccrncd may take fufther neccssary action as per above decision of NC.

Casc No.:78/10/82-Al」 C4/2017 Party NalnciCAMPHOR&
ALLIED PRODUCTS
Iン lMITEI),

Meet No/Date:5/82‐

ALC4/2018
2507.2018

Status:
Approved

′TOCO
23‐

lopent-3-en‐ yI)‐ but―

l kg l

Alpha Pinene
1.47

N Butyraldehyde 0.777

Sec Butanol 040

4 Aluminum 'fri-sec-

Butoxide
0.072

5 Di N Butylamine 0.077

268



Decision : Clsrnrlittcc considerc<j case as per agenda and deliberated on the matter in the presence of the

tcchrrical c\pcrls arrd it was decided to ratity the ad-hoc input output norms under para4.7 of HBP as per

dctails bclorv or as applicd by firrn 
"vhichever 

is lorver:

HQI'ilC

i01/82/050/00916/Aヽ418/

l:xpor1 product

13A(lDANOlン TOC(

(2-1lhy1 4(223-

l rinlcthylcyclopc

2-c11-l-Ol)

75

Rl′ A「 ilc

103/94/040/00542/AM18/

Lic No/Datei03 10816273

1010.2017

RA 1lla、

―

      

一 一

l

I')xp.

Qty.

SI No Imporl items Qty. Allowed in

kg

CO

nt-3-cn-yl)- but-

l k3 l

Alpha Pinenc
147

N Butyraldehyde 0.777

Sec Butanol 040

4 Alurninum 'lri-sec-

Butoxide
0.072

5 DiN Butylamine 0077

takc appropriatc action as per thc decision ofNorms Comnlittec

269

Casc No.:89/10/82‐

Alコ C4/2017

HQ IrilC

i01/82/050/00927/AM18/

Casc No.:52/10/82-

Al,C4/2017

270 HQ IlilC

:01/82/050/00890/ノ M`18/

Casc No.:20/10/82-

Al,(〕 4/2017

Palty Nainc:ETERNIS FINE  .Mcet No/Date:5/82-

CHEMICAIン SLン IMITED,    Al,C4/2018
25072018

Status:
Approved

Lic No/Date:0310816279

10102017

Nlcct No/Datci5/82-     Status:Deffered

AlンC4/2018          and Re― indexed

25072018

1′ic No/Date10310816306 Defer

il.10_2017

l was decided to call from the nrm to fumish

Mcet NO/Date:5/82-

AlンC4/2018
25.07.2018

Status: APProved

Dccision : Cortrnrittcc considercd casc as per agenda and deliberated on the matter in the presence of the

tcchrrical cxpctls and it was decidcd to rati$' thc ad-hoc input output norms under para 4'7 of HBP as per

dctails bclorv or as applied by firm whichcver is lower:

「
入13薇 F:68品i~~~~可薇面0百

RIン A「 ilc
:03/94/040/00545/AM18/

Palty Name:RElン lANCE
INDUSTRIES LTD

Rl´ A「 llc

:03/95/040/00351/AM18/

Pal■y NamciCADllンA
HI]Al′ THCARElンTD

Sl No Impoft items Qty. allowed

１

　

一一　

２

cuMINIQUE
AlンDEHYDE

0.135 kg

5%RUTHENIUM ON
CARBON CATAlン YST

0.00035kg

RA corrccrucd nray takc furthcl necessary action as per above decision ofNC'

Decision : Cornrrittcc considcred the case as per agenda and

guarantccd ttortns of consumption fi'orn Bthane to Ethylene'

ItQl:ilcRl.AljileLic.No/Date:0810141147
271 :0itgzlo:oloog_58/AMl8/ :08124t040t00204/AMl8/ 12.10.2017

Dccisi.n : Crrprrnittee considercd casc as pcr agenda and deliberated on the matter in the presence

technical cxpcfls and it was decided to ratify thI ad-hoc input output norms under para4'7 of HBP

dclails bclorv or as applied by firrr whichevcr is lower:

Of thc

as per
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I:、 Pol‐t prodtlct

CIII(101′ INI〕 I｀ ABIン l〕TS
500M(〕 ((〕 11｀ lC0 500)

IIA corrccnrcd nray lake lurther neccssary action as per above decision of NC.

Cascヽ o.:38/10/82-
Al,(:4/2017

1lQド ilC

Cascヽ o.:107/10/82-

Al,(14/2017

llQ l‖ C

Pal‐ty Nanle:STERLING   Meet No/Date:5/82-
AUXH′ IARIL〕 S PVT LTD  ALC4/2018

‐25.072018

RI′ A「 ilc Iン ic No/Datei03 10816323

Status:
Approved

:0l"tt2'0-s0100876/AMl8/ :03/95/040/00250lAMl81 12.10.2017

l)ccision : Conrrrrittce considcred casc as pcr agenda and dcliberatcd on lhc matter in the presence of the

tcclrrrical cxpcrls and it was decidcd to ratify thc ad-hoc input output norms as applied by the firm under

para .1.7 of'IIIIP as per dctails below or as applied by firm whichever is lower:

'l'he conrrnittcc allowed the abovc norms for one time basis and no repeat norms is allowed

I{A conccrnccl rnay' takc furthcr nccessary action as per above decision of NC

Cascヽ o.:39/10/82-ALコ C4/2017 Party NamciS・ I｀ERLING     Mcet No/Date:5/82-    Status:
AUXHンIARIES PVT LTD    Al´ C4/2018         1Approved

25072018

HQI‖ C RI′ A Ililc lッ ic No/Datei03 10816340

:0 I til'050'(X)u77in M I 8,' :03/95/040/00416/AM I 8/ 12.10.2017

273 I)..iri,,,r : (\rrrrr.nitrcc considcrcd case as pcl agenda and dcliberated on the matter in the presence of the

lccllrical c\pcrts and i1 rvas dccided to ratily the ad-hoc input outpul norl-ns on net to net basis'

'l'ht cornnriltcc allowed the above norms for onc time basis and no repeat norms is allowed

liA corrccrncci rrtay take lurlher ncccssary action as perabove decision olNC

Party Nalη c:ALう
′
I｀ lHう It        MCCt NO/1)atci5/82-     Status:

INI)US′ I｀ RH:SIッ Iン11・ I｀ 1う I)     Alン C4/2018           Approved
25072018

Iヽ 1′ AI'‖ c I′ ic No/Date:5210042415

iO 1/821050/00945/ノ｀
～
118/      :52/24/040/00037/AM18/      23 10.2017

1)ccisioll: 11l thc lighl oFcarlicr decision takcn by NC in its 3/82 mecting dated 05 06 2018, it、 vas decided‐

t()l atiヽ 11lC ad_hoc input output noHlls undCr para 4 7 of HBP as pcr dctails bclow or as applied by flrm l

274 ｀`hiChcvcr is l()、vcl :

Impol■ itcms

N-OCTYl′AMINI:

DltXTROSIt ANHYDROUS 0 770 kg

rヽ Ac()nccrilc(l11、 ay takc lllrther ncccssary aCtion as pcr abovc dccision of卜 Cヾ

Cをlscヽ o.:109/10/82-

Al,(4/2017
275

ll(p l ilc

Pal‐ty Nanlc:INI)Sヽ VHr′ F

I′ A1301tATORH〕 SI´ IMI´ I｀ 1]I)

It i′ A rilc

Mcct No/Datei5/82-

Al′C4/2018
25072018

1′ ic No/Date:2210015788

Status: Deffered
and Re-indexed

Defer

lrnport iterrs

CH｀ lCOlン IN l〕 SODllJM

Quantity
allowed in

I:rpo11 I)t'orlttcl

iixp. Qty. No.
I SI

ヽ ()(｀「 Yl-1)―

(lI′ ti(｀ AMlヽ 1:

0.825 kg



77

:01182,050/00947/AM18/     :22/24/040/00045/AM18/

Dccision:DcFcrrcd for commcnts of TE

276

I)ecision : Conrrnittce considered case as per agenda and deliberated on the matter in the presence of the
tcchnical cxperls and it was decided to ratify the ad-hoc input output norms under para4.7 of HBP as per
dctails bclow or as applied by firnr whichever is lower :

[:xpo11 ProclLrct Qty SI No Import items Quantity
allowed in kg

2-HYDROXY 4-
MIうTHOXY
1311ヽ ZAl′ Dl:HYDE/
MOSAl´ /1)CPC/SR
119

l kg l

RESORCINOlン
1.53

ETHYLENE DICHl´ ORIDE 0.972

j DIMETHYLI↑ ORMAMIDE 1.378

4 ACETONE 1000

POTASSIUM CARBONATE 0972

RA conccrned rnay take further necessary action as per above decision of NC

Parly Narne:[rl,ACSH IP Mcct No/Date:5/82-

(〕asc lNo.:114/10/82-

Al′ C4/2017

HQI‖ C
iO 11821050/00952/AM18/

(rasc、 0.:85/10/82-

Alン (14/2017

HQ IfilC

:01/821050/00923/AM18/

It/ヽ conccrncd 113ay take

(〕ascヽ o.:47/10/82-

Al′ C4/2017

HQI'ile

101/82/050/00885/AM18/

Pany Nallle:SARNA
CHEMICALS PVT LTD

RIッ A Filc

:52/24/040/00040/AM18/

LッIMITED)

RLA Filc

:03/95/040/00520/AM18/

23.10.2017

Meet No/Date:5/82-

AlンC4/2018
2507.2018

Lic.No/1)ate:5210042419

23.102017

Status:
Approved

Status:
Approved

Status:
Approved

BIOTECH              Al´ C4/2018
lNTERNAT10NAL PVT LTD 25.07.2018

RI´ A File

103/94/040/00536/AM18/

lッ ic No/1)ate:0310816449

24.10.2017

277

Decision : Committee considercd case as per agenda and deliberated on the matter in the presence of the

tcchnical expcrts and it was decided to ratify the ad-hoc input output norms under para4.7 of HBP as per

details bclow or as applied by firm whichever is lower :

I:xport Product Qty. SI No. Import items Quantity
allowed

MI〕 1｀1'ORMIN 500 mg+
SIFAGl´ IP′IIN 50 mg

1/ヽ 131′ I〕
′
「(pack Of 3x10 tablcts'

30 tablcts x 9598 packs=287940

tablcts consists)

Packs 1 SITAGLIPTIN
PHOSPHATE
MONOHYDRATE

63.23 mgltablet

furlhe r necessary action as per above decision of NC

Pally Namc:USV PRIVATE  .Mcet No/Date:5/82-
1ン 1ヽ41TED(FORMERLY USV ALC4/2018

25072018

Lic No/1)ate:0310816512

25.10.2017
218 -

Dccision : Cornnrittee considered case as per agenda and deliberated on the nlatter in the presence of the

techpical cxperts and it was dccided to ratify the ad-hoc input otltput norms under para4.7 of FIBP as per

iictails bclorr, or as applicd by linn whichcver is lower :
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I〕 ivalirudin ttr i● cctiOn 250 MG

(Nct Contcnt Wcight=1.275 Kgs)

Vials

Party Nanlc:MEDISPRAY
lンABORATORH]S PVT
LンTD

RLA File

:03/95/040/005741ヽM18/

RL′ A File

Bivalirudin

Mcet No/Date:5/82-

ALC4/2018
25.072018

262.5 mglvial

RA conccrnccl may take further necessary action as per above decision of NC

Casc No.:64/10/82-

Alレ C4/2017

279 HQ「
ilC

i01/82/050/00902//ヽ M18/

282 t,g t'il.

Status: Deffered
and Re-indexed

:01/82/050/00922//ヽ M18/      :31/83/040/00087/AM18/      07 11.2017

Dccision i Collllllittec considered casc as per agenda and delibcratcd on the matter in the presence of the

露0胤
lF説l∬覚鶴|』常TT濡認∫LT∝

h画面四Юrms m“ r“m47 J HBP asper

恥
叫

Sl.No Import items Qty. Allowed

P818 l kg l 2,6 xylenol 1 06 kg
０
４ Methanol 0 103 kg

takc appropriate action as per the decision ofNorms Comlnittee

Casc No.:23/10/82-Alッ C4/2017 Party Name:MEGHMANI
IN DUS´ I｀RIES LTD,

HQ IfilC

:01/82/050/00861//ヽ M18/

Dccision : Cornrrrittee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratifu the ad-hoc input output norms under para 4.7 of HBP as per

?g l dctails below or as applied by firm whichever is lower:

t Exp

Qty

Sl.No lmport items Qty. Allowed

l kg l 2,4 Dichloro
Acetoohenone

0 61 kg

つ
ん 1,2 Pentanediol 0 385 kg

Cyclohenae 0 125 kg

Dccision:Deferrcd fOr commcnts ofTE

Casc No.:84/10/82-ALC4/2017 Palty Name:DEEPAK

IIQ I'ilC

NOVOCHEM
TECHNOLOGIES LTD

RIン A File

()13

RIン A Filc

:08/24/040/00159/AM18/

Lic.No/Date:0310816779 Defer

0211.2017            1

Mcet No/Datei5/82-     Status:

ALンC4/2018          Approved
25.072018

Lic No/Date:3110066903

Ｐ
Ｐ
¨

一
ｄ
一
〇

IMeet No/Date:5/82-      Status:

AIンC4/2018          Approved
‐2507.2018             ‐

Lic.No/Date:0810141272

08.112017

Casc No.:36/10/82-A LC4/2017 Party Nallle:STERIン ING
AUXHンIARIES PVT LTD

Mect No/Date:5/82-    Status:
AL′C4/2018          Approved
2507.2018             1

Lic No/Date:0310816889

:Ol'82/050/00874//ヽ M18/      :03/95/040/00613/AM18/      08112017

1)ccislon :(〕 omillittee considcrcd casc as per agenda and delibcrated on the matter in the presence of the

L_
RA rnay takc appropriate action as
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technical experts and it was dccidcd to ratitt the ad_hoc input output norms as applied by the nrm under

para 4 7 ofIIBPお r onc tiine basis

Thc coinmittcc a‖ owcd the abovc norms for one tilne basis and no rcpeat norms is aHowed

itA conccr1lcd lllay take furthcr ncccssary action as per above decision ofNC

Casc No.:6/10/82-ALC4/2017 Pany NameiCLEAN      Mcet No/Date:5/82-   Status:Deffered
SCIENCE AND        ALC4/2018        and Re― indexed
TECHNOLOGY PVT.LTD. 25.072018

283 HQ「
ilC               RLA File              Lic.No/batc:3HOb`6912 1befer

iO 1/82/050/00844/AM18/     :31/83/040/00102/AM18/     i3.11.2017

Dccision:1)cfcrred for comments of TE

Casc No.:50/10/82-ALC4/2017 Party Name:NANDOLIA    Mect No/Datei5/82‐     Status:
ORGANIC CHEMICALS    ALC4/2018         1Approved
PVT.LTD              25.07.2018

HQ「 ilc              Rlン A Fi!e             Lic.No/Date:0310817015 1
:01/82/050/00888/AM 18/      :03/95/040/00459/AM18/       13.11.2017             .

Dccision : Colllmittee considered case as per agenda and de‖ berated on the matter in the presence of the

tcchnical cxpcns and it was decided to ratitt the ad_hoc input output norms under para 4.7 of HBP as per

284 dCtails bcl()、
v or aS applied by flrin、 vhichever is lo、 ver:

uct Exp

Qty.

Si No. Import items Qty. Allowed

ISIC ALCOHOL
Al′COH01ン )

l kg 1 PARA CRESOL 1 368 kg

2 CAUSTIC SODA
FLAKES

0 500 kg

3 TOlン UENE 0.55 kg

Casc No.:3/10/82-ALC4/2017.Pany Name:RELIANCE    IMeet No/Date:5/82-    Status:Deffered l
INDUSTRIES LTD       ALC4/2018        and Re― indexed‐

25.072018            1

285 HQ Filc             RLA File            Lン iC No/Date:0310816996 Defer      l

:O1/82/050/00841/AM18/     :03/95/040/00395/AM18/     13.112017            .

Dccislon:Conlnlittcc cOnsidered thc case as per agenda and it was decided to Ca‖ from the flrln to furnish l

3uarantced noriη s ofconsumption from Ethane to Ethylene.                                          |

Casc No.:10/10/82-       Palty Namc:RELIANCE    
′
Meet No/Date:5/82-    Status:Deffered‐

AIJC4/2017            1NDUSTRIES LTD       IALC4/2018        and Re‐ indexed l

12507.2018                           ‐

ILic No/Date:0310816994 Defer       l286 HQ Filc             RLA File
101/82/050/00848/AM18/     :03/95/040/00429/AM18/     13 112017                           .

Dccisioll:Conlnlittec considcrcd the case as per agenda and itヽ Vas decided to ca‖ ■om the flrlll to furnish ‐

guarantced nornls ofconsumption from Ethane to Ethylene                           l

Casc No.:11/10/82-       Party Name:RELIANCE    .Meet No/Datei5/82-   Status:Deffered l
Al,C4/2017            1NDUSTRIES LTD.      IALC4/2018        and Re¨ indexed l

287                                                      125.07.2018

1Lic No/Date:0310817005 DeferHQl'ilC             RIン A Filc

riate action as perthe decision ofNorms Committeeapprop
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:01/82/()50/00849/AM18/     :03/95/040/00503/AM18/     ■3 112017

1)ccisloll:(〕 onlnlittcc considcrcd thc case as per agcnda and it、 vas decided to ca‖ from the flrm to furnish

gtlarantccd nor11ls of consunlption fl・ olll Ethane to Ethylene.

Casc No.:12/10/82-

Alフ C4/2017

288 HQ「 ilc

Casc No.:14/10/82-

AIJC4/2017

HQI'ilC

Party Name:CADlLA
H EAL´ THCARE LTD

RLA「 ile

Mcct No/Datei5/82‐

ALC4/2018
25.07.2018

Status: Deffered
and Re-indexed

Status: Deffered
and Re-indexed

Status:
Approved

Party Name:RELIANCE    Mect No/Date:5/82¨
INDUSTRIES LTD       ‐ALC4/2018

‐25.07.2018

RI′ AF‖ c Lic No/Date:0310816995 Detr

:01/82/050/00850//ヽ M18/     :03/95/040/00472/AM18/     13 112017

Dccision i Colη nlittec considered the casc as pcr agcnda and it、 vas dccided to ca‖ fronn the nrm tO furnish

gual・antced llornls of consulllption from Ethane to Ethylenc.

289

Lic No/Date:0810141313 1Defer

:01/82/050/00852/AM18/     :08/24/040/00222/AM18/     14 112017

Dccision : Conlnlittec considcred casc as per agenda and de‖ bcrated on the matter in the presence of the

tcchnical cxpcrts and it was decided to ratitt the ad_hoc input output norms under para 4 7 of HBP as per

dctails bclo、 、′or aS applied by Arnl、 vhichevcr is lower:

EXP()RT PRODUCT:OCTREOTIDE ACETATEINJECT10N 50 MCC/ML(l ML VIAL),100
MCC/MIッ (l MIン VIAL),200 MCG/ML(5 ML VIAL),500 MCG/ML(l ML VIAL)and 1000
MCC/M IJ(l MIJ VIAL)

SI.

oヽ.
I nrort ltems

Export
Qty.

Otv. Allowed per ML
50
rncg/rnl

r00
mcs/ml

200
rncs/ml

500
mcg/ml

1000

mcg/ml

l

OCI｀ RI〕OTIDE
ACI:「 ATE Vials

55

MCG
pcr ML´

l10

MCG pcr
ML

220
MCG per
ML

550

MCG per
ML

1100

MCG per
ML

tS CB 13MM RFS
I｀IEIrcOAT

Relevant as per packing PolicY

RS CB20MM R「 S

「 1〕ドC()AT

4
Mlン Cl′ VIAL´ F13

R― ISO

う

,MI′ Cl′ VIAL F20
;R-lSO

RA rnav takc appropriate action as per the decision of Norms Committec

Casc \o.:59/10/tt2-Al,c4 12011 Party Name:YASHO Meet No/Date:5182-
INDTJSI-RIES PVI'.L]'D. ALC4I2OI&

25.01.2018

HQ「 ilC RIン A Irile l′ ic No/1)ate:0310817118

290 :01プ 82/050/00897//ヽ
M18/      :03/95/040/00664/AM18/       16 11.2017

1)ccision : Conlmittcc considcrcd case as per agcnda and dcliberated on thc mattcr in the presence of the

tcchnical cxpclts and it was dccided to rati″ thC ad_hoc input output norms undcr para 4 7 of HBP as per

dctails bclo、 v ol aS applicd by 3rnl、 vhichcvcr is loヽ vcr:
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い m pO山α
     lゃ P雨 II市

F15薇
~

ItA nlay takc appropl・ iatc action as pcr tllc dccision ofNorills Colninittcc

Cascヽ o.:60/10/82-Al,C4/2017 Party Nallnc:YASHO       Mcet No/Date:5/82-
1ヽ 1)tiSTRIES PVTlン TD     Alン C4/2018

2507.2018

HQ lilC

:011821()50/()()898//ヽ 4ヽ18/

[{z\ rrur

RI′ A rrilc L´ ic.No/1)ate:0310817116

Status:
Approved

Status: Deffered
and Re-indexed

:03/95/040/00663//ヽ M18/      16.11.2017

I)ccision : (lonrnrittcc considcrcd casc as per agenda and deliberated on the matter in the presence ofthe
tcchnical cxllcrls and it was dccidcd to ratily the ad-hoc input output norms under para4.7 of HBP as per

,r, dctails bclou or as applicd b1, lirrn r.vhichcver is lower:

I:、 po「l prodtlct

YAI tj13 PA 135(3-5-I)II｀ 1う RT―

13L FYI´  |

HYl)ROXYHYI)ROCINヽ AMIC
IA(lH))

takc appropriatc action as pcr tirc <teiiskrn orNlr*tcorniltr..

Cascヽ o.:98/10/82-
Alソ (」4/2017

292 HQ F‖ c

293

:01/821050/00936/ノ ヽヽ/118/     :03/95/040/00532/AM18/     .27 112017            .

Dccision:(lonllllittcc considcrcd thc casc as per agenda and it was dccidcd to ca‖ from the nrm to furnish

Stlar〔 11ltCcd llol・ 11lS 01'consulmption fl‐ onl llthane to Ethylene.

HQド ilC
:01′ 82`()50/()0853/AIヽ 418/

It i´ A Irilc

■lcct No/Datc:5/82‐       Status:

A LC4/2018         ‐Approved
25072018

1′ ic.No/Date:0410163749 ‐

:04/24/040/00168/AM18/      29.112017

Dccision : (lorrtrlittec considcrcd casc as pcr agenda and in the light of earlier decision taken by NC in its

3.'8? nrccrirrg rlalcd 0-i.06.201tt. it rvas decided to ratily the ad-hoc input output norms under pata4.7 of

tllll'}as pcr dctails bclou,or as applicd by lirrn whichcvcr is lower:

Iう pヽ()rt prodtlct

(〕 A13API:ヽ IIヽ FA 131ッ 1:TSt」 SP

8()OM(〕

Partv Nalllc:REIン IANCIE    Mcct No/1)atc:5/82‐

1ヽ I)t」 SFRH:SI′TD       Alン C4/2018
25072018

RI´ A Ililc

ll〕Xp~~

I Qty

「丁
~~

Nurnbcr

(〕ascヽ o.:15/10/82-Al′ (〕4/2017 Partv NalnciSl｀ RI DIES

SH ASt」 NI´ Iヽ41TED

Lic No/1)atci0310817326 Dcfbr

SI No lrnport itcnts Qty. Allowed in

rng/tablet

l GA13APllNTIN USP 816.0

つ Mannitol(PCarlitol

100SD)USP NIr
1200

D Copovidone/Plasdone S―

630 tJSP/1ヽ F/Ph Eur

400

4 Kolliphor P 407 Micro 1000

5 MAGENSIUM
STI:AItATIう VI]G

lうP/USP/NF

1000

0.575 kg

0.431 kg

Qty. Allowed

|

Ёttp Tζ「ヽ 3:丁lln品語腱

“

ζ ~

0.825 kg
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RA nlay takc appropriate action as per the dccision ofNornns Comnlittce

294

:04/24/040/00167/AM18/     .29.11.2017

Decision : Comrrrittee considered case as per agenda and deliberated on the matter in the presence of the
techrrical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
details bclow or as applied by firm whichever is lower :

E,xporl Product Qty. SI No. Import items Quantity a1lowed
in mg/600 mg

tablet

GABAPANTIN
TABIン ETS USP 600
M(〕

I Number l GABAPENTIN USP 612
つ
ん MANNITOL(PEARLITOL 100
SD)USP/NF

915

COPOVIDONE/PLASDONE
S-630 USP/NF/Ph.Eur.

300

4 POLOXAMER(LUTROL
M127)NF

100

MAGNESIUM STEARATE
VEG.EP/USP/NF

2.00

6 HYDROXY PROPYL
CELlンULOSE NF/Ph.Eur

(KLUCEL EF Ph.)

30.00

lンOW SUBSTITUTED
HYDROXY PROPYL
CELLンULOSE USP NF/」 P

10.00

RA concerned may take further necessary action as per above decision ofNC

Casc No.:17/10/82¨

A LC4/2017

HQ lrile

i01/82/050/00855/AM18/

HQ File

:01/82/050/00856/AM18/

AMA
HYDR
USP l(

NET A
TABI´ l

Patty Name:STRIDES
SHASUN 1/1MITED

RLA File

RLA File

:04/24/040/00165/AM18/

Meet No/Date:5/82‐      Status:
AlンC4/2018         1Approved
25.072018            ‐

Lic No/Date:0410163748

Casc No.:18/10/82-ALC4/2017 Pa“ y Namc:STRIDES
SHASUN LIMITED

Meet No/Date:5/82-     ‐status:
ALC4/2018          Approved
2507.2018

Lic.No/Date:0410163746 1

29.ll.2017
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Decision : Comrrittee considered case as per agenda and deliberated on the matter in the presence of the
technical expefts and it was decided to ratifli the ad-hoc input output norms under para 4.7 of HBp as per
details bclow or as applied by firm whichever is lower:

n*p* product 恥
Ｑｔｙ．

Sl.No. Impoft iterns Qty. Allowed

、NTADINE
ROCHLORIDE TABLETS
100MG
API CONTENT PER
I´ ET 102MG INCLUDING

Number 1 AMANTADINE
HYDROCHLORIDE USP

102 mg/tablet

つ
４ AVICEL PH 101

(MICRO CRYSTALLINE
CELLULOSE 101NF)

40.5 mg/tablet

D MAGNESIUM 1 50 mg7/tablet

Flydroxy Propyl
Cellulose NF/Ph.Eur (

Klticel― EF PH
Lo、v substituted liydroxy

PropyI Ce‖ ulose USP

NF JP

ハ



83

STEARATE VEG
NF/PH.EUR

IIA mav takc appropriate action as per the decision of Norms Cornmittee

ハ

Case No.:19/10/82-ALC4/2017 Party NameiSTRIDES

SHASUN lンIMITED
Mcet No/Date:5/82-     Status:

ALC4/2018          Approved
25072018

Lic.No/Date:0410163747

2911.2017

HQ Filc

:01/82/050/00857/AM18/
RLA F‖ e

i04/24/040/00166/AM18/

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output norms under para4.7 of HBP as per
details bclow or as applied by firrn whichever is lower:

product Exp

Qty

Sl.No. Import items Qty. Allowed

ANTADINE
DROCHLORIDE TABLETS
)100MG

「 API CONTENT PER
31.ET 102MG INCLUDING

Nurnber 1 AMANTADINE
HYDROCHLORIDE USP

102 mg/tablet

9 AVICEL PH 101

(MICRO CRYSTALLINE
CELLULOSE 101NF)

40.5 mg/tablet

, MAGNESIUM
STEARATE VEG
NF/PH.EUR

1.50 mg/tablet

RA nray take appropriate action as per the decision of Norms Committee

Casc No.:117/10/82-

A LC4/2017

HQ IrilC

:01/82/050/00955/ノ ヘM18/

Patty NallleiSURVIVAL    .Meet No/Date:5/82-
TECHN01ンOGIES PVT LTD. ‐ALC4/2018

25072018

Rl′A Filc                  ‐Lic.No/Datc:0310817452
:03/95/040/00707/AM18/      130.11.2017

,Status:

Approved

Dccision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratiti the ad-hoc input output norms under para4.7 of HBP as per
297 details bclow or as applied by firm whichever is lower:

product Exp.

Qty

SI No. Import items Qty. Allowed

3-AMINO-5-
IYl′ PYRAZOlンE

l kg 1 HYDRAZINE HYDRATE
NLT 99%

1.00 kg

2 DICHLOROMETHANE 1.00 kg

RA nray take appropriate action as per the decision of Norms Committee

**********

El


